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131.5 62006 	Mr-M.Chanda t  learned counsel tor the 
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22,6.2006 	Learned ooinse]. for the applicant 

t wanted ka time to file rejoinder. Let it 

Jvoe 	e-'- 1 	,be done. 

Post on 10.07.2006. Interim order 

will continue till the next da4e. 
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The learned counsel for the 

appiciant submits that the pleadings 

are complete and the case may be posted 

for hearing before the Division. In the 

Post the matter for haring on 

8.8.06. In the meantime the applicant 

may file rejoinder, if any. t,he interim 

order will continue till thlnext date. 

Vice-Chairman 
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Ms U. Das, learned Addi. 

C;G.S.C. for the Respondents submitted 

th4,she may be granted some time. Let 

the case be posted on 06.09.2006. Interim 
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06.09.200 Preseat Hon'ble Sri KY. Sachidanandan 
Vice-Chairman, 

Mr M. Chanda. learned Counsel for 

• the Applicant submits hat he has ified 

rejoinder. Let it be brought on record, if it 

is otheiwise in ordr. Ms. U. Des, learned 

Addl. C.G.S.C. for the Respondents wants 
• time to take intructin. Let it be 'done. 

Mr Chanda, learned Counsel for the 

Applicant submits that the para 4 of the 

earlier decision passed by this Tribunal 

was for consideration of the representation 

on the basis of record. But the 

Respondents did not look into the service 

• 	iicc,rds and passed' the order without 	_ 

• application of mind. Therefore, the 

Respondents may be directed to produce 

• the records. 
• 	

Ms. U. Das, learned Addi. C.G.S.C. 

for the Respondents persuasively, and 

vehemently argued that the pleadings of 

the written statement have been filed on 

the bais of records available. Therefore, 

• 	no record is necessary. 

Considering the arguments made by 

the learned Counsel for the parties, I am 

• 	of the view that this Court need not wait. 

for hearing for production of records. 
t 	 . 

However, the Respondents' counsel is 

directed to keep in readiness the records 

on the next date of. hearing so that the 

matter may not be adjourned further. 
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21.9.2006 ?48.U.DaS, learned Add1.C.G.30t. 

has produced the records (6 Registers 

that had been directed to be produced 
Registry is directed to put the same 
in sealed cover and keep in sate CUS" 

tody and produce the same in the 

next dateq, 
post on 3.11.2006. interim &dvr 

shall continue till the next date. 
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3.11.06 	After hearing the parties for some 

time the counsel for the respondents 
wanted to produce the posting order oil  

the entployees* 
post on 11.12.06 for hearing. 

Registry is directed to conie a]i 

the identical and similar matters" 
pertaining to SDA and post those .cáses 

on the same date, where ever pie ad ings 

are complete. thereever pleadings .ar 

not complete those matters are to be) 
posted on a nearer date of 11.12.06. 
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11912$. 	Since this is a SDA matter, 
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18.1.2007 	Mr.M,Chonck, karned counsd for the 

Ap!iccnt submitted a set of documents on 

which Ms.U.bas, learned AddLC,&.5.C. 

wanted to 9et instruction. Let it be done 

Reciistry will received the some if it is 

otherwise in order. Post the motter on 

A. 

i 	
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Vce-Chairrnan 

2.2007 	Post on 28.02.2007. The niatte.r will 

be de-linked from the part heard list and 

will be listed afresh for bearing. 
YLQ.. 

In the meanthne, the Respondents 

_3 	
may me additional affidavit. 

c 
Vice-Chairman 

29.3.07. 	Counsel for the respondents is permitted 

to take Xerox copy of the records, which is 

produced, before this Court. Since they wanted 

to settle the dues. Post the matter on 1.5.07. 
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1.5.07 	Counsel for the applicant has 

submitted that Gauhati High. Court, 

Shillong Bench has issued identical 

matter recently. He will be produced the 

same before this Court. Post the mater 

on7.5.O7, 

Z" 
Vice-Chairman 
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2.7.2097 	 Judgment pronounced in open Court, 

kept in separate sheets. The O.A. is 

allowed in terms of the Order. No costs. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.294 of 2005 

DATE OF. DECISION: 02.072007 

Shri Khagendra Nath Gogoi and 5 others 

Mr M. Chanda 3  Mr G.N. Chakraborty 
and Mr S. Nath. 

- versus - 

Union of India & Ors. 

Miss U. Das, Addi, C.G.S.C. 

..APPUCANT(S) 

ADVOCATE(S) FOR THE 
APPLICANT(S) 

RESPONDENT(S) 

ADVOCATE(S) FOR THE 
RESPONDENT ( S) 

CORAM; 

The Hon'ble Mr, K.V.Sachidanandan, Vice-Chairman 

Whether reporters of local newspapers 	 /Y o maybeallowed toseethe Judgment? 	- 

Whether to be referred to the Reporter or not? 	Y,s/No 

Whether to be forwarded for including in the Digest 
Being compiled atJoclhpur Bench and other Benches?YpiNo 

Whether their Lordsh:ips wish to see the fair copy  
of the Judgment? 	\ 	 Yy/No 

Vice-Chairman 

a ............ 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 294 of 2005 

Date of Orders This the 	day ofJiily 2007. 

The Hon'b}e Shri K. V. Sachidanandan, Vice-Chairman. 

Shri Khagendra Nath Gogoi, 
S/p of Late Dondeswar Goqoi, 
Assistant Central Intelligence Officer, Grade-I, 
SIB Office, Bhabendra Bhawan, 
Beltola. Road, Guwahati-28. 

Shri Ajoy Kumar Dey, 
S/o of Late A.K. Dey, 
Assistant Central Intelligence Officer, Grade-I, 
SIB Office, Gongotri, 
P.O. Beltola,Guwahati-28. 

Shri Sanjit Kumar Nath 
Assistant Central Intelligence Officer, Grade-I, 
Bhabendra Bhawan, 
Beltola, Guwahati-28. 

Shri Nar Bahadur Chetri 
S/o of Shri Sal Bahadur Chetri, 
Assistant Central Intelligence Officer, Grade-I, 
Subsidiary Intelligence Bureau (MHA), 
Government of India, 
Udalguri, P.O. Udalguri, 
Distt.- Udalguri (Assam). 

Mrs Banani Bera Das, 
D/o Late Nemai Chandra Bera, 
Assistant Central Intelligence Officer, Grade-il, 
SIB Office, Gongotri, 
P.O. Beltola, Guwahati-28. 
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6. 	Shri GfibrielKisku 
Assistant Central Intelligence Officer, Grad eli, 
SIB Office, Gongotri, 
P.O. Beltola,, Guwahati-28. 	 Applicants 

By Advocates Mr M. Chanda, Mr G.N. Chakraborty 
and Mr S. Nath. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Home Affairs, 
New Delhi. 

The Director 
Subsidiary Intelligence Bureau, 
Ministry of Home Affairs, 
Government of India, 
North Block, New Delhi. 

The Assistant Director 
Subsidiary intelligence Bureau, 
(MI-IA), Government of India, 
Guwahati-28 	 Respondents 

By Advocate Ms U. Das, Addi. C.G.S.C. 

.....fl.fl.. 

ORDER 

Ky. SACHIDANANDAN (VICE-CHAIRMAN) 

There are six applicants in the O.A., out which It is said 

that applicant Nos.1. 2 and 3 have already retired. At the time of filing 

of the O.A. the applicants were working in the Department of 

Subsidiary Intelligence Bureau under the Ministry of Home Affairs. 

Government of India and belonged to the Group 'B' category officers 

of the Central Government. All the applicants are residents of North 

Eastern Region, who applied for the post of Assistant Intelligence 

Officer, Grade II pursuant to an advertisement published by the 

Government of India on all India basis and got selected on different 

V 



dates. Annexure-I series are some of the appointment letters, which 

say that the applicants are liable to serve anywhere in India. The 

applicants were initially posted at New Delhi/Madhya Pradesh and 

then transferred and posted to the North Eastern Region and are 

saddled with All India Transfer liability in practice. The applicant No.3 

was initially appointed on 08.02.1973 and posted at New Delhi and 

thereafter transferred to Subsidiary Intelligence Bureau (SIB for 

sbort, Shillong vide transfer order dated 02.03.1974 and all the other 

applicants were initially appointed either at New Delhi or Madhya 

Pradesh and subsequently posted to the North Eastern Region. The 

seniority of the applicants are maintained on All India basis by the 

Ministry of Home Affairs, Government of India and therefore it is clear 

that recruitment, promotion and seniority of the applicants are 

maintained on All India basis (Annexure4ll). The Central Government 

employees having All India Transfer liability were granted Special 

(Duty) Allowance (SDA for short) vide O.M.No.20014/2/83/BJV dated 

14.12.1983 and SDA was granted to such Central Government civilian 

employees who are saddled with All India Transfer liability, The 

applicants were found eligible and the authorities started paying SDA 

to the applicants as per terms and conditions of O.M.,s dated 

14.12.1983, 01.12.1988 and also in terms of O.M. dated 22.07.1998. 

The payment was suddenly stopped without issuing any notice. Some 

of the applicants were paid SDA upto April 2004 and the others were 

paid till January 2004. The respondents have already started recovery 

of SDA with effect from 06.10.2001 in respect of applicant Nos.2, 3 

and 4 and now decided to make recovery from the other applicants as 

well. No show cause notice was issued which is under challenge 

\\r 
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before this Tribunal. Aggrieved by the said action of the respondents 

the applicants have filed this application seeking the following reliefs 

"8.1 That the Honble Tribunal be pleased to set aside 

and quash the impugned order issued under letter 

No.E-26/NEA/84(5)/4493 dated 23.04.2004 

(Annexure-IV) as well as impugned order dated 

27.06.2005 (Annexure-IX Series) and further be 

pleased to declare that all the applicants are entitled 

to payment of SDA in terms of O.M. dated 

14.12.1983, 01.12.1988, 22.07.1998 and also in 

terms of clarificatory O.M. dated 12.01.1996 and 

dated 29.05.2002. 

8.2 That the Hon'ble Tribunal be pleased to direct that 

the respondents are not entitled to make any 

recovery of the amount already paid to the 

applicants on account of SDA and the amount 

already recovered be refunded to the applicants." 

2. 	The respondents have filed a detailed written statement 

contending that vide O.M. dated 14.12.1983, Government of India 

brought out a scheme extending certain facilities and allowances 

including SDA for the civilian employees of the Central Government 

serving in the North Eastern Region. This was done to attract and 

retain the services of officers coming from outside the North Eastern 

Region due to inaccessibility and difficult terrain. A reading of the 

provisions of the said O.M. will make it clear that these facilities and 

allowances have been made available only to those employees who are 

posted in the North Eastern Region from outside the region on 

transfer. By way of clarification the Government issued another O.M. 

dated 20.4.1987 (Annexure-R/2). Another O.M. dated 01 .12.1988 was 

issued by the Government of India by way of clarification (11/3). In 

several cases the Tribunal refused to interfere in the said matter. The 

V 
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incentives granted by the Scheme are meant for persons posted to the 

North Eastern Region from outside and not for the local people 

residing in the North Eastern Region. The Government of India issued 

several clarifications and finally it was clarified that an employee 

belonging to the North Eastern Region, posted in the North Eastern 

Region having All India Transfer liability as a condition of service, 

shall not be entitled to grant of SDA. But, if such employee is 

transferred out of the North Eastern Region as reposted to the North 

Eastern Region on transfer from outside, in that case such employee 

would be entitled to SDA. The applicants, therefore, have no cause of 

action to agitate before this Tribunal. Mere stipulation of transfer 

liability in the appointment letters will not be enough to justify the 

grant of SDA. Posting of the incumbents to the North Eastern Region 

after induction training at IBCTS, New Delhi, DRTC Shivpiiri (M.P.) 

etc. are their initial appointments, as the induction training to all 

Direct Recruit JIOs/ACIOs is, prerequisite for appointment to the post 

of Direct Recruit JIOs/ACIOs in the Intelligence Bureau. Thus the 

applicants are not eligible for the facilities and allowances including 

the SDA in terms of the Ministry of Finance O.M. dated 1412.1983 as 

the applicants are not posted to the North Eastern Region on their. 

- transfers from outside the North Eastern Region. Various Court 

judgments also justify the recovery of the excess amount paid to the 

applicants. 

3. 	The applicants have filed a rejoinder reiterating the 

contentions and further contended that the offer of appointment was 

already made before sending the applicants for induction training and 

it was specifically laid down in the offer of appointment that in the 

event of failing to report for duty the offer of appointment would be 
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treated as cancelled. Therefore, the induction training has no 

relevance with the offer of appointment. 

The respondents have filed additional reply statement 

enclosing certain documents to support their claim. The respondents 

in support of their case have also filed M.P.No.132 of 2006 producing 

the posting orders of the applicants. 

I have heard Mr M. Chanda, learned counsel for the 

applicants and -Ms U. Das, learned AddI. C.G.C.S. appearing on behalf 

of the respondents. The learned counsel for the parties have taken my 

attention to the various pleadings, evidence and materials placed on 

record. 

The learned counsel for the applicant argued that the 

applicants have been selected for the post in the 1970s, much before 

the scheme for grant of SDA came into force and the applicants were 

directed to join on duty at New Dethi/Shivpuri wherein certain 

training was imparted. Thereafter, the applicants were transferred to 

the 	North Eastern Region 	with 	all attending 	benefits. The 

appointment letters and 	other 	records would 	reveal 	that the 

placement of the applicants to the North Eastern Region was transfer 

and not a posting and nowhere it is stipulated that the training is 

condition precedent. Therefore, the applicants are entitled to get the 

benefit of SDA. 

7 	The learned Mdl. C.G.S.C., on the other hand, 

persuasively argued that it is indeed a condition precedent that the 

appointees should undertake the training, which is a condition 

precedent, and thereafter the applicants were posted to the North 
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Eastern Region. Therefore, it is a first posting and are designated as 

posting in the North Eastern Region and in that event the applicants 

are not entitled to the benefit of SDA. 

8. 	1 have given due consideration to the arguments, 

pleadings and materials placed on record. The learned counsel for the 

respondents was good enough to produce the service books of the 

applicants for the perusal of the court and I have given due 

consideration to all the documents including the service books 

produced by the respondents. Certain benefits were initially 

introduced by the Government of India vide O.M. dated 14.12.1983. 

Among other benefits SDA was also granted to such civilian 

employees of the Central Government who are saddled with All India 

Transfer liability. The relevant portion of the O.M. dated 14.12.1983 is 

reproduced as under: 

"The need for attracting and retaining the services of 
competent officers for service in the North Eastern Region. 
comprising the States of Assam, Meghalaya, Manipur and 
Tripura and the Union Territories of Arunacha) Predesh 
and Mizoram has been engaging the attention of the 
Government for some time. The Government has 
appointed a Committee under the Chairmanship of 
Secretary, Department of Personnel and Administrative 
Reforms to review the existing allowances and facilities 
admissible to the various categories of civilian Central 
Government employees serving in the region and to 
suggest suitable improvements. The recommendations of 
the Committee have been carefully considered by the 
Government and the President is now pleased to decide as 
follows: 

(iii) Special Duty Allowance 

Central Government civilian employees who have All India 
transfer liability will be granted Special (Duty) Allowance 
at the rate of 25 percent of basic pay subject to a ceiling 
of Rs..400/- per month on posting to any station in the 
North Eastern Region. Such of those employees who are 
exempt from payment of income tax, will however, not be 
eligible in addition to any special pay and/or Deputation 
(Duty) Allowance airedy being drawn subject to the 
condition that the total of such Special (Duty) Allowance 

\yT 
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will not exceed Rs.400/- P.M. Special Allowance like 
Special Compensatory (Remote Locality) allowance, 
Construction Allowance and Project Allowance will be 
drawn separately." 

9. 	It is also an admitted fact that the applicants were paid 

SDA upto January/April 2004 and by a subsequent impugned 

memorandum dated 23.04.2004 (Annexure-IV) recovery of the same 

was ordered. It is the case of both the parties that by virtue of O.M.s 

dated 14.12.1983 and 01.12.1988, it is categorically stated that 

employees who were initially appointed outside the region and 

subsequently transferred to the North Eastern Region cannot be 

denied the payment of SDA. The case of the applicants is that though 

the applicants belong to the North Eastern they were initially posted 

outside the region and then transferred to the North Eastern Region. 

Before filing this O.A. the applicants approached this Tribunal by 

filing O.A.No.118 of 2004 and by order dated 24.03.2005 this court 

disposed of the O.A. with the following observations: 

"We have considered the submissions of the learned 
counsel for the parties. According to the applicants they 
were first appointed outside the NER - at Delhi and 
Madhya Pradesh and later transferred to NER. Annexure-
IV communication purport to state that at Delhi and DRTC 
Shivpuri there was only Induction training and not 
posting. It is in the realm of dispute question of facts, 
which have to be gone into by the respondents on the 
basis of the service records of the applicants. Accordingly, 
we direct the applicants to submit proper representation 
containing the facts situation and also enclosing copies of 
the relevant circulars and the three judgments 
(O.A.No.56/2000 dated 19.03,2001, O.kNo.237/2000 and 
O..A.No.30/2003) relied on by the applicants within a 
period of one month from the date of receipt of copy of 
this order, if such a representation is filed by the 
applicants, the Respondent No.2 will consider the same 
after giving opportunity of personal hearing to the 
applicants and pass a reasoned order within a period of 
two months from the date of receipt of the representation. 
It is further ordered that the interim order passed on 
14.05.2004 in this proceedings with regard to recovery 
will continue till orders are passed on the representation 
to be filed by the applicants as directed hereinabove. A 



copy of this order will also be produced alongwith the 
representation for compliance." 

Thereafter, in furtherance of this order the impugned 

order rejecting the claim of the applicants was passed by the 

respondents, which is under challenge. So many modifications and 

clarifications were issued by the Government of India taking 

confidence of the rulings of the various courts including the Apex 

Court. The Hon'ble Supreme Court in the case of Union of India and 

others Vs. S. Vliova Kumar and others renorted In 1995 SCC 

(L&S) 189, upheld the provisions of the O.M. dated 20.04.1987 and 

also made it clear that only those employees who were posted outside 

the North Eastern Region and subsequently transferred to the North 

Eastern Region would be entitled to the grant of SDA. Such SDA was 

not available to the local residents of the North Eastern Region. The 

Hon'ble Supreme Court held as follows: 

"The 1986 memorandum makes this position clear by 
stating that Central Government civilian employees who 
have All India Transfer Liability would be granted the 
allowance "on posting to any station in the North Eastern 
Region". This aspect is made clear beyond doubt by the 
1987 memorandum which stated that allowance would not 
become payable merely because of the clause in the 
appointment order relating to All India Transfer Liability. 
Merely because in the office memorandum of 1983 the 
subject was mentioned as quoted above is not enough to 
concede to the submission of Dr. Ghosh." 

In a subsequent decision in Union of India and others 

Vs. Executive Officers Association Group-C, reported in 1995 

(Supp.l) SCC 757. the Apex Court held that the spirit of the O.M.  

dated 14.12.1983 is to attract and retain the services of competent 

officers from outside and posted in the North Eastern Region which 

does not apply to the officers belonging to the N.E. Region. The 

question of attracting and retaining the services of the competent 



10 

officers who belong to North-Eastern Region itself would not arise. 

Therefore, the incentives granted by the said O.M. is meant for the 

persons posted from outside to the North Eastern Region and not for 

the local residents of the region. Thereafter, the Government of India, 

Ministry of Finance, Department of Expenditure issued O.M. dated 

13.06.2001 regarding admissibility of SDA to Postal Department 

employees on their posting in the North Eastern Region. In the said 

O.M. it was clarified that there is no bar in eligibility of SDA for the 

officers belonging to the North Eastern Region, if they satisfy the 

criteria that their appointment in service/post is made on All India 

basis and the promotion is also done on the basis of All India Common 

seniority. However, it will be admissible when they are posted in the 

North Eastern Region from outside the region. Mother O.M. dated 

29.05.2002 was issued by the Government of India, Ministry of 

Finance, Department of Expenditure clarifying that SDA shall be 

admissible to Central Government employees having All India 

Transfer Liability on posting to the North Eastern Region from outside 

the region. 

12. 	It is also an admitted fact of the respondents in the reply 

statement, discussing various judgments of the Honble Supreme 

Court and also the O.M.s, that Central Government civilian employees 

who have got All India Transfer liability are entitled for the grant of 

SDA is they are posted to the North Eastern Region on their transfer 

from outside the North Eastern Region even if they are residents of 

the North Eastern Region. In other. words their initial 

appointmentlposting must be outside the North Eastern Region and 

they should come on transfer to the North Eastern Region.. The 

concept has also been accepted by the Hon'ble Gauhati High Court in 
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W.P.(C) No.5087/1999 and series of cases by order dated 

23.02.2006, the operative portion of which is reproduced below: 

111n view of the law laid clown by the Apex Court, as 
discussed above and also in view of the discussion relating 
to the finality of judgment, we hold that the officers and 
employees, who belongs to the region other than the N.E. 
Region, will be entitled to SDA. The persons belonging to 
the other parts of the country other than the N.E. Region, 
if initially appointed and posted in N.E. Region shall not 
be entitled to such allowance. The Postal employees 
belonging to N.E. Region but posted in the said Region 
from out side the region on their promotion on the basis of 
the All India Common Seniority List shall also be entitled 
to SDA from the date of such posting. The employees and 
officers, other than, the employees and officers mentioned 
6bove1  shall not be entitled to SDA and the authorities 
shall be entitled to recover SDA already paid to them after 
5.10.2001 in terms of the office memorandum dated 
29.5.2002 and the amount already paid upto 5.10.2001 
towards SDA shall not be recovered. However, the 
recoveries, if any already been made, need not be 
refunded. This is also subject to the inter party judgment 
and order that have been passed by any competent Court 
or Tribunal, which have attained its finality." 

13. 	Now, since the legal position is very settled that a resident 

of the North Eastern Region appointed outside the North Eastern 

Region and then transferred to the North Eastern Region would be 

entitled to the grant of SDA. This was also upheld by this Tribunal in 

O.A.No.116 of 2004 by order dated 12.08.2005. The operative portion 

of the said order is reproduced as under: 

"In para 52 we have clearly stated that SDA is 
admissible to Central Government Civilian employees 
having All India Transfer liability on posting to North 
Eastern Region from outside the Region. We had not made 
any distinction in that regard with reference to Central 
Government Civilian employees transferred from outside 
the region and those posted for the first time from outside 
the region. According to us SDA is admissible to both 
categories of employees mentioned above. Though the 
applicants have clearly stated that they satisfy all the 
aforesaid conditions, we are of the view that an 
opportunity must be given to the respondents to verify as 
to whether the aforesaid conditions are satisfied. We note 
that the respondents in the impugned communication did 
not give any reason as to why the applicants are not 
entitled to SDA. For the said reason we quash the 

\,_J~ 
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impugned communication at Annexure-VIl series and 
direct the respondent Nos..2 and 3 to verify as to whether 
the applicants are permanent residents of outside North 
Eastern Region 1  whether they are posted from outside the 
North Eastern Region to North Eastern Region on the 
basis on All India Selection by the Union Public Service 
Commission, as to whether the applicants have All India 
Transfer liability and as to whether their promotions are 
based on All India Common Seniority list. If all the above 
circumstances are satisfied in view of our decision 
contained in para 52 of the order dated 31.5.2005 in 
O.A.No.1 70/1 999 and connected cases extracted 
hereinabove, the applicants will be entitled to the grant of 
SDA. In such event the applicants shall be entitled to all 
consequential benefits flowing therefrom. The 
respondents will pass a reasoned order and communicate 
the same to the applicants within four months from the 
date of receipt of this order." 

14. 	It is an admitted fact that the applicants are residents of 

North Eastern Region. The question revolves round only to the point 

whether the applicants have been initially posted elsewhere and then 

transferred to the North Eastern Region or their appointment was 

initially in the North Eastern Region. Admittedly 1  the applicants have 

been appointed much earlier to the implementation of the Scheme. 

The applicants have produced the offer of appointment letters 

(Annexure-I series) dated 27.01.1973. Clauses 4 and 6 of one such 

letter is reproduced below: 

"4. On joining he will be required to enroll as a member 
of the Intelligence Bureau Relief Fund which is 
constituted for the benefits of the members of the Bureau. 

6. if Shri Sanjib Ku mar Nandy accepts the offer on the 
above terms, he should report to G. Branch, Level VII East 
Block 8, R.K. Puram, New Delhi-22 for duty positively on 
5.2.73. If he fails to report for duty by the prescribed date 1  
the offer will be treated as cancelled. He should go 
through the instructions attached with the offer for 
compliance. He should inform us immediately by telegram 
on or before  of his willingness or otherwise to 
accept the post of Junior Intelligence Officer and join us 
on 8.2.73." 

V 
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On a reading of the said offer of appointment letter it is 

dear that the post is temporary for a specified pay scale and on 

joining the incumbent will be required to enroll as a member of the 

Intelligence Bureau Relief Fund and should report to New Delhi for 

duty positively on the prescribed date and if he fails to report for duty 

by the prescribed date the offer of appointment will be treated 'as 

cancelled. Further, it is stated in the Memorandum dated 21.03.1972, 

produced by the applicants, as follows: 

"In pursuance to transfer order No2/TP (CI)/71. (7) 
dated 22.2.72, the following JIOs of XXV Batch are 
relieved of their duties at I.B. Hqrs. with effect from 
21.3.72 (A.N.) with instructions to report for duty at the 
places mentioned against their names, after availing of 
usual joining time." 

The above memorandum clearly shows that the persons 

mentioned therein have been transferred to the North Eastern Region 

after permitting them to avail usual joining time and they have been 

relieved of their duties from the I.B. Headquarters. It is very specific 

that this is in pursuance to transfer order No.8/TP (Cl) 71(7) dated 

22.02.1972. Therefore, it is quite evident that the persons mentioned 

- therein have been initially appointed outside the North Eastern 

Region - Delhi etc. and thereafter posted to the North Eastern Region. 

The Service Books that have been produced by the respondents will 

also reveal that this was a transfer of the applicants to the North 

Eastern Region and they have been relieved of their duties from the 

Headquarters. It is also borne out that when they were working in the 

other regions they have been paid full pay and other attending 

benefits and on transfer to the North Eastern Region they have been 

given joining time as well. Nowhere in the Service Books of the 

applicants it is mentioned that the training that has been imparted 
f. 
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was a condition precedent. Discussing the maintenance of Service 

Book Form F.R.10, Swamy's Compilation of F.R.S.R. states as follows: 

"A service book in From F.R.10 should be 
maintained for every non-Gazetted Government servant 
for whom it is prescribed under the orders of the 
Government in this book every step in the Government 
servant's official life should be recorded and each entry 
should be attested by such superior officer as may be 
prescribed by the State Government. 

If a Government servant is transferred to foreign 
service, the Audit Officer referred to in paragraph 5 above 
will, on receipt of the service book from the head of the 
office or department concerned, note in it, under his 
signature the order sanctioning the transfer, the effect of 
the transfer in regard to leave admissible during foreign 
service and any other particulars which he may consider 
to be necessary, and return the same to the officer from 
whom he received it. On the Government servant's re-
transfer to Government service, the Audit Officer will 
again note in the service book, under his signature, all 
necessary particulars concerned with the foreign service. 
All entries relating to the time spent in foreign service 
should be attested by the Audit Officer." 

17. 	The learned counsel for the respondents next made an 

attempt for producing certain documents to establish that it was not a 

transfer but only a posting and the learned Mdi. C.G.S.C. quoted a 

decision of the Hon'ble Supreme Court distinguishing what is posting 

and what is transfer. But the learned counsel for the applicants has 

quoted a decision of the Hon'ble Supreme Court in Commissioner of 

Police, Bombay Vs. Gordbandas Bhanjl, reported in AIR (39) 

1952 SC 16 and argued that once an entry is made in a public 

document like Service Book, it cannot be overdone by subsequent 

explanation. The relevant portion of the judgment is quoted below: 

We are clear that public orders, publicly made, in 
exercise of a statutory authority cannot be construed in 
the light of explanation subsequently given by the officer 
making the order of what he meant, or of what was in his 
mind, or what he intended to do. Public orders made by 
public authorities are meant to have public effect and are 
intended to affect the actings and conduct of those to 
whom they are addressed and must be construed 

VJT--~' 
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objectively with reference to the language used in the 
order itself." 

18. 	After the case was reserved for orders on 1306.2007, the 

learned counsel for the respondents produced a copy of the judgment 

of the Hon'ble Gauhati High Court in W.P.(C) No.1965 of 2003 and 

therefore the O.A. was placed as "To be Spoken To' and thereafter the 

matter was heard again on 20.06.2007. The learned counsel for the 

respondents argued that this judgment of the Hon'ble Gauhati High 

Court which was filed against the orders of the Tribunal in O.A.Nos.63 

of 2002 and 71 of 2002 is squarely applicable in the present case. The 

learned counsel for the applicants, on the other hand, submitted that 

the said judgment is not covering on the point in question and it 

squarely dealt with the question of recovery of the SDA paid in excess 

to the applicants in O.A.Nos.63 and 71 of 2002. The applicants therein 

were originally appointed in the North Eastern Region and they were 

granted the benefit of SDA by mistake, which was sought to be 

recovered by the respondents, which was interfered with by this 

Tribunal. Thereafter appeal was filed before the Hon'ble Gauhati High 

Court.. After considering various judgments on the question of 

recovery, the court observed that SDA is to be granted to the officers 

transferred from outside to the North Eastern Region and those 

officers originally appointed in the North Eastern Region are not 

entitled to the same and quoting a judgment of the Hon'ble Supreme 

Court in Chandiqarh Administration and others Vs. Naurang 

Singh and others reported in (1997) 2 SLR 230., the Hon'ble 

High Court observed that it was a mistake of granting the excess 

amount to the applicants therein and "an evident mistake cannot 

constitute a valid basis for compelling the administration to keep on 

vj-~~ 
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repeating that mistake". Therefore, the point in issue that is 

adjudicated in the matter is whether the excess amount paid by 

mistake to the applicants therein could be recovered or not. In other 

words the court has adjudicated on an issue of recovery, but with a 

clear observation that those officers transferred from outside to the 

North Eastern Region are entitled to SDA. 

Therefore, I am of the opinion that this judgment is on a 

different issue and not applicable in the present case and the ratio of 

granting the benefit to the officers who were transferred from outside 

to the North Eastern Region is also to be borne in mind. Therefore, 

this judgment will not help the respondents in emphasizing their 

contention. 

I am fully convinced by the documents placed before me 

and a perusal of the service books will show that the placement of the 

applicants to the North Eastern Region cannot be treated as a posting 

but a transfer and transfer alone. Therefore, the denial of the benefit 

of SDA to the applicants is unjustified. 

In the conspectus of the facts and circumstances of the 

case I allow the applications and direct the respondents to grant the 

benefit of SDA to the applicants since the applicants are found eligible 

for the same. Recovery, if any, made will also be refunded to the 

applicants and all arrears will be paid to the applicants, as 

expeditiously as possible, in any case within three months from the 

k-~~ 
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date of receipt of this order. However, the applicants Will not be 

entitled to any interest. Since some of the applicants have already 

retired the matter will be expedited. 

The O.A. is allowed. In the circumstances no order as to 

costs. - 

(K. V. SACHIDANANDAN) 
VICE-CHAIRMAN 

nkm 
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IN THE MATIER Of 

1. The Union of India, represented by 

the Secretary to the Go4ernmeflt of 

India, Ministry of Home Affairs, New 

Delhi. 

2. The Director,, 

Subsidiary Intelligence Bureau, 

Ministry of Home Affairs, 

Government of India, 

North Block, New Delhi. 

3. The Assistant Director, 

Subsidiary Intelligence Bueãu, 

MinistryOfROmeAffairs, 

Government of India, 

Beltola, Guwahati - 28. 

PETITIONERS.  

/ 
-VERSUS- 

I 
1. Shri Khagendra Nath Gogoi, 

S/U Late Dondeswar Gogoi, 

ch 
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Assistant Central Intelligence Officer, 

Grade-I, SIB Office, Bhabendra Bhawan, 

BeIto Road, Guwahatj-28 

2. Shri Ajoy Kumar Dey, 

... 
 

S/o Late A.K. Dey, 

Assistant Central Intelligence Officer, 

Grade-i, Bhabendra Bhawan, Beltola, 

Guwahatj-28 

Shri Sanjit Kumar Nath 

Assistant Central Intelligence Officer, 

Grade-I, Bhabendra Bhawan, Beftola, Guwahatj28  

Shri Nar.Bahadur Chetri, 

S/0 Shri Sal Bahadur Chetri, 

Assistant Central Intelligence Officer, fl Grade-i, Subsidiary. Itéjflnce Bureau 

(MA), Government of
,  India, Udalguri, 

P.O. Udalguri, Dist. Udalguri (Assam). 

: 
Ceit 	_ni..iisu'e T 

T1t 

S. Mrs Banani Bera Das, 

D/o Late Nemaj Chandra Bera, 

Assistant Central Intelligence Officer, 

Grade-Il, SIB Office, Gongotri, 

P.O. Beltola, Guwahati28 

6. 	Shri Gabriel Kisku 
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Ii 
/ Assistant Central Intelligence Officer, 

Grade-Il, SIB Office, Gongotri, P.O. 

Beltoja, uwahatj-8. 
I 
( J 	 EESPONDENTS/ 
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07.122007 

(C/,eh meswa CJ) 

A grieved b'the order. datedb 02.07.2007 of 
the Central Ad -ninistrative Tribunal 	in Original Application 
No.29. of 	201 5 the 	RE ;pondents therein 	preferred the 
presen writ pel tion. 

T1 e 	Res )ndents 	herein 	flied 	the 
abovementioned odginai application 	• before 	the 	Central 
Admini trative ribtJnal 	challenging the 	decision 	of the 
petitior rs 	her in 	to 	st p 	the 	benefit 	of Special 	Duty 
Allowar, ce and also prop sal for recovery of the amount 

already paid by the ptit )ners under the abovementioned 

Special Duty All wance. T e original application came to be 
allowec by the rIbunal. - he operative portIonpf the order 
reads a 3 follows - 

21. 	In the 	c nspectus 	of 	the 	facts 	and 
*ircumsta nces of the case I allow the applications and 

Yrect the respond6 7ts to grant the benefit of SDA to 

'e appil 3nts since the applicants are found e/i'ible 

'r the s3me. Rec vety, if any, made will also be 

funded In the ap Ycants and all arrears will be paid 

We a ,//cants a expeditious as possible, in any 

sewit/ , three n 2nths from the date of receIot of 
/s ordei 1)" 

However the applicants will not be entitled 

 any ii erest. 5/ ce some of the appilcants have 

r /red the i ater wi/I be expedited." 

,1 	

:JuLu 

-21) 

1 	 Noting by Ofticcrr 
Advocate 

HON 

$cnal 	Date 	Office notes. reports; orders or proceedings 
No. 	 with signature 

2 1pJ LO6006/2007 ' 

EFORE 
.ETHI C H .11EF-31 ISTICE MR.). CHELAMESWAR 
HON BLE MR. JUSTICE B.P.KATAKEy 
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1 	 3'Jot ing l brQ ghtGur netlee te emenstr8te thc- 

er unde challengels erroneous in law. 

The learned 4unsei has made a vague statement 

simila matter +s considered by the Supreme Court 

4 has pIced befor us an order of the Supreme Court 

a d Sep mber 7, 995 in Civil Appeal N0.8208-8213 of 

19 5. It is short ord r, which considered it 	eriier order in 

Un on of ndia & thers v S.Vijay Kumar & Others, 

19 4 (3) CC 649 while setting aside the order of the 

ap ellants. However, he Supreme Court directed that the 

ap Ilant w II not be titled to recover any part of payment 

of pedal uty Allow nce already made to the concerned 

The Administr tive Tribunal by the order under 

cha lenge c nsidered t e merits of the case and came tothe 

con lusion hat the a pl ica nts/ respondents are entitled to 

the relief laimed fo . Obviously an attempt before the 

Tri nal wa made tshow that because of an erroneous 

und rstandiklg of Ia the payment was made, which 

sub ission as reject d. In the circumstances, we do not 

see any mrit In this petition. The petition is accordingly 

dis issed. I 
- ..-s..  

: J . 	 L.' 	:'L 	
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L- - - G[A1VAJ4AT1 
IN THE CENTRAL RThIEtJJ

GUWAHA  

O.A. No. 4 j2005 

Sri Khangendra Nath Gogi & Oi. 

-Vs.- 

Union of Indlt & Ors. 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

14.12J993- Govt. of India, issud O.M. No. 20014/2 11 83/ E.IV introducing 
Special (Duty) Allowance (SDA) for the civilian employees of the 
central Government nosted in the N.E. RecC)ion from outside who 

i  

are saddled with all India Transkr Liabilihr. 	(Arrnexure-VI) 

20.07.1987- Ministry of Finance, GovOrnment of India issued frirther order in 
respect of entitlement of SDA. 

01.12.1988- Government of India issued O.M enhancing the permissible liniit of,  
SDA of Rs. 400/- followed by further order dated 22.07.1998. 

12.01.1996- Govt. of India issued ciarfficatorv order specifying that those 
civilian employees who are saddled with all India Transfer Liability 
and posted in NE. Region are entifled to SDA provided their 
recruitment, promotion and seniority are being maintained on All 
India basis. 	 (Annexure- V) 

08.02.1973- All the applicants were initially posted. at New L)ellui or Madiwa 
Pradesh, one of the applicant Shri Sanjib Kr. Nand, who was 
initially appointed and posted at New Delhi following the 
appoiniment order daLed 21.01.73. 

02.03.1974- Applicant was transferred and posted at Shillong S.I.B. The 
applicants who were initiaLly posted either at New L)eihi or 
Madhva Pradesh they were transferred and posted at N.E. P.egion. 

22.12.2000- This Hon'hle Tribunal in OA. No. 237/2000 passed iudginnt and 
order. Case of the Present applicants are covered by the order dated 
22.12.2000. (AnerLxure-XI' 

C 

Krc 



qi 

13.06.2001- Govt. of India, Ministry of Finance, issued O.M dated 13.06.01. 
Annexure- X) 

17.07.2003- Sertiotitv of the applicants are being maintained on all India basis, 
it would be evident from the letter bearing No. 2/Seniority (CC)! 
2001 (12)41-3191, so there recruitment promotion, and, seniority is 
being maintained on all India basis and they were granted SDA by 
the respondents. 

Jan/April.. 2004- 	Some of the applicants paid. SDA till January 2004 whereas 
some of the applicants paid SDA till April, 2004. 

06.10.2001- Respondents have started to recovery of SDA from some of the 
• 	applicants w.e.f. 06.10.2001. 

23.04.2004- Respondent deparin'ient have also dedded to ma.ke recovery &o.m 
sonie of the other applicants which would be evident from the 
impugned O.M No. E-26/NEA/84 (5) 4493. (Annexure- IV) 

24.03.2005- Applicants approached this Hon'ble Tribunal through O.A. No. 
• 118/2004, which was disposed of the direction to the applicants 10 
submit representations within a period of :i months from the date 
of receipt of the order and the respondents were directed to pass a 
reasoned order within a period of 2 months from the date of receipt 
of the representations after giving opportunity of personal hearing 
the applicants. Applicants submitted representations in compliance 
with the order of the Hon'ble Tribunal. (Annexure- VIII) 

27.06.2005- Respondents rejected representations of the applicant and issued 
impugned order dated 27.06.05, wherein the applicants have been 
declared ineligible for grant of SDA and further directed to recover 
alleged excess amount paid as S[)A. (Annexure.-LX Series) 

Hence this Original AppUcation. 

PRAY ERS 
Relief(s) sought for 

Under the facts and circumstances stated. above, the applicants hu.mbiv 

pray that Your Lordships be pleased to adnut this application, call for the 

records of the case arid issue notice to the respondents to show cause as to 

why the relief(s) sought for th this application shall not be granted. and on 

perusal of the records and after hearing the parties on the cause or cnusc 

that may be shown, he pleased to grant the following relief(s): 

V 
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That the Hon'ble Tribunal be pleased to set aside and quashed the 

impugned order issued under letter F'Jo. R-26/NJFA/84(5)/4493 dated 

2304.2004 as well as impugned order dated 27M6.2005. and further be 

pleased to deck-ire that all the applicants are entitled to payment of S.D.A 

in terms of O.M. dated 14:12.1983, 01.12.1988, 22.07.1998 and also in terms 

of clarfficatorv O.M. dated 12.01.1996 and dated 29M5.2002. 

That the t-ion'hle Tribunal be pleased, to direct that the respondents are 

not entitled to make any recovery of the amount alreoidy paid to the 

applicants on account of S.D.A and the amount already recovered be 

refunded. to the applicants. 

Costs of the application. 

4 	Any other relief(s) to which the auplicant is entitled as the Hon'ble 

Tribunal irtay deem fit and proper. 

Interim order prved for. 
During pendency of this application, the applicant prays for the following 
relief: - 

1. 	That the Hon'hle Tribunal be 'oleased to direct the resrondents not to 
make any recovery of the amount already paid to the applicants till the 
disposal of the Original Application. 

U 
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10. VIII 1 Copyof judentand.orderdated.27.06.05 _t-Ib 
11. IX(Series) Copyof 	pu_gncd order5dated27.06.05 
12. X Copyof judnentandorderdated22.12.00 _ 
13. XI Copyof judgment andorderdated 5.3.01 
14. _XII Copvof0.Mdated29.05.02. _ 
15. Xii Copy of the order dated 10.11.2003 

Ied by 

Date: 
	 Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWA1L4TI BENCH: GUWAIHATI 

An Application under Section 19 of the Administrative Tribunals Act, 1985) 
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0. A. No. 	 !2005 
BETWEEN 

i Sri Khagendra Nath Gogoi. 	 N 

Son of Late Dondeswar Gogoi. 
Assistant Central Intelligence Officer,Grad.e-J 
SIB Office.Bhabendra Bhawan. 
Beltola Road. Cuwahati-28. 

2 Sri Aiov IKumar Dev. 

Son of Late A.KDev. 
Assistant Central Jnteffigence Officer. Grade-I, 
SIB Office, GongotrL 
P.0.-Beltola, Guwahatj-28. 

I Sri Sanjit Kumar Nandv, 

Assistant Central. thteUigence Officer,(rade-I 
Bhabendra Bhawan, 	- 
Beliola, Guwahah-28. 

 

Si Nat' Bahadur Chetri. 

Son of Sri Sal Bahadur Chetri. 
Asstt. Central intelligence Officer. Grade-i. 
Subsidiary Jnteffigcnce Bureau (Mu-IA), 
Govt. of india, 
Udaiguri, P.O. Udalguri, 
Dist- Udaigur 'Assain). 

Mrs. Banai-ti Bera Das. 

11)70 Late Nemai Chandra Bera. 
Assistant Central Intelligence Officer,Crade-ll 
SIB Office, GongotrL 
P0, Beltola, Guwahati-28. 

Shri Gabriel Kisku. 

Assistant Ceniral Jnteffigence Officer,Gi'ade-II 

 

K 

I 
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2- 

SIB Office, (1onetri, 
P.O. Beltohi. Guwahati-25. Applicants. 
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-ANTD- 
Union of Indid, 

Represented by the Secrctirv to the 
Government of India, 
Mtni.5trv of Home Affairs, 
New Delhi. 

Director, 

Subsidiary Inteffigence Bureaiz 
Mi.nisfry of Home Affairs, 
CovL of India, 
North Block, 
New Delhi. 

Assistant Director. 

Subsidiary 'Inteiligence Bureau, 
(MHA) Govt. of India. 
Guwahati- 28. 

.Respondents. 

DETAILS OF THE APPLICATION 

Particulars of order(s) against which this ap!icafion is made.  

This application is made against the impugned order dated '27.06.2005, 

whereby claim of the applicants for cntimiation of cpecial Duty 

Allowance (for short SPA) has been rejected in a arbitrary manner 

without proper examination of the cases of the applicants and farther 

directed to make recvery of the excess pa yment made. after 05.10.2001 

subject to vacation of the stay order by the Hon'ble Tribunal. 

Hence this Original Application. ' 

urisdktion of the fdbunal. 

The applicants declare that the suect matter of this application is well 

within the jurisdiction of this Hori'bie TriburiiI. 

Urpitavinon. 

QAA& NOA ) 



The aprlicants further declare that this appiicrtior is filed witliin the 

liniita don prescribed under section-21 of the Administmtive Tribunals 

Act, 1993. 

	

4. 	Facts of the Case. 

	

4.1 	That the applicants are citizens of India and'as such they are entitled to all 

the rights, protections and privileges as uarnteed under the 

Constitution of India. 

	

4.2 	The applicants pray for permission to move this application jointly m a 

single atmlication under Section 4 (5) (a) of the Central Administrative 

Tribunal (Procedure) Rules 1985 as the reliefs sought for in this 

application by the applicants are common, therefore they pray for 

granting leave to approach the Hon'ble Tribunal by common 

application. 

	

4.3 	That the applicants are working in the Department of subsidiary 

Intelligence Eureaii under the Ministry of Home Affairs, Covt. of India. 

They belong to Group "B" category officers of the Central Government. 

All the applicants are residents of N.E. Region. But they have applied for 

the post of Assistant Central lnteffigence officers grade 11 pursuant to an 

advertisement issued by the Govt. of India. Ministry of t-Tome Affairs on 

all India basis, accordingly they have apii-  lied and cot selected on different 

dates. Be it stated that the advertisements and the interviews were issued 

and conducted on different occasions by the Mthisitrv of Home Affairs. A. 

few offer of aDpointrnent letters are enclosed as Annexure-1 (Scrie5) for 

perusal of the Hon'hie Tribunal. it would be evident from the offer of 

appointment order that the specific clause was stipulated in the individual 

order to the effect that atplicants are hi1hle to serve in anywhere in India. 

Moreover a mere perusal of offer of appoin.tnient letter it would be 

evideit that all the applicants were initially, posted for duty at nw Delhi! 

Madhya Pradesh and there after they are transferred and posted to N.E. 

JaLNO 

Wo 



Region. Thercf9re it is quite clear that all the applic&n.ts are, saddled with 

all India transfer liabffitv in practise. 

A few copies of offer of appointment order is enclosed herewith 

as Annextre-I (Series). 

4.4 	That it is stated that Sri Sanjib kumar Nandy applicant No. 3 iniliallv 

appointed on 03.02.1973 and posted at New Delhi following the 

appointment order dated 27.01.1973, However he was transferred and 

posted to S.I.B Shillong vide transfer order dated 02.03.1974 at S.I.B. 

Shifiong, similarly all the applicants were initially -  posted either at New 

Deihi or in the state of Maclhya Pradesh and subsequently they were also 

transferred and posted to this Region. The aforesaid fact would be evident 

from the memorandum no. 21TRG(AP)/73(3) dated nil issued by the Joint 

4 Assistant Director. Therefore it is quite clear that all the ajplicants after 

their initial posting either at N.DeIIii or Skivpura(M.P) transferred and 

posted back to N.E.Region on different dates and since then they are 

J working in this region. 

A Copy of the Memorandum bearing letter no. 2/TRG(AP)/73(3) is 

endosed as Anne,ure-Il. 

45 	That it is stated that the seniority of the applicants are being maintained 

on all India basis by the Ministry of Home Affairs, Govt. of India which 

would be evident from letter no.2/seniority (CC)/2001(12)-11-3191 dated 

17th july' 2003. Hence. it is quite dear that the recruitment promotion and 

seniority of the applicants are maintained on all India basis, it would he 

evident that appointment letters were issued from the Head Quarter 

office. New Delhi, 

A Copy of the Seniority list is enclosed as Amiexure-HI. 

W- W-0, _0 
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4.6 	That the applicants state that they ,  being the civilian Central Government 

employees having all India Transfer liability were granted SDA by the 

respondents in terms of O.M. dated 14.12.1983. As per the said O.M. dated 

14.12.198.3 Special (Duty) Allowance are granted to such civilian 

employees of the Central Government who are saddled with All India 

Transfer liability. The relevant portion of the O.M. dated 14.12.1983 is 

quoted below: 

i 	91ned for attracting and retaining the services of competent 

officers for service in the North Eastern Region comprising the 

States of Assam, Meghalava, Mardpur, and Tripura and the Union 

Territories of Aru.nachal Pradesh and Mizoram has been engaging 

the attention of the Government for some lime. The Government 

has appointed a Committee under the Chairmanship of Secretary, 

Department of Personnel and Administrative Reforms, to review 

the existing allowances and facilities admissible to the various 

categories of civilian Central Government employees serving in the 

region and to suggest suitable improvements. The 

recommendations of the Committee have been carefuilv considered 

by the Government and the President is now pleased to decide as 

I 	 follows: 

(iii) Special Duty Allowance 

Central Government civilian employees who have All India 

transfer liability will be granted Special (Duty) Allowance at the 

rate of 25 percent of basic pay subject to it ceiling of Rs. 400/- per 

month on posting to any station in the North Eastern Region. Such 

of those employees who are exempt from payment of income tax, 

will however, not be eligible in addition to any special pay and/or 

Deputation (Diit) Allowance already being drawn subiect to the 

condition that the total of such Special (Duty) Allowance will not 

&OQ429& N
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exceed Rs. 400/- P.M. Special Allowances like Special 

Compensatory (Remote Locality) allowance, Constiuction 

Allowance and Project Allowance will be drawn separatelvi'- 

4.7 That after issuance of the aforesaid drcuiars for payment 	the 
applicants were found eligible by the respondents themselves and 

accordingly they are started paying the S.D.A to all the applicants as per 

the terms and conditions of the O.M. dated 14.12.1983, 01.12.1968 and also 

in terms of O.M. dated 22.07.1998. But most 'ur risinglv the said payment 

of S. D.A was stopped in respect of,  the applicants witháut issuing any 

notice and also in violation of principles of natural justice. Be it stated that 

out of the 7 (seven) applicants 4 (four) were paid S.D.A upto Aprit'2004 

and another 3 (threè) è± paid till ianuar?004. HoweveL the 

respondents have already started recovery of S.D.A w.e.f 06.10.2001 in 

respecL of the applicant No. 2, 3 and 4 and also now decided to make 

recovery in respect of applicant No. 1, 5, 6 and 7 from the pav-bffl of May' 

2004 as communicated vide impugned memorandum. No. E- 

26/NEA/84(5)4493 dated 23.04.2004, no show cause or notice was issued 

prior to issuance of the aforesaid Impugned memorandum and on that 

score alone the impugned action of the respondents as well as the 

memorandum dated 23.04.2004 are liable to be set aside and cruashed. 

Copy of the Memorandum dated 23.04.2004 is enclosed as 

Annexure-il. 

4, 	That it is stated that Govt. of India, Ministry of Finance issued a 

ciarificatorv memorandum vide letter No. 11(3)/95-E.H (8) dated 

12.01.19 196. wherein it is cateoricallv stated the Civilian central aovt. 
.1 	 0 

employees having all India transfer liabifity who were recruited on all 

India basis and wh6s promotion, seniority are maintained on all India 

basis are entitled, to payment of S.D.A. The cases of the applicants are 

squarely,  covered following the memorandum dated 12.01.1996 and in 
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ternis of O.M. dated 14.12.1983 and 22.07.1998 It is categorically 

submitted that applicants were initially appointed and posted. outside 

N.E. Region and subsequently transferred and. posted to N.E. Region. 

Therefore they cannot be denied the payment of S.D.A, on the alleged 

grounds raised. in the Memorandum dated, 23.04.2004 for denial. of 5.D.A 

cannot be sustained in the eye of law. The posting of the applicant in N.E. 

Region cannot be. treated as initial posting hence the memorandum dated 

23.04.2004 is liable to be set aside ind qu.ashed. 

Copy of the O.M. dated 12.01.1996 and 14.12.1983 are annexed 

herewith and marked as Annexure-V and VI. 

49 	That it is stated that the cases of the present applicants are covered 

following the O.M. F,No. 11(3)/2000-E-ll(B), dated 13.06.2001, wherein it 

is stated that the residents of N.E. Region are entitled to payment of S.D.A 

ii they satisfy the criteria that their appointment in service/post is made 

on All India basis and the promotion is also done on the basis of All India 

common seniority. However, it will be admissible when they are posted in 

N.E. Reojon from outside the reoion. The case of the rresent aL''ticant5 are a 	 a 	 r 

also covered 1w the aforesaid O.M. dated 13.0.2001. Hence the applicants 

are entitled to payment of S.D.Awih arrear monetary benefit. 

A. Copy of the O.M. dated 13.06.2001 is enclosed as Annexiue-V!i, 

4.10 Tnat it is stated that the cases of the applicants are squarely covered 

following the series of judgments passed by this Hon'bk Tribunal. 

Therefore the Hon'ble Tribunal be pleased to pas neve!isary order 

directing the respondents to continue the payment of S.D.A and also to 

pay arrear monetary benefit and further he pleased to pass an interim 

order restrainiflg the respondents to make any recovery of the alleged 

excess payment on account of S.D.A. 
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4.11 That your applicants being highly aggrieved with the impugned order 

dated 2.4.2005, all the applicants approached this Hon'bie Tribunal by 

filing an O.A. No. 118/2004 (K.N. Gogoi and others -Vs- IIOJ and 

others), whereby the applicants has challenged the validity and legality of 

the impugned, memorandum dated, 23.4.2004. However, the official 

respondents contested the said O.A before the learned Tribunal by fiTh .g  a 

written statement and the said O.A finally decided by the Hon'hle 

Tribunal on 24.3.2005, with the direction to the applicants to submit 

representations containing the facts and situations and aiso enclosing the 

copies of the relevant circular and copies of the judgments passed in 0.A. 

No. 56/2000, 237/2000, 30/2003, which are relied on by the applicants. 

within a period of 1 month from the date of receipt of,  the order and the 

respondents were further directed to pass a reasoned order within a 

period of 2 months from the dte of receipt of the representation after 

giving opportunity to personal hearing to the applicants. However, the 

applicants in terms of the Hon'ble Tribunals 'order dated 24.3.2005 

sltbniltted representations along with the relevant documents to the 

authority and the authority 'after receipt of the representations, rejected 

the said representations vide order bearing letter No. 20/ Adnm (C)/2004 

(1).625 dated 27.06.2005,, wherein the respondents declared ineiigible for 

grant of SDA to a1 the individual applicants on the alleged ground that 

their initial posting for induction training at Intelligence Bureau Training 

School (IBCTS), New Delhi and direct recruit training center (DRTC) 

Shivpuri Mad hva Pradesh cannot he construed as posting for outside the. 

N.E. Region and on that ground the respondents declared all the 

applicants ineligible for grant of S.D.A. The said cont'Lion of the 

respondents is contrary to the seffled position of law, posting is a posting 

either it may be initial posting or may be subsequent posting. The 

respondents in their own statement in the earlier impugned order dated 

23.04.2004 specifically stated that posting of direct recruitment officers at 
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TBTcS (New Dcliii) or at DRTC (Siiivt,urL M.P) are. to he treated is their 

initial. posting, if that is so in that event the further posting of the 

applicants in Nh Region flas to be treated as subsequent posnng as per 

Tesponclents O.M dated 23M4.2004 and as such all the applicants are 

entitled to grant of SDA. The cases of the applicants are also covered by 

the Ministry of Finance, O.M bearing No. F. No. ii (3)/2000-E-ll (B) dated 

13.06.2001, wherein the Govt. of India, Ministry of Finance categorically 

stated as follows: 

"... It is farther clarified that there is no bar in eligibility of Special 

Duty Allowance for the officers belonging to the NE Region. If they 

satisfy the criteria that their appointment in service/post is made 
on All India basis and the promotion is also done on the basis of All 

India Common Seniority. However, it will be admissible when they 

are posted in NE Region from outside the region." 

It is cateoricallv submitted that all the applicants fuJilIl the 

eigihiiflv criteria laid down in the O.M dated 14.12.1983, as well as O.M 

dated 13.06.2001 and also the ON dated 29.05.02. In view of t1le 

memorandum dated i3.06.0i the present applicants are entitled to 

payment of SDA and as such quest-ion of recovery or excess payment so 

alleged in the impugned order dated 27.06.2005 does not arise at all. Be it 

stated that all the applicants were initially posted outside the NE Region 

and subsequently they have been transferred to NE Region in public 
interest from outside the NE Region on different dates and as such they 
have acquired legal and valuable light for continuation of payment of 

SDA. However, it is stated that the appikant No. I has already retired 

from service on superannuation. In the impugned order dated 27.06.2005 

the respondents have farther issued direction to recover the alleged excess 

amount paid after 0. 10.2001,. in this connection it is further stated that 

since the applicants are eligible for payn.ent .  of ST)A as such question of 

recovery,  of excess amomt paid to the applicants cannot he sustained in 
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the eve of law and on that score ajone the imvugned order dated 27.06.05 

are liable to be set aside and quashed. it is stated that contents of all the 

orders issued on 27.06.03 are exactly same and similar and as such those 

orders are liable to he set aside and quashed. It is stated that impugned 

order dated 27.06.05 issued to the applicant No. 4 and 6 have been 

niisptaced biit contents of them are same, therefore applicant No 4 and 6 

urge to produce the orders dated 27.0605 at the time of hearing. 

Copy of the judgment and order dated 24.03.05, impugned orders 

dated and 27.06.05 are enclosed herewith and marked as 

Annexure- VII! and IX (Series) respectively. 

4.12 That it is stated that the case of the present applicants are also covered 

following the decision rendered on 22.12.2000 passed in 0. A. No. 

237/2000 (Shri Paban Chandra Paul -Vs- V.0.1 & Ors.) which was further 

confirmed. by the Hon'bie High Court in W.P (C) No. 107/2000 on 

05.03.2001. in this connection it is stated that the learned Tribunal also 

relied on the judgment while deciding O.A. No. 237 11 2000 in fact relied 

upon the 0.M dated. 12.01.1996 as well as judgment dated 20.09.94 passed 

in the case of Union of India & Os. -Vs- S. Vijavakuniar & Ors. in view of 

the decision rendered by the Honble Tribunal particularly in O,A. No. 

.56/2000 (Manoj Kuniar -Vs- 110.1 & Ors), O.A. No. 30/2003 (R. 

Sufradliar & (Drs. -Vs- U.0.I & Ors.) and also in view of the decision 

rendered in Pahan Chandra Paul's case, the case of the present applicants 

are, also deserves to he allowed since the applicants are also similarly 

situated like the applicants in 0.As indicated, above. 

Copy of the judgment and order dated 22.12.2000 /  dated 05.0.3.01 

and 0.M dated 29.05.02 are enclosed herewith and marked as 

Annexure X.. XI &. XII respectively. 

ALI 
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4.13 That it is stated that as per order of the I.B HQ, New Delhi, issued vide 

their memorandum, dated. 14.10.03. it has been clarified that offid.al belong 

to NE Region coming on transfer to NE Region from outside the region Is 

admissible with effect from the date of Supreme Court Judgment i.e. 

05.10.2001 or the date of their joining at SIBX in NE Region from outside 

the region whichever is later. 

in view of the aforesaid clarificafion that was communicated 

through letter No. E-26/NEA'/85 (5)115/659 dated.11 0.11.2003, the present 
applicants are entitled to SDA in terms of ON dated 14.12.83 as well as in 

terms of O.M dated 29.05.2002. 

It is submitted that the applicants have been recruited through all 

india recruithaent zone, their seniority and promotions are also made on 

all India basis, moreover, they are saddled with all India transfer liability 

as per the clause of their appomiment letter, apart from that all the 

applicants have been posted to NE Region from outside the NE E egion on 

transfer which would be evident from their service book'. As such the 

Hon'ble Court be pleased to direct the respondents to produce service 

books of all the applicants to ascertain in the factual position. 

in the facts and circumstances the applicants are entitled to SDA as 

per relevant office memorandum. 	 - 

Copy of the order dated 10.11.2003 is enclosed herewith and 

marked as Annexute- XIII. 

4.14 That this application is made bonafide and for the ends of justice. 

S. 	Grounds for relief(s) with legal provisions. 

5.1 	For that, the applicants have fulfilled all the conditions/cniteEia laid down 

in the Memorandum dated 14.12.193, 01.12.1983 and also in O.M. dated 

12.01.96, 22.07,1998 as well as O.M dated 29.05,02 as such they are entitled 

to paYment of 5DA in the terms of the O.M. referred to above. 

-? 
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5.2 For that, the applicants are posted at Guwahati from outside the N.E. 

Region, and they are not the perniiinent residents of N.E. Region. 

	

5.3 	For that ., the applicants had been directed to move to N.E. Region for their 

posting at Guwahati. 

	

5.4 	For that. the aunlicants are saddlled with all India Transfer liability as r cr r 

condition stipulated in their offer of appointment orders. 

	

5.5 	For that,. the impugred order dated 27.06.2005 (Anncxure VIII Series) are 

contrary to the clarification given by the Govt. of India, Ministc V of 

Finance in their O.M dated. 13.06.2001 and also in LB. Headquarter Memo 

dated 14.10.03, as such the impugned orders dated 27.06.2005 are not 
- 	.: 	..l1 	. 	 - sus irkwie u e\ e Oi &a w. 

	

5.6 	For that discontinuation of pavment of SDA has been made in tol.al 

vioiation of Principies of natural justice. 

	

5.7 	V.r that recovery and. discontinuation of payment of SL)A has been made 

in total violation of principles natural justice and, the action is contrary to 

the policy decision of the Govt. of India. 

	

5.8 	For that issues involved in the instant case has already been settled by this 

Hon'ble Tribu.nai in a series of cases of the similar nature. 

	

5.9 	For that the cases of the appliumts are squarely covered following the 

darificatory order contained in the O.M. dated 12.01.1996 and O.M. dated 

29.05.2002 issued 1w the Govt. of India, Ministry of Finance. More 

particularly in view of the clause 5 of the memorandum dated 29.05.2002. 

5.10 For that decision rendered by this Honbie Tribunal on 20.11 2000 in 

O.A.No.136/2000 and in O.A. No.8/2002 decided on 13.02.2003 also gain 

support of the contention raised by the present applicants in the instant 

proceeding. 

&t•__ tJci 	
T 
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5.11 For that case of the applicants are squarely covered by the judgment and 

order dated 19.03.2001 passed in O.A. No. 56/2000 (Manoj Kuniar -Vs- 

U.O.J & Ors.), judgment dated 20.12.2000 passed in O.A. No. 237/2000 

(Paban Chandra Paul -Vs- U.O.i & Ors.) which is further confirmed by the 
Non' hie Gauhati High Court in W.P (C) No. 107/2000 decided on 
05.03.2001. 

5.12 For that non-payment of S.D.A to the present applicant5 is in violation of 

Article 14 of the Constjtu.tio of India. 

Details of remedies exhausted. 

That the applicants state that thexe is no scope to submit any 

representation as because the stoppage and recovery of S.D.A,. started 
without any show cause or notice. 

Matters not previously filed or pending with any other Court. 

The applicants further declare that save and except filing of the O.A. No. 

118/2004 they had not previously ified any application. However, no 

application, is pending before any Court or any other authority or any 

other Bench of the Tribunal regarding the subject matter of this 

at'plication nor any such apphcation Wnt Petition 01 Suit is pending 

before any of them. 

V. 
	ReIiefs) souht foi 

Under the facts and circumstances stated above, the applicants humbly 

pray that Your Lor4ships he pleased to admit this appliaiion, can for the 

records of the case and issue notice to the respondents to show cause as to 

why the relef(s) sought for in this applicatioii shall not be granted and on 

penisal of the records and after hearing the parti on the cause or causes 

that niav be shown, be pleased to grant the followIng relief(s): 
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8.1 That the Hon'ble Tribunal be pleased to set aside and quashed the 

impugned order issued under letter No. E-26/NEA/84(5)/4493 dated 

23.04.2004 (Annexure-IV) as well as impugned order dated 27.06.2005 

(AnLnexure- IX Series), and further be pleased to dedare that all the 

applicants are entitled to payment of S.D.A in terms of O.M. dated 

14.12.1983. 01.12.1988, 22.07.1998 and also in terms Of clarificatorv O.M. 

dated 12.01.1996 and dated. 29.05.2002. 

8.2 	That the Hon'ble Tribunal be pleased to direct: thai the respondents re 

not entitled to make any recovery of the amount already paid to the 

applicants on account of S.D.A and the amount already recovered be 

refunded to the apolicants. 

S.3 	Costs of the application. 

8.4 	Any other relief(s) to which, the applicant is entitled as the Hon'ble 

Tribunal may deem fit and proper. 

9. 	Interim order pived for. 

During pendency of this application, the applicant prays for the following 

relief: - 

9.1 	That the Hon'ble Tribunal be pleased to direct the respondents not to 

make any recovery of the amount already paid to the applicants till the 

disposal of the Original Application. 

•1 

This application is filed through Advocates. 

11. PaffikWars of the I.P.O. 
 I. P.O. No. : 

 Date of Issue : 

 Issued from 
v) . ayabie at : 

12. List of enclosures.  
As given in the index. 
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VERIFICATION 

L Shri khagendra Nath Gogoi. Son of Late Shri Dondeswar GogoL 

aged about 59 years, w oricing as Assistant Central Intelligence Officer, 

Subsidiary Intelligence Bureau, STB office, Bhabendra Bhawan, Beltola 

Road, Guwahati-781028, Assam, one of the applicants in the instant 

application and dub authorized by the other applicants to verify the 

statements made in this application and 	to sign this verification. 

Accordingly I declare that the sthtements nide in paragraph 1 to 4 and 6 

to 12 are true to nw knowledge and those made in paragraph 5 are Irue to 

my legal advice which 1 believe to be frue, i have not suppressed any 

material fact. 

And I sir. this verification on this the '&/t day of November. 2003. 

-7-. 
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Cr:-4tos ad1L under rus arid oL'ders govorfling' the 
• 	-• 	.•.• i.'i;iflt of ,h iiJ.Dr.nces in focefrontime to time, 	. c 

iC 

	

	 e concujUon Jid dowti tboz'fDin • 10 
r0 'orJrt ioundorgottraIrngat tho placo or 

Dirccor, Into11igone Bureau. 

'j 2. Tho Ori. o pponthent areas fo1low: 

£ 	The ao tht'uent ts tompwary. H s prman ent 
appoiiint to tho post tf and when it is...... 
indc permanent, hoi.oiror, wilidepend on vrioun 
factorj governing or2n'-tnent- appointiiont to such • 	. . 	. •. 	Dot in force at:the 4  time and. wi'JJ,'no,t confer •• 
hm tno tt10 'to pormanency from the date the po8t 
.-S convortod. 

U) 	u'o 	Lient nay'  be terminated, t any time 
by a noiths no11çe given by either tido, viz. 

flO tppoS.ntoo or the appointing authority, ithout • 	. 	... 	. .alng ;inyroons. Thoappoiting uthority,.' . 	• 
lorcrur, roscvcs the right of tormizting the 
,crJet of the appointoo forthwith or before th 

	

. 	. 	•.. . pition .4f the stiputod pori.odof riocico 
by L11kirg pyment to him of' a sun equivalent of 

	

1 	 tho 'p iy nda1o.rnnco 'or the period of notico or 
the uiopirod portion thcreof. His. serv'ico aro 
futtbcr linblo to be terminated within a period 
of six months froti tho date of,bi$ Fippointmpnt 	I.- 
i.ri thout nj ootice arid i,iLhout any roisop being 
l65t 1Od. 

...•.,•\., 	,...•.,. 	. 	..--. 	- 	. 	. 	. •• t . • 	t•- •, 	. 	 .• 	,_• -. 	.... 	' 
iil) He will. hrLvetosoio..for.am1nimurn.perjo(j 	• 	:. 

of-fioyerrs frcm thø date of comLoton 

	

11 	. 	of Li ining as Junior IntoIligoneoOffjoo 	. 
unlo.i 1i1orvicen rro (1iponsod with in ..,- ;.• 

	

	 the (,,xi gonci bs oi orvices, or othorw1o, . In 
the oont of his rosign.ng or Iewing sorvico & 

	

	
• while in trrinLng or before coinpleting5 3rôr8 
ci jntisfctory service after training ho ,nfld 
or his surity will b1it)lo to prty to th Govt .•• . ........................... .' 	Of Irl (I la 1 	tflfl Ofi)4OOO/-fl. four thournd) 	. • ••. 	. 	. . • 	"toOthI)r with intorost @ th e  Govt. i',tton for  

- 	 Lho tJ - io being In force from the dto of domandfl',' 

--2/- 

• r 	' 

\•• )\ 	
JkI 	

ta 
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• 

•..... 	 -• 	, 	. 	 (_' 	 S 	 ••, 	 • 	
.5 	 - 

- :. .• 	 • 	S  by tho I D4 Ho zi1 	to execut5 e 	Socurj' 	S 

	

IT 
t& 	 Bond to Uiis effect in th ofleldsod 'form bfo • I  " 	• , 	. 1)2 :i 	J-hic1 to join the Pureu 	J 'I .0 . 

	

5 -  " S  • 
: . 	 :• • •,' 	 . Ti0 J2oid is to bo e;:ocutod on 	Plafl ppor .  . ar) d . flo.rogistration is ocessary. S 	••S • . . 5 4.._• 	, 	• 	

:.,-- 	• 	. 	 •, 	
S 

S. 	
. 	 : 	• 	S 	 • 	 S 	 _ 	

: 	
S 

*! 	_: : 1. 	.. _.: • 	 • 	 ., 	• 	S 	 • 	, 	

•1s 	
S. 

SI 	 I 	
v) 	Th 	rPOiflt]flt criog with it th 1ib11jty - 	

part of 	 aroad, . 1 	
0x j lnlng he ntil be reqUired to enroll r 	1'Ji 	f t 	Ento111g,co 	rqiq Bljof,  £ut, ihh i 	 fortho :boifjt of t16 cmbci s o tho Iireau ft  S 	.• 	• 	 . 	-: 	:... 	. 	- 	

L' 

	

vi) 	Otnct onattioflG'Or sori0 will bo goorno 	-, bY o rol o - ni rüe andordor in foco 	
fr 

£or tic to 

	

3 	Tho 
aPP 0  ' n 1,T-n ent wiJ,1 be f5urth?r. 4subjoct to' 

of certjfiote of,  fitnes9 
froni th Civil Suraeon in tho onclo 	Ion 

	

• . 	i 	
hizj ow cost. Hc 3hOld get: himself 	 S - 

- 	. . .. . 	S. . •. 	mOjcJ 	oxcrninGd from  

	

the noret Civil 	. 	 • 
Inak 

oi S110 	Thoverin 	 dum  be comp1ot 	by the cncid-to) 

	

• - 	i atjed witF th 	offer 	lie 
 

• 	..-. 	. 	.. . 
- 	nl1owd to joi  
'Oertfj to 	

1ès he produe 	this 	- 

	

I 	
or pr1 on ja1 cortifj0t - 	.•,. 	S.  . 	-. 	

hf. 	uitno 	wjh hern 	'Obtjn from 	- •'•' Modicl 	
thor&ty at tho timo of ftLq modic1 

	

I 	 O7t1fl1Tlttjor) 	 s 	 .S 
Sbv1 rIon of c1celaratjon in tho form 
Q'1O,cd that 

he h not got more than one living 	. 	.5,.  . 	. 	. 	- .:' •,; 	• 	 -- 	 - 	- 	.S 	 - 	
5 	• of an , oth of 110 - 	to the --- r - 	

. 
I 	

CCfl.1Ltutj0 Of India in tho prescribed 
form.( copy enc1osed)., I• 	g 	75 - 	

4 	It, 

	

iv) 	
onof tho folloiinp on191 r 

	

S 	cortjfj0t0 :- 	• 	5 . 	S 	- 	S 	
. S , 

a) of Cortjfjct0 	oducatna1 nnd other 

	

I 	
tochnjc 	

(with one at3te CO) each). :I'.. • ..I•4 :, 	...... 	'._ 	 * .S, J • 	.. 	 S 	- - 	- - - - -. 	S 	- 	• 	S  
Cent if1crto of rgo. 	 • 	 .•• . 

	

• 	• • 	. 	:. 	• 	• 	-- 	- 	. 	- 	• 	- 	- 	
5 	- 	'. -. - t 	 c)Ch et1fjcatos from t - t ed,  oif wo 

	

- 	
gazo j 	

I'. WN 
: 	 i. ... 	•t 	. 	 - 	• 	- 	 . 	5 	

- 

	

.i• • 	•.. 	S. 	
41 .• 	.,:.1, 	• 	. 	 - 	 • . 	• .I 	

I •i' 

 
t15 	'I 	

I 
/ 

t. 5 r . 
- 	.••• 	4. 	5. 



,. 	 d) 	Cortif'icnton tn the' proscribod form In 
3uppert of ccfldidatot s clirns to belong 

• 	 to a Schoduleci. Cte or 'Scbcdulod Tr2b(,,  
or JU110-I1 -j(LLafl Community. 

e) 	 cortifictès In the procribod 
: 	:. •.. 	 .foin of provious employment, if any. 

1') 	Any àtherdocumcnts(to• be specified). 
• 	

I 	 • 	

g) 	o'sering in this oico, ho will 
•1 	 be ollowod to t.lyply for. pot 

ciciwhoro 

On joiningho vrill be required to enroll ao 
• 	 a mcnor oL' L ho Intollionoo JXlror.tu floliof 1bnd • 	whichis conttuted for the nenofits of  the ninbor 

o f,  tho UOU q 

• 	 • I 5. 	If any dcel.rntion given or information 
• 	 urnishod by the candidate proves to be false or 

if the candidate is found'to have wilfully suppressed, 
•riny niritoricti information t. he will be li.ble to 

1A.'0movc1 frem scrvco and such other actin a 
.necesry..• •. 

T f 	It VL 

accepts the offer oh dhvo tórm, ho should 	(2 • • 	pot to G Brnãh, Lvel VIL Et. i3Iock.8 RK. 	 • 
•: 	Pur3i f F Or•Duihi.-.22 	rprsitiveyoi 	- 

E1ejs 	reportfo duty • 	by th prescribcd dato,the offer will be treated 
'as cancelled. Ho should go through the intrucions 
attcbed writh the offer for eomDlianco. Ho. should 
u1forliuuil;moJtteIJ 1y  toLogrm afar bopro 

• 	j 	 - - 	 ul hi wi.L.b.nnos:j or ot:norwio 
• ( 	J to accept he nost of Jtinior - Intelligence Officer 

and 	on_ QT•- 7---- LJ 	. 	• 

No travoling allowanco will  be Illowod 
for joining, the aothtment. 	 • 	- 	• 

- 

\Assisthnt Director 

- 	Sbri- 

• 	
; ' 	 d l  

f. 
/ 

• 	• 	•• 	• 	•. 	 • 	 • 	
• 	

• 	 • 	 • 

• 	 • 	• 	 • 	 • 	" 

t 	 / 	
' 

I * 
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• 	/ 	• 	'..;. 	Copy 

1 	oJ34 C)U( i1-)L(37 Copies) AttcLoc1 copies of tho 
roici corLifteatos in rospoct1 of all the cdo 
(oxcop thu of fici 	uonUonod in tho ar.n) vo 

• 	;.. 	•. 	or]c1o1a0 

• 	
/ 	

0 

2. Cash-lI i3xch. The cadets havo boon udicoJ.1 
oxan!odaylJ found fit. Thu py otil aUOWariCOS 

•• 	
in. rumet of ctbovoc;ontione) clots may kinlJ.y 

/ 	 . 	be tha'in v1cl 	titod to Jo.nt Assitct Director 
Shivpr(M') 

 
for cl±sbursorneflt to the trainees 

concerned0 

3 
Cash-.I Branch for infoxinat:ioi. 

Seoiion Of fleer G Brand. 

• 

C011 l3ranch, 

• 	6 Assinbtrt 	roctoi'(Tr) 
• 	 P0I1 4U. ci:Ligceo Bureau Hqrs, for informaUon0 

	

• 	7, J'lnt. 	 Dlrcotijr 
hivpur1(iUi 37 spare copico for tho 

	

• • 	c.ict). The 3I0o will bc,  grantod house rent 
ailc' iiCr' 'itLlor at Ccntrt3 GovI i 	or on 

• 	co; bs accordlrg1y 	. 	: 

	

n 	uici. be oxorciec1 by thou Thi 
• 	

• 	 sont to Cash-lI within 2 uonth s from the date 
of theIr joLni' 	 • 

8 1,F(7 cori-o)0 

— 	 •• 	 (1CN sT' 
• 	 -. • 	 1IJ.i,L• 	 • 

t 

. 	• 	•• 	• 

* 

1 	.. 	• 	•• 
•

. • 	
• -0-.• 	 L 	 • . o 	 • 

r 	''I 
b 	 •-.•• •. • 	 •.by 	 •• 	 . 

—•• 	 •.,.. 	 0 	 ••. 



	
.L 	 . i... 

•. 	 . 	 .. 	 -. - 

.' 	 :... 	 . ,... 

/ 	 LTo 56 r rr( c/96 1 )'7p4;i- • 
!3Ur'EI'J 

c' 	iom 	sj:iij) 

C.\ .; 	 11:6•1lf  

IJJV1 DEL"I, THE 

f4 0 R i\ N D U N 
I 

The unders:igneci h'roby oe.:i 

	

_____ 	 a tooy ptst of i'3j$taflt Central 
-r<- 	i3 ) th fliis T.urrdu on 

o:E fl ...640/- in the ;cle of I .'. 	•-O.)-T3--75-290fl 	tl.hc 
appointe wiL.l 	hr 	Li.ticr1 to drc1 the dear eor and other 
allonce3 at the r: 	arii::ihi. tiçr 	and orc1or 
çovorninq tl'r2 	)..•fl nL 0 1 	1Ch 	).i 	lii 	 1:r(, 
time and subjecL to th. cLil h:i iIi .) 1wii theroi.0 I1 
will b req Lre to n--tcjo trainiiq suc sfuli' nt the 
place/places se) eted b, ho oc';. !r.',1 çncl iJurolu. 

2e The terms of h13 appointluent are as fol1ows 

(i) The. appontmnt is ternpo7ary. 	iis aipintrnent to the 
3 . post in permie 	rpty .;ill,tiowver, 	depend on 

various factors  
such posts 

(ii The appoinL.ment may be termindtd.at any time by a 
month 1  S noticc. 	b; 	.h'f; 	v± 	the apnointee 
or the ap:oi3.J mj 	tL.' 	y,: 	hrvi 	OSSicjflflq any 

• ranon ., 	Th 	;oi.nt 	r' 	u:: 	however, 	rooervor, the 
• 	- r 	qltt 	f 	Li;:3ni. ;.. 	I. 	1,h' 	:;':-.- 1.c• 	. 	oJ: 	the 	appoinl:oe 

fortlt'tith 	ci: 	i:n 	. i 	 Li:n 	O. 	jj 	(tipnite(L 
• period of octi 	a 	y n.iit 	•.yM.t to him 	3unl 

ccuiraJont. to U'o 	i)J an'. 	1 1ouOnces 	for the period 
of 	io1ico of .  ti 	'n 	ip'. 	o' t on ticro. 

1ie will have L 	C 	. . ft i 	R in 	J iiutn pLrod of 	Live 
- rs 	roln Lhr' 	c 	j-xir-1.ci ci or bib 	 g  Ctrai n in 	as yea 	£ 

Ado-luG 	unl(--s3h 	 rc disposed with i n the 
extonc'.. 	of 	'v 	 o(hpJwir. 	he In t 	Cvont o 
hIS resgn1nq 	L 	1 	) 	'flJ 	hc. 	e.v'e while in training 
or beLore ccrnp3 rt  I 	y-a 	of catisfiactory 	rce 1  
aft-ei 	traJnng, he arir o 	i 	'urc'ty will he 11ö15Th to 
pay the flovt. 	ol 	rn iti 	i 	q 	an .,G 	000/-( li. 	31A 
thousnd o -ily) toç 4 e 1 	r ultil xnLrcst 	t the Govt. 
r3tes 	For 	the t imr' 1 ?')nci in 	from 1jir 	dj r 	of 

• cema 	 tId by 	he mt 	iujc 	lsreO 	lie wI 11 	have  n 
execuLo C 	urr ty 1xn 1  t- o this c 	L i o Join 	Lhc. tur'c 	u 
as )\Cl0-IT/c 	The bond ( E(*.,rin crc1o'od) 	is to be 
executed 	n o1in oopr and 	reg 4 trtion 15 
necessary. 

.., 
•0 	 . 	. 

IL 



' 

• 	
(iv) 	Hr 'ui 	r , • ;Lhii 	••'Th o 	1ii 	joirLinc 	1 

713 	irL 	I 	j'i 	:ui I 	€nr 	ot in other Govt. 

Depl rt.mc n 	r 	hI 	rJ'.e Lr U 	':t'i d. flclL; 

(v) 	DurJ.ig tr nJ nC ptri.or1, he 1.4111 hvO to Uflr,  30 1' .T. 

dri.14. aul :;uch othe' 	y.JiCi- activity as directed by 
the officc ...in-chs:ge o'f th' Trining Centre. 

 Thc 	ippoi.L:Thmt carries with it the liability to serve 
in ar' part o 	India and abroad, 

 Othe:' c 	c1i.L:'..n 	oE SCtVC 	will 	50 governCd by the 

re1cvLu 	 Ln:i orerri 	n torce from tirne to time. 

The appoit; 	b 	furt.h:: subject to 

(1) Pro&ucLiw, 	 . 	1t . of fjtncr3 	from the Civil 
;3urcre,rl( 	tn th: 	Cnc.o5'd forms at candidflt& S ovin 

cost • 	1 	i 	... q't him.;cJ. 	.icoily examine(l from 

'lo 	ntr c':. 	 'urg' 	n 'rai1e-I 	for whom 	') 	co;ring 
complete'l by the candidate) 

,tjicate or a provisional 

cci: 	 . 	r . 	c;l 	J 	which may he obtained 
frum 	14._dic 	' 1 	r i.y 	the 	t tnx 	of Ii i 	Me)J cr11 

CxnT1tor 

i) i:n oi: a dflr 	tio 	±r 	th 	form enclod, 	that 

hr 	nt. 	w: - 	thai 	n' 	wife 	livinci 

to the ConstitutiOn 

of :undia in Lh 	x. 	thr! form (copy enclosed) 

• 	 (iv) Pro nctJ'' 	r 	the 	 :fl rjiqini 	certifJ.ctefl 	and 

ni;ii.!: 	........ 

() Cei. •:... 	i'' 	. 	•' 	ç: 	.h 	ote 	i:e;ted 	copy) 

 -.s. 	O.t 	 .• 	(thtir 	t(ChfliCn1 1.) 

• :.. 	.oh: 	.: i t.h 	a 	t;OU 	copy 	c 	cli) 

 c 	 trclll two cazettcñ officers 
- (f,t1l.: 	 •. 

( d) • 	Cci. J 	form in support of,  

c nLd 	 .. 	boin 	to a 	.icheciuled CastC/ 
Lorrn c'c) osed). 

(ei f prc'vioi •is ercvloyr1vnt,:if an.r 

1 	— 	-L1nt 	(to be spec tied) 

U1 .LJ. C 	Li. / 'flQ 	. 	i 	1.J is 	)L fi CC, 	hc will 	nt 	fl03 	y 

_,a c11loae 	to apply for posts elsewhere. 

*/ •...Jf 	..•• 
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- 
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• 	/ 

4. 	On joining, he will 
:V herself as a member oF Uie 

Fund which J r t'c,nntJ. u 

	

I 	oi' the Bureau. 

be rccuird to enrol hiUe-l-f/ 
Intelligence Bureau Relief 

for the benefit; of the inenibrn 

If any clec].Li.,_atiori given or information 
bythe candidate orovcs tp be false or if the 
found to have wilfully suppressed any material 
he will be liable to removal from service and 
action as Government may deem necessary. 

furnished 
candidtlth is 
information, 

suäh other 

The appointment is provisional and is subject to the 
caste/tribe certificates being v,-.rif ied through Ithe proper 
channis and if the verification reveals that the claim of 
h43111cr beioocjing to th schcthtlCd c ;tc/ccheIulcd tribe or 
OBC, s the case may b, is false, I4e/her services will 
be terminated forth'.;ithi without assigning any further 
reasons and withnut pzrcjxidicn to such further action ns 
may be taken under the provisions of the Indi.an penal 6ode. 
for production of false certificates. 

7 • 	This oife.r of 	noinLrcnt: .i.s further subject to 
satisfactory chiractcr and antecedents verifiction rerort 
in respect of the candidate. This offer of appointment is 
further subject to verification of educatiOnal qualifications 
of the cCtnd:LdCto throuqh proper channels • If folinrl false, 
1.-7hcr service wiul be terminated forthwith without asslg-
nincl 3ny reWBon. 

IE G4n4/Ms.  
* 	

accept the offer oflITE tws ai cojiclitions mentioned abovc 
le/she should report to the Assistant Director,DRTC,Madhav 

.: -Vi1aS Paiace,Shivpuri(1P) Pin:47355l °' 	J2- 	If .he/ 
she inul to rc'port or duty by the prcscrised date, the 	fel.  
will be tr'atod s cancelled. -JSho. should inform the 

/ rnersipedimrncthLe1v by telegram on or/be fore//2 
/ of J&/her willtnr3ners Lo accot the nost otheryn,se it will 

•...., be?treated thatc/sh'ia is not w11inc to join. 

After 
dtfan.ng at the DrUC hLvnur1. t3nborder  to met the initial 

ot Ns3ing OtL. iTfl 3uc'-2 Umc Ct liLi/heremolu1ient.a 
are drawn, e/she 5hould carry a sumoI atleast Rs12,000/- 
('ns, Two Thousa& c-dy) with 4nVher at the time of lii.a,'her 

., traning atShivpur. Instructions clating to candtdatos 
joining the pa.t of /c'io-it(c) re en' )oned i I h I hil of or 

r 	jor strict compliance. 
•?.. 	 •'',,.. / 	'.. 	' 	 * 

J 

S 

4 	'4)i4.-. 	 . . • . . . 	. . . . 

• 	 ' 	 •' 	 I . 	•, 
4 

) 	- 

- 
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C). 	t'k' trflvc11 	(j 	I ))J.1;('d wi ) 1 he 	11o'tcc1 for joining 

	

at the time ,L UpI:C 1r 	'riL 

ASSISTA1T DIR1CTOR 

To 

N/)N' 

Do s  
I 

End As above. 

Copy forircir to Assista:it Director(E), 113 ft1r .,Iicw 

D1hi for in2orm3tiori. 

/ 
ASSISTA'TI DIflECTOR 

Tariof,/_* 

- 	 1•• 



- 

A 

- 	I 

(a) ?11 th mu:j; krj r 	with th 	the h3.j C.J3 fl 

Jt.ic1 	

•loLhing 
at the time of their ruri;t.jng at Lhr traj ili.fl:! 'riti-- 

(1) Iioqit !et 	 : 1 	o. (a) 	
eci h c t 2 2 (iii. 	Drrro/j.io 	all 	 :  iv) 	 j0, (ch ( 	

or 
	(j w ) 

(b) The trajr( r$houjd 
also bring with 

them th fo11.oj itcms £2 they 	
alreay havi.ng thes0.. 

(1) 	On full 	
white shirt 	one whjt full Paflt/trs r ; 

A piaj, 
(- ie ,  ref(rab1y of navy b1 	Colour or any other t1 in their 

POSSCSjo A P n irof black leather Sho. 
Ce) No arn will bc 

))r() L' 0htby tho canc.licial- 00 .  6 	MF 	CJ!TTy ADV1TCF 

All thc tr;3jj-0 wflj be rejred to 	r'os1t Lh0 folloiing amoun.s Iith t}i0 Cour 	0fficr as sOOn. as they report for 
trai.ning 

at th cn Lro 

(a) t1esz 	Vanc and 1'b 	SCCuity" 
Co Of U LormQ0 5  
n 	 and Other ucl3 Thoi art .c1 ps 

Toraj 

	

- -..- 	 -- - 

s.2 0O t•ii1j 	deposj 	by eaCh trai 
• . . 	

mmeciiatc1y1ft 	joinj 	th 	iflng Cfltr antI the. 
bi1n0, if Ztfly, n 31 be rofu,idJ t hj 	 i mc 
of 	

Cu. t raij9 	 o 	/ 	i h 

U 

1 

-. -.• 	-,, 	 .. 	i...  - 	 -, 	 - 

I 



- 	 - 

7OI•t  

 

The tr inoE 	tmv 	r.'porL trir 31,13.v)l at t1i; TdnJ,nI 
Con t re 3 L 1 	r; I. oni2 cl.ty before t.h c Ctcta]. co,rn"encciicnt of 
thc 

After their -3:ri;.L.1. .t tJw training centre, they must 
report to the cour:.;e oEicer,  ho will cive them further 
iriforrnition Clric) ! ristruc Lions about their boarding Cl rid 
lodç4ng etc. 

ACCOMMODATION 

Al]. the traine 	will be I)rOVied cconiriiodatlon in th 
hostels and it is compulsory for all the trainees to 
reside in i- io hostels. 	married acomoation will ho 
qiven to 3ny :Cl1nc-. nd they will not bri.ncj th:ir 
.Ca1nhli)s with them. 

Every tr3iriee will be aliotte.d accorimodotion in thr hostel 
by the Cour3e O1:icer and they will occupy the rooms 
alJ.ottcci to them.. Su1)J cct to the numT 1-)(2r of trUj, nr'.ei Ond 
avaiiubL1 it:y 01 s 1 c, Lh t:raineer will bd qivcn irigie 
seteci or multi seated rooms. Each trainee will be 
Provickci with a. COL, 	ci3ir, a writinq tb1e arid Ci 
wardrobe. 	iO trziince will bealloweti. to briic1 tiny other 
furniture, electric gadgets etc. with themi. 

; 	3. MESSING 

A coopera tic Mc's s 13 rn in the tr -iining centre. Ot no- 
.f: 

	

	•Prof:Lt-no-).9ss basis by the trtines thrnsolves, All the 
trainces will compulsory dine in the 4es5 and Will share 
the co 	of foc'E, service boys etc. 

4. PAY & !OACE 

9hc pr  ari1 a). .1. OW. flC.J of. 	Lri. iin Li]. 1. b C 1 JM))UrM ed 
to thcm,as, epd when they are received from Hqrs. No 
advance pay, travelling allowance or any other allowances 
will be paid by the training centre. J'ormally th• firt 

• pzxy is received zi.Etcr about two months nnr1,threfore, all 
the trainees are advised to bring about 11s.2, 000 with them 
to meet their personal cYpC)d1ture during this period. 

The trainees zill be required to pay their personl 
expenditure, characs for washerman, cdbbler and other 
mi.scellaneous rockct eYrcnses. 

. . ..2/-.. •. 

I 	

a 

I 

-4. -... 
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NOW DO thI the 

In rro f tn' orct' 	;/Tr(i)/74(t) 
jt 	 Uke ft>Ii,.w 	,t.O1 	2tti hacth lmvo 	nn 

o Umtr ¶3.xt;L 	it 1. Uqxi. 	.7th trth, 1074 
vrit 	inriti 	tcni that thc,y 

hion ittor a .,11ing tto uuaL jtnLn8 tiru ntid 
s 	thon antri 

avallfid 7  thet hA'i eio hr.on &iowr za.nct thr rirvu* 

&aiu.i L - 	xrnd TJav3 
. - 4ith pxitsa1n to profix 

tCL  f.1.10th rrch 	1074 

tin.a 	_ . 19 Jaya (11.374 to 29th 
rotL, t974) 

i.?. h 1 111 4V1 nOtr& 	2 (q 	 . 
tittimfl "do 

4. Sti. K 	pan 	u1rt 	- 

• E. .rLnhn,tam - . 
3untx'arafl - - 

P. K?iLthnan 	- -• 	- 

9. Sh —N. V 4 h 	n.athsn - 
1Q.J. V, L,3 ubrya 

• i4t 3L1 
2.  811. 	 o'n ?o.1. 'i'a  

I, 

( 	 .r. 3anb )/ 
... 	t, A15flt DICt 

- 

A 	

jjjirj oftttr 

ta" rdd for inior tton t-

)ç!ilh13t& 	

fW 

L. ' 17 ao 101 
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KIP Nö.2lSenioiily(CC)/2991(12)-11- 31 V 
Intdlligetu.e Bwu 

(Mbiis*ay of Home Affairs) 
Government of India 

- 

17 JUL 
1\ewDellu,the....  

rs1EiMORANDUN1 

Please refer tb our Memo No.2/Seniority(CC)12003(6) dated 14-
05-03 circulaling therewith the Seniority List of AC1Os-1(G) working 111111. 

2. 	, On consideration of some references, following coITcction 
incorporations arc canied out in the above mentioned Seniority List :-- 

1) the name of the officer figuring at Sl.No.502 is corrected to 
r e a d as 'Bushaji Lal B/ian'. 
the iink of joining 113 (Col.6) and date of appointment as 
AUtO-PG (Col.7) of Shii K.K. Thomas (Si.No.563) are 
corrected to read as 'Sf4' am'l '23-9-92' respectively. Also, 
the date/rank of confirmation is incorporated as '2-6-76110- 

the name of the officer figuring at SLNo.1087 is corrected to 
read 	'i:L4YV V(1n:gyal'. 

iv)thc PIS No. of S.hri Ranjit Kurnar figuring at S1.No.1 189 is  
conected to read as 107380 instead of 107386. 

v) the liame of the officer ligu.ring at S1.No,70 1 is corrected to 
read as 'G01'EIWIIAN 1,4L' instead of Goverdlian Pal. 
Also, his date of hiith is corrected to read as  
instead of 20-10-48'. 

vi)thc PIS No. and date of joining 113 of Shri K.C. Bassa 
(Si. N!o.750) are corrccted to read as '11738I' and '31-10-66' 
respectively. Also date/iank of confirmation is incorporated 

KV' . 	as 01-02- 7liConstabk'. 
vii)(he name of the officer, figuring at S1.No.656 is corrected to 

H.p. fl:4G1'. Also, the rank of joining 113 (Co.6) 
is corrected to read as 'ACJO-L/G' instead of ACIO-I1/G. 

viii)the date of birth of Slui S.S. Singh (S1.No.60) is corrected to 
to read as 17-01-47' instead of '17-0747'. Also, the 
date/rank ofjoining lB is incorporated as '17-06-69/LDC. 

ConEd ......... 



- 	
- 4 

• 	 S  

rV 

4 	 4 

TI 

ix) the name of tli.. off iei figunng at SI No 655 Is coireLted to 
read asPOLJC4[?P 7IGGA' 

.x) the name of thc oflicer figuring at. Sl.No.325 is corrected Lo 
- 	

•' read as 'Rwn JCrishaiz'. Also, the datc/ran.k of confirmation i 

• 	corporatcd to rc'd as '0 1-02-71/J-JiG'. 
xi) the date of jit!i of Shri S.R. Chakxaborty (Sl.No942) 

COITCCICU 	ie to ad as '02-03-53' in.stend of 2352. 

•::, - 	xii)the n ame of the officer figuring at SINo.786 is corrected to 
-read as 'JYUL'IL CJL'1KRABOR7T'. \Also, his date of birth 

• 	is correetcu to read as 3I-12-47'. 
xiii)the rank. of joining lB of Shii Subir Kuniar Chatcijec 

• 	(SLN0.1. 139), is coected to read as 'SA' instead of 310-1/G. 
xiv)Lhc nanie of the officer at SLNo.289 is corrected to read as 

'Shywn Lcd Bogi'. 

• -3.: 	F'urthcr nccssaiy action, if any '  may please be taken at your 
• 	end:. •- 	 . 

I 	 ASSISTANT DIRECTOR((C) 
- 	 r 

4j_• 

I ThSo 	(1-2, C-1V II) Fiqrs , New Dcliii 	 - 
o 

Througi 

SIB, Guthati with reference to their Memo No.E- 
3 dated 7-6-03. Shri Chakraborty may please be 

w.r4Ltheimeiflo No.RPR/1160/200 1- 
eroieedinay please be informed 

.5 	

. 	 S 

T 	 rhe 	AJ)/&dnm , SIB 	Jaipur 	w i t 	their 	menlo 
N64/EstJcrnonty 196(5)-2463 dt 24-06-03 The olficers conenicd 	may 

'b ipformed accordingly. 

c - 5 	AD 	foldcr.  

SSJS1AjfD1RECIOR(CC) 

W60) 

...: 

P.  

S. 



03707-87 01-08-77 IA-111G.  

12-05-87 01-08-77 •4-JLG 

04-06-87 01-1)8-77 :4-ILG 

I 	23-05- 01-08-77 A-li Gj 

23-05-87 /01-08.77 A-JIG 

19-02-87 01-08-76 '4-iLG 

14-05-87 01-08-77, 	4-J/.rJ 

15-0647 101-08-77 

19-03-87 

13-05-87 )1-08-77 '4-J1G 

• 20-05-87 l of-u&-7-7 1-/1G 

27-02-87 01-08-76 'A-Il/C] 

7-07-87(\'p) I 
21-07-88 

19-02-87 01-08-76 /A-1VG 

' - 	-. 	 _ 	 - 	 -- 

- 
..- (2) (3) 	(4) - 

• 	...- 	
41 	

W.MBh ..... 

;•• 

112569 	Ge,, 07-08-48 09404-74 
42 	vaz Beha Smglz 

/A 
11410 Gen 	/ 

13-01-44 22-03.8 'J-l'G 

112604 	Gen 	24-02-51 10-04.74 t4-JL'G 
44 	Thomas S/mo,, 116329 	Ge,, 	12-08-48 28-10-70 /iJ./G 
45 

1170/a 	Ge,, 	14-07.51 06-04.74 /AJ1/G 

4  
46 	A'tCJj,j 	

- I 1J71& 	/G 	014)8-50 07-05-74 
47 	O.P.Da/zjv 117033 	Jen 	14-02-44 22-03-68 /J-J/G 
48 	Kama/pa,, 

101805 	Ge,, 	07-07-51 06-04-74 	4-11.!Q 
I 49 	P. G.Kuup 

116381 	Ge,, 	22-07-4 	 G9 18-12-7] /1-1 
/ 50 	Q.Kifjs/jra . 	110733 	Ge,, / O7-j-j8 08-Oj-6(S 	J-JG I 	1!1ie 112654. 	Gen —21- 6-49 17-04-74 

52 	Jf.A.SJiaJi 
118625 	Gc;lF 0453 09.04 .74 /A-1i'G• 53 	A.P.jWe,zon 
110407 	Ge,, 	17-10-52 24-09.73 ,Jf, 

54 	Debabra/aBj; 
116460 	Ge,, 	9-10-49 21-12-71 /J-i"G 

55 
. 101726 	Geir 19-07-48 26-09-73 ,4-J/;G 

Page 4 
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(1) 	 2) 	
(6) 	'(7) 

 416 ChidraKw,ja ThIuap 	JJ9227 GeP 01-0845 23-0440 /J-vc; 	05-1240 01870 /J-I/G 417 KL 	
11697p Gen fO-077 20-0470 

c 	 '-J'G 19-0I-gj 01-08-72 "J-I"G 

	

418 Su./jjJ Kurne ir f/ia 	J1274j -. 	 14-04.ó '-J'G 	26-03-9/ 01-08-72 	G 1 4,19
101765 Ge,, 04-03-45 U-04-70 1JJ G 	Jl-(4-Qj 10108.72 

I 	

I 	 I 
1 120 IR.C. i1arni 	 I 115793 Ge,, 10-07-45 14-04-70 '-JG / 29-11-90 

10i 0872 .UJ.1O 1 121 'Par/,;es/nr1. iiwiAj 	/ 117991 Ge,, 01-03.47 18-04-0 	05-12-90 101-08-72 
113963 

I 	
. 	 I 

 Gen 	-12-45 18-047 	 29 90 0/ 872 423 AK Born/i 	
119183' Geñ 01-10-48 14-0470 /J-J,5 	29-11-pt 01-08-72 /J-l/G 424 	Dogra 	
100981 Ge,, 20-10-4:4 I6-O9 	/J-j'Q07-01-91

42i I.S.A7 

	

nil Kunwr llivç 	
115507 Ge,, 09-04-44 13-03 1,S4 	11-02-91 426 	Sshac/jarj 	
112350 Gen 2744-47 07-049 /J-G 	212-9O 01-02-71 /J-I'G 427 1abu Rz Tr,,,valli 	
118289 Gi O3-02-46 15-1069 /J-G 	30-11:90,, 428 A rn/a b/ia Deb 	
114934 Gen 09-01-46 1340-69 If-JiG 	11-03.91 429 R.S. fac/za,• 	
114783 Gen 06-07-46 144-70 ./J-J 131) 	 28-01-91 01-08-72 /J-J/G \ 	
113866 Q, 07-10-46 I4-04-;• .:../O 	13-02-91 01-08:72 "f-JiG 

10 

................... . .. . 
- 	- 	
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110337 

	

464 Ha 	
118501 Ge,, 03-J26 3O-070 

1LJ; 	
291190 !O/.J7 JIG 

	

I 	 / 	
I 

1 465 P 1 	
/18228 I Ge,, i1-Uj '1-10-70 '1-1 ( 	29-J/ 	/01-0875 7- C 

I 	I f 166 .-!rwiah/j, G,.fr 	
/12944 Ge,, 0.7-07.47 31-10-70 /f-j.-; 	30-01-9/ 	01-073 41-J/G 

467 	
114793 Ge,, 24-03.47 J9J1170 /f-//G  468 Al th1mNair 	 27-02-01 01.08.73 /J-j'G 

	

113864 Ge,, 20-04.46 3J-/()70 f-J/G 	29.11.90 01-08.73 /J-t'G 469 JJ B/uc 	
11260 Ge,, 01-10-45 31- /0-70 '-1,'G. 	

03-12.90 01-08-73 470 	

—_J/84 Ge,, 27-07.45 04-12.70 /1-1/C 	
31-0j-91 0/8.73 /J-//G 

471 R.Aj117, 	

i12j Ge,, 15-02-47 I-JO-7O 'J-b'G / 18-03-9/ 01-08.73 /J-l/G 472 K'/la/zdrjha Set/a'  
473 B/la'atPras,d 	

113859 
Ge,, 01-07-47 31-10.70 /1-JiG 	01-1 2.90 01-08.73 /JJ/G 

112735 Ge,, 10-09-46 28-10.70 /J-J'G 	26-03.91 01-08-73 /J-i'G 
474 IIIdraDsu,g/i 	

112392 Ge,, 03-0148 28-10.70 JJiG 	03-12.90 01-08.73 /J-L/G 
45 /s/11i,1I, Irac 	

113118 Ge,, 07-01.47 OQ-/j 7(4 ifi; 	
29-11.90 01-08j3 /J-JG 

IL 

--------- ------------------------------------------------------------------------------- 

-------- - - -----------: 

	 - 
• 

	

- 	- r O 	 • 	 -. 
LJ/' 
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/ 686 /AfPSharma 

687 	Krishan - - 

	688 JKLaklzanpa/ 
- 

689 S.Kno,idv 

	

204jJ7j 'JLDC 	711-0394 	I-0488 1A-11'G 

	

117389 1 Gen 1 201054 130..09.76 /J-I'G 	1-1093 

	

J'G 	
/Jj,QI 

114375 / . Geii  
AG 

!"dii GUpici 117386 	Ge,: 27-1043 iLO1-63 •'J-JG 

- 

692 Ranjii Sing/i i-10-93 
110860 	Ge,, 19-JO-4à 0702.73 -/J-JJG );,-04-94 693 

 114600 	Ge,, 01-01-47 20-i067 
 694 -01-94 

!R.Lra/na  112038 	27-02-49 07-02-73- /J-I'G 
ti. l'zS7,(je;Q,, 

/
695 

116134 	Ge,, 15-01-51 qg:O22? LJ/G 
66 CM4rjndw, .94 

1168/1 	Gen 04-01-45 03468 ISA JQ49 
697 Kc.sJ,a,,a 

I 111068 	Ge,, 02-03-47 25-6646 iA 
698 Afahima SIng/i. 

.,.-. 112759 	Ge,, 04-11-43 17.114.j54 
2002-94 

- 3694 699 A. 
114988 	Ge,, 15-05-47 22-0446-.y&4 

700 IB.NSaar, 
. 

- 16 )4-9j 
115027 	Gen. iS03- 01.05-67;.. 

: 

2iT294 

47. 
	I 

- 

- 	

- 
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r- 
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No. I/tE/8()f 

SUba idiary Intellio 	Uur.au, 
tmi), Govt. of Xn1ia 

Dte, tho 
23 IkPR 2004 

Z o e. flrs now Qe3ht vjte their 	No. 1O/o(C)/ 
0103(1)421 4* te 	oO 1I413 bove intited that pozting 

of dirot m aruits oftioes otter. oorl!plotion of t1W 
j1*otj,n tr nL at Z11 Nis L!?thVDtTC Ehtvpi ba 
to bt U' 	t 1 4 	posting.p1 therefore 
thaVmThó1Cu1itt1aCt to Bpeaial Dty Allá4snCa 

the p*yitef -SM to ty following 
AeZo.4(0) vho joirad NX, Region eftz' Ltction 
tr*inn i Awthith and the motnt alrea4y 

10,2.)o1 tj.i diato may be zcoovrz'd from 
tiz ray tor tko monis1hof flcy/2004 oawr49 an tntarant 
basLsa 

1,14G. t*zcriica, ACIO.utI(G), Jort, 

IN • 	3, 	JCMi 
a , 

To 

(I  

? 	.*tioi Otr/4 90p Guv?atvti o' r/o. 
24, Al lcanv;orod for informut&oy. 

•., 5.. (N 	 - 

/ 
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Annexure-V 

No1  11(3)195-RU (B) 
Go'reniment of India 
Ministr of Finance 

Department of Expenditure 

New Delhi, the 12th Jan 1996 

OFFICE ORDER 

Sub: 	Special Duty Allowances for civilian, employees of the Ceñt-niJ. 
Government serving in the States and Union Territories of North 
Eastern Region.ngarding. 

The undersigned is directed to refer to this Department's O.M. No. 
20014J3J83-EIV dated 143219 am 2047 iead with (M1 44i:20014/1&/8 

E.IV/E.11(B) dated 1.12.88 on the subject mentioned above. 

2. 	The Government of India vide the above mentioned OM dated 14.12.83 

granted certain incentives to the Central Government civilian employees posted 

to the N.E. regIon. One of the incentives was payment of a 'Special Duty 

Allowance' (SDA) to those who have' All India Transfer Liability. 

It was darified vide the above mentioned OM dated 20.4.87 that for the 

urpose of sanctioning "Special Duty Allowance" the All India Transfer Liability,  

I the members of arty service/ cadre or incumbents of any post! rou.p of posts 

ias to be determined by appl-y-mg the tests of recruitrnnt zone 1  promotion zone 

etc. i.e. whether recruitment to service/cadre/post has been made on all India-

basis irid; whether promotion is also done on the bass of an all India common 
- 

appointment letter to the effect that the person concerned is liable to he 
--------------------------------------------------- ----------- - 	- 

transferred 1nwhere in IndLa did not make him eligible for the grant of SDA 
- 	 - 



- 1 amount already paid on account of SDA to the ineligible 

persons on or before 20.9.94 will he waived; & 

 . 

I 

• 	cç 

4. 	Some employees working in the NE Region approached the Hon"ble 

Central Administrative Tribunal (CAT) (Guwahati Bench) praying for the grant 

of SL)A to them even though they were not eligible for th.e grant of this 

allowance. The Honble Tribunal had upheld the prayers of the petitioners as 

their appointment letters carried the clause of All India Transfer Liabillity and, 

accordingly, directed payment of SDA to them. 

• 	5: . In some cases, the directions of the Central Adxniuistrative Tribunal were 

implemented. Meanwhile ., a few Special Leave Petitions were ifiedin the Hon'hlc 

Supreme Court by some Ministries! Departments against the orders of the CAT. 

The Hon'ble Supreme Court in their judgment delivered on 20.994 (in 

Civil appeal No. 3251 of 1993) upheld the submission of the Government of india 

that Central Go ernment c-n-than employees who have all India transter 1iabiIit' - 

are enUiled to the grant of SDA, on being posted to any station in the NE Region 

region 	SDA would not be payable merely because of the 

order relating to all India Transfer Liability. The a 

Cther added tha 	at f this 	cc 	0 	 IS 

transferred from outside the region to this region would not be violative of the 

provisions contained in Article 14 of the Constitution as well as the equal nay -- 	 S 

doctrine. The Hon'hle Court also directed that whatever amount has alredy 

been paid - to the.. respondents or for that matter to other siroilarly situ.a ted 

eiployees would not be recovered frOm. them in so fax as this allowance is 

concerned. 

In view of the above judgment of the Hon'bk Supreme Court, the matter 

has been examined in consultatipn with the Ministry of law and the following 

dedsion have been taken - 



S . 

20 

/ ii. 	the amount paid on account of SDA to ineligible persons after 

20.9.94 (which also includes those cases in respect of which the 

allowance was pertaining to the period prior to 20.9.94 but 

payments were made after this date i.e. 20.9.94) will be recovered. 

Alt the Ministries! Departments etc. are requested to keep the above 

instructions in view for strict compliance. 

Jn their application to employees of India Audit and. Accounts 

Department, these orders issue in consultation with the comptroller and Auditor 

General of India. 

Hindi version of thisOM is enclosed. 

xxxxxx 

- 	 (C. Balachandran) 

Under Secy to the Govt. of India 

• All Ministries! Departtrents of Govt. of India, etc. 
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Annexure-VI 

• No.20014/2/83/B.I\7  
Governthent of India 
Ministry of Finance. 

Department of Expenditure 

New DeThi the 14th Dec'83 

OFFICE MEMORANDUM 

	

Sub: 	' Allowances and facilities for civilian employees of the Cetitral 
Government serving in the States 'and Union Territories of North 
Eastern Regionhflpr0VemefltS thereof. 

The need for attracting and retaining the services of competent officers for 

service in the North Eastern Region comprising the State of Assam Meghailaya, 

Manipur, Nagahtnd and Mizoram has been enaging the attention, of the 

Government for some time. The Government had appointed a Committee under 

the Chairmanship of 
Secretary, Department of Personnel. and Administrative 

Reforms, to review the existing allowances & Adniinistritive Reforms, to review 

the existing allowances and facilities admissible to the various categories of 

Civilian Control Government employees serving in this region and to suggest 

suitable improvements. The recommendations of the Committee have been 

carefully considered by the Government and the President is now pleased to 

decide as follows 

	

(i) 	Tenure of posting/detUtaii0fl :- 

There wffl be a fixed tenure of posting of 3 years at a time for officers with 

service of 10 years Of less and. of 2 years at a time for officers with more than 10 

eave training, etc., in excess of 15 days per year will 
years of service, Periods of l  
be excluded in counting the tenure period of 2/3 years. Officers, on completion 

of the fixed tenure of service mentioned above may be considered for posting to 

a station of their choice as far as possible. 
The period of deputation of the Central Government employees to the 

States/Union Territories of the. North Easternegion will generally be for 3 



years which can be extended in exceptional cases in exigencies of public service 

as well as when the employee concerned in prepared to stay longer. The 

admissible deputation allowaice will also continue to be paid during the period 

of deputation so extended. 

	

ii 	W4h tag  for Central deput on/traiiüng abroad and Special mention in 
confidential Records: 

XXXXXXXXXXXXXXXXXXXXXXXXXxxxxx%xxxxxxxxxxxxxxxxxxxxxxxx 

Special 4Dutv) Allowance: 

Central Government civilian employees who have all India Transfer 

abthty will be granted a Speual (Duty) Allowance at the rate of 25 per 

/ f cent of basic pay subject to a ceiling of .Rs.400/- per month on posng to 

any statioii in the North Eastern Regio. Such of those employees who are 

11 exempted from payment of Income Tax will, however, not be eligible for 

this Special (L)uty) Allowance. Special (Duty) Aiowance will be in 

jJ addition to any special pay and pre-Deputation (Duty) Allowance already 

jjbeing drawn subject to the condition that the total of such Special (Duty) 

	

U 	Alloivance plus Special pay/deputation (Duty) Allowance will not exceed 

if Rs.400/- P.M. Special Allowance like Special Compensatory (Remote 

if Locality) Allowance, Consipiction Allowance and Project Allowance will 

• he drawn separately. 

Sd/ S.C. MAHALIK 

Joint Secretary to the Government of India 
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• 	By Advocate T'h. Mr. M. Chanda, Mr. G.N. C hnrabaiiy. 

• 	•• 	 (.1ouiury, Mr. S. NaUi. 

Versus —  
• 	,. 

• • 	Uriion of iiic!ia, 
upresented by the 1Scretary to the 

'd 	Govenijnut oJ india 
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.•t2;• . 	
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'•' 	 :2. K Director, 
rNorth Block. 
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;';: 	, 	•. Oovt;ofindia, 
New Delhi 

r. 	
c 	

, •AgsistatitDii CCI 

• 	. Subsidiary intei enc Bureau, • 	, , 	• (T1}1A), Gt.t. t' 1ndt, 	 S 

Guwahati, 

RcpundeIlts 

•ByJ4s. U. Das, Addi. 'as c. 
• 	• 	,.• 	It 	I 

4 	.. 
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2. 	1',t. M 	n& Cameo Counsel 	subrnik that isie 
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...................' 
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• 	•. 	 ___________________ 
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i .d •ç ........ 
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fot: the app1icans to [,rin .e 1hese diuted quton of tcts flr.ly to the antiloril ies 

concerned onci i 	a' Hicants make tin er reiree,ttaijii to the concerned 

• audl Ori t i eg aiiprtpiii ordcr would be pa:e. 	crew. 

We . 1. '. 	have couidci ed the hmisoits f life learned counsel for Inc 'allies. 

cccirding to the appiicaiits. they were 	ppoin1ed outidc the NER — at Dcliii 

id Macffiy4 Pnk i and liter nerred a ff ft AnIic\' ic 7  1V comi moication 

PurPOrt to ate tit at Dc!hl arid DRTC ThvI tu !here as 	:v inductii tl:1irlig 

atid not postirlp. 	lit qj , realm t diu• 	tesl itit witich iaive to be 

ne 
rtin s 	 -. 
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O.E26/NEA/8 (5)- 	4 70 

Subdidiary Intelligence Bureau, 
(MHA), Government of India, 

Guwahati. 

Dated the, 0 4 JUL 2006 
jJMORAN1)UM 

Please refer to our Fax Msg No.383 dated 15.06.2005 
issued from file of even No. dated 15.06.2005 regarding 
appearance befwe the 1MB on June 23, 2005 in connection with 
OA No.11/2004 filed by Shri KN. Gogoi and others in CAT, 
Guv+ahati Bench for grant of Special Duty Alloance 

2. 	Enclosed 	please 	find 	18 	Hqrs 	Menlo 
No.20/Athn(/2004(i) dated June 27,2005 for information and rn 	necessary action. 

SectioOfficer/G1  

'To 

S/Shri 

01.G. Kisku, 1)00, SIB, Bongaigaon. 
02.N.B. Chetil, DCIO, Udalguri. 

• 	 03.S.K. Nandi, ACIO-IJG, "K" Br., SiB, Ghy. 
04.A.K .Dey. ACIO-l/G, MAG, Br., SIB, Ghy. 

.....................05.Mrs. B.B. Das, ACIO-II/G, MAG Br., SIB, Ghy. 
;r '..46.KN. Gogo, ACIO-I/G (Retired), Japar -igog, Cuwahati-OS 

• 	(Assarn). 

t 

Dp 
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N0.E-26/NEA/84(5). 	4 70 
Subdidiary Intelligence Bureau, 	

'1 
(MIIA), Government of india, 

Guwahati. 

Dated the, 	4 JUL 2006 
MEMORANDUM 

Please refer to our Fax Msg No 383 dated 15.06 2005 
issued from tile of even No dated 15 062005 regarding 

t. appearance before the DIB on June 23, 2005 in connection with 
OA No.118/2004 filed by Shri K.N. Gogoi and others In CAT, 

.: 	Guwahati Bench for grant of Special Duty Allowance. 

2 	Enclosed 	pie1ise 	find 	JR 	Hqi s 	Memo 
No20/Adiu(q/2004(I) dated June 27,2005 for information and 
necessary action. 

Sectkn Oulicer/G) 

/ To 

S/Shri 

01G. Kisku, DCLO, SH3, llongaigaon. 
02.N.B. Chetri, DCiO, UdaigurL 
03.S.K Nantli, ACJO-I/G, "1<" Br., SIB, Chy. 
04.AK. Dey, AC1O..I/G, MAG, Br., SIB, Ghy. 
05.Mrs. R.B. J)s, ACIO.IJ/G, MAG Br., SIB, Chy. 

\46.1,CN. -Gogoi, ACIO-l/G (Retired), Japadgog, (uwahati.-05 
(/.ssazu). 

nfl 

fl 
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(Mnistry of Home Affairs) 
Government of India 

\\ 	\\1 	
cft 

New Delhi, the 

• 	0 R D E R 	' JUN 	)5 

Subject: OA No.11812004 filed by Shri K.N. Gogoi and others In CAT, Guwahati Bench 
regarding sanction of Special Duty Aliowance(SDA). 

In compliance with the order dated 24.03.2005 of the Hon'ble Central 
Administrative Tribunal, Guwahati Bench in CA No.118/2004 filed by Shn K.N. Gogoi and 5 others Vs. Union of India and others, the Director, Intelligence Bureau granted an 
opportunity of personal hearing to Shri K.N. Gogoi, Ex-ACIO-11c3 on 23.06.2005 at 1600 
hours, which he failed to avail. The representation of Shri Gogoi dated 11.04.2005 has also been considered. 

2. 	The undersigned is directed to say that the case of Shri Gogoi for grant of 
Special Duty Allowance has been considered having due regard to the following :- 

, 

The Special Duty Allowance shall be admissible to Central Government 
employees having All India Transfer Liability on posting to North-Eastern region 
(including Sikkim) from outside the region. 

//Dn_e6i­a_n­d

hri Gogoi is ineligible being posted to NE region after cor!pietionof his 

rl  
utrinjn at Intelligence...Bureau Centra(Training School(IBCTS), New 

 Direct Recruit Training Centrat(DRTC), Shivpuri on his initial 
ppointment which cannot be Construed as posting from outside theNE region in 
rms of Point No.(i) and (ii) of clarification dated 14.05.2003 issued in 

onsultation with Ministry of Finance(MoF). 

(iii) 	
MoF clarification dated 29,05,2002 has reiterated/clarified the condition for 
admissibility of SDA and stipulates that the amount already paid on account of 
SDA to the ineligible persons not qualifying the criteria on or before 05.10.2001, 
which is the date of the Supreme Court judgement, will be waived. However, 
recoveries, if any, already made need not be refunded. The amount paid on 
account of SDA to ineligible persons after 05.10.2001 will be recovered. 

iiv) Accordingly, the payment on account of SDA made to the applicant upto 

d 	
05,10.2001 as already been waived and the amount not due to the applicant fro 	. .2001 onwards has to be recovered. 

( t3 	• Having considered all the factors regarding grant of Special Duty Allowance, it 
has not been found possible to agree to the request of Shri Gogoi. Hence, the excess 
payment made after 05.102001 will be recovered subject to the vacation of slay 
granted by the Hon'blc CAT in that regard. 

(R.J Gt1p) 

Gogol, Ex-ACIQ-t/G 	 Joint fe0 

Through JO, SIB Guwahati, 
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'v I nteigence Bureau 

	

( \ I 	;u;ciineut of India, 
(;• 	htL 

led tiw, 	04 JUL 2005 

MV\iOR.NDUM 

p. 	 F 	\J 	No.383 dated 15.06.2005 
issued fron file f No. dated 15.06.2005 egartling 
appearance before he DIB on June 23, 2005 n conneeflon with 
OA No.118/2004 1d In Shri K.N. Gogoi and other's in CAT 
• Guwahati Bench ti grant of Specia' 1)u1v Allowance. 

2. 	Endosed 	lie 	tinti 	38 	Hqrs 	Memo 
No.2O/Mn(C)/20I)4(i) d kd June 27,2005 for information and 
necessary act on. 

011ice: 

To 
'- 	 - 

S/Shn 

01 G Icku DI 30, SU, Bongatgaon 
Chetri, DCJO, Udalguri. 

03 S K Nauth, \( IO-1/(, "IC Di , Sill, (h 
04 A K De, ACJO-lI(, MAC, Di , Si B, Chy.  
OS Mrs. 13 B Da',, AC lO-ll/(, MACT Br., SIB, Chv 
06K.N Gogot, ACIO-I/G (Retu ed), Jipat igog, (uvi ahalt-05 

(Assani) 

.rf-: 	1 	 • •- 	
. :• 

;_• 
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No.20/Adm(C)!20 04 ( 1 ) 6 
Intelligence Bureau 
Ministry of Home Affairs) 

Government of India 

New Delhi, the 

R 	27 JUt'! 2CC 

Subject CA No.11812004 
 filed by Shri K.N. Gogol and others In CAT, Guwahati Bench 

regarding sanction of Special Duty AlloWaflce(SDA). 

In compliance with the order dated 24.03.2005 of the l-ion'ble Central 

Administrative Tribunal, Guwahati Bench in CA No.118/200
4  filed by Shn K.N. GogOl 

and 5 others Vs. Union of India and others, the Director, Intelligence Bureau granted an 

opportunity of personal hearing to Shri A.K. Dey, 
AdO-hG on 23.06.2005 at 1600 

hours, which he failed to avail. The representation of Shri Dey dated 11.04.2005 has 

also been considered. 

2. 	
The undersigned is directed to say that the case of Shri Dey for grant of Special 

Duty Allowance has been considered having due regard to the following :- 

0 

The Special Duty Allowance shall be admissible to Central Goveinmefli 
employees having All India Transfer Liability on posting to North-Eastern region 

(including Sikkim) from outside the region. 

Shri Dey is ineligible being posted to NE region after completion of his inductiOn 
training at Intelligence Bureau Central Training SchoOl(IBCTS), New Delhi and 
Direct Recruit Training Central(DRTC), ShivpUri on his initial appointment which 
cannot be construed as posting from outside the NE region in terms of Point 
No.(i) and (ii) of clarification dated 14.05.2003 issued in consultation with Ministry 

of Einance(MOF). 

MoF clarification dated 29.05.2002 has reiteratedlclaflfied the condition for 
admissibility of SDA and stipulates that the amount already paid on account of 
SDA to the ineligible persons not qualifying the criteria on or before 05.10.2001, 
which is the date of the Supreme Court judgemeflt1 will be waived. However, 
recoveries, if any, already made need not be refunded. The amount paid on 

account of SDA to ineligible perSOflS after 05.10.2001 will be,recOvered. 

.\ • 1 

(iv) Accordingly, the payment on account of SDA made to the applicant upto 
05.10.2001 has already been waived and the amount not due to the applicant 

from 06.10.2001 onwards has to be recovered. 

3. 	
Having considered all the factors regarding grant of Special Duty Allowance, it 

has not been found possible to agree to the request of Shri Dey. Hence, the excess 
payment made after 05.10.2001 will be recovered subject to the vacation of stay 

granted by the Hon'ble CAT in that regard. 

t1•   R. .G)- - 
Joint DIW i 

SifiA.K. Dey, AdO-hG 
"fhrough JD, SIB Guwahati. 

7 - 
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Subdidiary Intelligence Bureau, 
- 	 (MHA), (.overnment of India, 

Guwahati. 

Dated the, 04 JUL 2 

iF:MORANDUM 

• 	Please refer tr, our Fax Msg No.383 dated 15.06.2005 
issued from file o even No. dated 15.06.2005 regarding 
appearance before the 1MB on June 23, 2005 in connection with 
OA No.118/2004 filed by Shri K.N. Gogoi and others in CAT, 
Guwahati Bench for grant of Special Duty Allowance. 

2. 	Enclosed 	please 	find 	lB 	Hqrs 	Memo -- 
No.201Adin(q/2004(1) dated Juiie 27,2005 for information and 
necessary action. 

.r. 

Secton OfficI 

To 
-' 	 .,• 

SIShri 

• 	.vo1:G.•}(ku, DCIO, S113, Bongaigaon. 

çs 	. 	021N.B. Chetri, l)CI(), Udalguri. 
03.S K. Nandi, At 1 10-UG, "K" Br, SIB, Ghy.  

' • A.K. Dey, ACIO-LIC, MAG, Br., SiB, Ghy. 
.4O5.Mrs. B.B. Das, ACIO-II/G, MAG Br., SIB, Ghy. 

IC'06.KN. Gogoi, ACIO4/G (Retired), Japarigog, GuwahatiOS 
(Assam). 

- 

*.-. 	•,. 

fthi1,K. Nandi, ACIQ-IIG 
Through JO, SiB Guwahati. 

R. - 

Joint 15vto 
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No.20IAdrn(C)12004(1) -. 

ntelhlgence 3ureau 
(Ministry of Home Affairs) 

Government of India 

New Delhi, the 

ORDER 	27 JUN 	5 

Subject: OA No.11812004 filed by SM K.N. Gogoi and others in CAT, Guwahati Bench 

regarding sanction of Special Duty Allowance(SDA). 

In compliance with the order dated 24.032005 of the Hon'ble Central 

Administrative Tribunal, Guwahati Bench in OA No.118/2004 filed by. Shri K.N. Gogol 
and 5 others Vs. Union of India and others, the Director, Intefligence Bureau granted an 
opportunity Of personal hearing to Shri S.K. Nandi, AdO-hG on 23.06.2005 at 1600 
hours, which he failed to avail. The representation of Shri Nandi dated 11.04.2005 has 

aEn6nsidered' 

2. 	The undersigned is directed to say that the case of Shri .Nandi for grant of 
Special Duty Allowance has been considered having due regard to the following :- 

(i) 	The Special Duty Allowance shall be admissible to Central Government 
employees having All India Transfer Liability on posting to North-Eastern region 
(including Sikkim) from outside the region. 

Shri Nandi is ineligible being posted to NE region after completion of his 
induction training at Intelligence Bureau Central Training School(IBCTS), New 
Delhi and Direct Recruit Training Central(DRTC), Shivpuri on his initial 
appointment which cannot be construed as posting from outside the NE regi in 
termifPöiit No.(i) and (ii) of clarification dated 14.05.2003 issued in 
consultation with Ministry of Finance(M0F). 

MoF clarification dated 29.CJ.5.2002 has reiterated/clarified the condition for 
admissibility of SDA and stipulates that the amount already paid on account of 
SDA to the ineligible persons not qualifying the criteria on or before 05.10.2001, 
which is the date of the Supreme Court judgement, will be waived. However, 
recoveries, if any, already made need not be reunded. The amount paid on 
account of SDA to ineligible persons after 05.10.2601 will be recovered. 

Accordingly, the payment on account of SDA made to the applicant upto 
05.10.2001 has already been waived and the amount not due to the applicant 
from 06.10.2001 onwards has to be recovered. 

rs regarding grant of Special Duty Allowance, it 3. 	Having considered all the facto 	.- 

has not been found possible to agree to the request of Shri Nandi. Hence, the excess 
payment made after 05.10.2001 will be recovered subject to the vacation of stay 
qranted by the Hon'ble CAT in that regard. 

Nandi, Ado - hG 
Through JO, SIB GuwCjati. 

(RiiW) 
Joint Ite( 
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Suarv Intelligence Bureau, 
(i\Ifl..\), Gocrnjiient of mdi 

Dated the, 04 JUL 2005 

Pieasc refer to our Fax Msir No.383 daled 15.06.2005 
issued from file of even No. dated 15.06.2005 iegarding 
appeaEance before the DIB on June 23. 2005 in connection with 
OA No.i 18/2004 filed by Shri KN. Cogoi and others In CAT Cuwah,ali Bench r grant of Special Duty Allowance. - - 

2 	Ine1osed 	I lease 	find 	113 	Hqi s 	Memo 
No.20/Adm(c)/2004(i) dated June 27,2005 for informatloii and 

- flccssary action. 

: 

To 

I S/Shri 

• 	 OJ.G. Kisku, DCO, Sill, J3ongaigaon. 
02 N B Ch 	, l)( 10. daliu, i 
03 S K Nnid, \( !0-J/(7, "K" B SIR GlIv.  
04.A.I<. De.04'(;, \i;C, 11r., Si 1-3, Ghy. 

lis B B D 	\( JO-fiG, \1 G 
06,K.N. Cog&, \ ( '1 0-1/U (Retired), Japiiigu. (uwthati.,ft5 

• 	• 	(Assam). 

N 



No 2O/Adrnn(C)/20O4(1) 
ntefligence Bureau 

(!. 	;\ (Ministry of Home Affairs) 
'I 	Government of India 

• 	

\. :i 	 New Delhi, the 
- i'.:.--' 	

1Yi• 
QJ3...PER 

Subject: OA No.11512004 filed by Shri K.N. Gogol and others in CAT, Guwahati Bench 
regarding s5nctian of Special Duty AlIowanco(SDA) 

in compUice with the order dated 24.03.2005 of the Hon'ble Central 
Administrative Tribunal, Guwahati Bench in OA No.118/2004 filed by Shri K.N. Gogol 
and 5 others Vs. Union of India and others, the Director, intelligence Bureau granted 
personal hearing to Ms. B.B. Das, ACIO-ll/G on 23.06.2005 at 1600 hours. The 
representation of Ms. Das dated 11.04.2005 has also been considered. 

2. 	
The undersigned is directed to say that the case of Ms. Das for grant of Special 

Duty Allowance has been considered having due regard to the following 

The Special Duly Allowance shall be admissible to Central Government 
employees having All India Transfer Liability on posting to North-Easternregion 
(including Sikkim) from outside the region. 

Ms. Das is ineligible being posted to NE region after completion of his induction 
training at intelligence Bureau Central Training SChOol(IBCTS), New Delhi and 
Direct Recruit Training Central(DRTC) Shivpuri on his initial appointment which 
cannot be construed as posting from outside the NE region in terms of Point 
No.(i) and (ii) of clarification dated 14.05.2003 issued in consultation with Ministry 
of Finance(M0F) 

MoF clarification dated 29.05.2002 has reiterated/clanfied the condition for 
admissibility of SDA and stipulates that the amount already paid on account of 
SDA to the ineligible persons not qualifying the criteria on or before 05.10.2001, 
which is the date of the Supreme Court judgernent, will be waived. However, 
recoveries, if any, already made need not be refunded. The amount paid on 
account of SDA to ineligible persons after 05.10.2001 will be recovered. 

(iv) 
Accordingly, the payment on account of SDA made to .the applicant upto 
05.10.2001 has already been waived and the amount not due to the applicant 
from 06.10.200 -I Onwards has to be recovered. 

3. 	
Having considered all the factors regarding grant of Special Duty Allowance, it 

has not been found possible to agree to the request of Ms. Das. Hence, the excess 
payment made after 05.10.2001 will be recovered subject to the vacation of stay 
granted by the Hon'ble CAT in that regard. 

.Das,ACIOII,G 
Through JO, SIB Guwhatj, 

u-
ta+ 
Oi 

R.N. . 
Joint Diret41/ 
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Date of decisioi 	-. Dccember 72, 2000 

riii ncti' BLI. l/R. JUSf iCE 0.4. CI-ICViD1-IURY, ViCE—Cl t/iIthv\U. 

	

THE HCA,1 1 GLE MR. M. P. 	Aw,%lwIsrnATIvE .MIiWt}3ER. 

xi Pb:iri Charlctra 1iu.1., 
Son of Late 50ntc;h Gh. Paul, 
aged about 43 ye), 

• 	 Resident of Dewal Road,Jorhat. 

Wodn as JE (Preintly Survey and ' 
Corttract),in thc ouficeG,(l)(P) 
Toliamura, 

 

• MtiS No.2387 13L 
Agartaia 

• 	
a 	 - 	 CANT  

• 	I 	.tff 	i\\ 	. 	... Aocates Mr.M. Ctianda t,V.D,Cowaini' 
Wir.. G.N..Ch3krabOFtY.. 

Versus  

	

r- i'. Un1Oi of India. 	. 	 I.  

' 	 1 t)roUcJl1 Lh Secre La ry to tlffl 
• GovurnrnenL of i1ndia, h'1.nIstry. 

	

• 	 of' Defence, IJeW DOlhi. 

2. Tho Headquarter Chief LEtonuer' 
• 	 ;.aterii Cowu%;J1K1 , Fo:t 

C  aJ.cutLa 
a.. ,,, • 	 , 

3' The 	IL1. f Jitioor, 	 .• 	. 	-- -, 	-- 
• • 	 Mf.S, SIi.l1°ig Zone, 

SE. Falls, Shillong. 

5 	 4. The Area AccountS Office).., 

I. 	 MCS Sht)lony /.one, ShlllouçJ 

5. The G31i50n cngineer(I)(P), 
TelLmuta, do Ex—GC(P) 
Lgar03 , P 0 SJlbayt'r), 
Agart l-i--12 

— 

	

- 	i!Lil21UL 

	

hy AdvOjL(- 	r Ii 3 	U.jtjn,''  

.•. 	• 	'• 
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i 
S 	

By filing the original application, the 

•. 	
has challenged the Office llemoranduin dated 12th J3n1 iar71 

- 	• 	.1996 circulated by the Ministry of Defence under letter 

No.0i.(19)/$3_D(Civ.I)vol.II. dated 18.1.1996. lIe has 

- -' 	 . 	 S  

sought relief by praying fora.directioflt 0  the respondents 

t 	not to make. any recovery of Special (Duty) Allltnc 

in short) alicady paid to the applicant and also fot d 

j. 	
direction to contlnuu to pay S.P.A. to the 8pp11 Ca1). 

S 	 S  

terms of the Off &ce Wemorandum .(0.14. in short) d ttI 14 Ii 

	

• 	r • 

I)eoember' 1983, 1st December, •5 19U0,Ond 22nd July, 1Jt'. 
o 	

S 	 . 	 S  

The factsof-the .case a stated by the 

i 	 - 
qp,\Ot - 	the applicant was jnIti011y appointed 

JV'oyor Assitarlt Grade-II during the year 1900 in Lt? 

_rdepartmentOf M.E.S. The recruitment to th post of 
- fP 	• . 'çs 1 

SrveyQr Assistant G(II : (S,Ai11 111 short) 
'•- -- 
	T. 	.'. 	- 	 S 	 . 

1 	
on All India basis ar)J the sonior)_tY of the applicLmt in 

: :Y 	• 	
.. 	the .cadre of S .1.11 Is being maintained on All IiY 1  a 1)a.1 c. 

	

• - 	• -. 	i.t.t. 	,,iiI 	J? (14! r/ rr. 

appli cant 

as a 

is b:1I1J 111)(I 

5 ;  

S(4  S 

1 ••-  - 	•.. 

S  

- - 
5 5 

S 
5 	5,, 

A lY2 	c oi d 11£ 	jt3 1(1 ci ciu 	in .,  

—merit rul2S, 	j-.j je  applicant is liable to be trar;L) j:'l 'n 

all India 	
5 

'4. 	
ilin •p14iicant was promoted to the post of  

Grade—I in 1903. 	
his promotion, 10 wa515tranI(rr 	t 

	

S 	 S  

Murnb3i unthr Southern Gnn3nd, M. E. 5. He stayeI n 

for about 3 years in the cadre of S.A. Gr.l. lIe 
WS 

trartsfe)" 	S 
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3 . 	
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011 

. I 	 . 	 . 

n the yoor 1992 in thn offica of ¶,hc 

L o s 
E3oth th t rin3er ,and postincj of 1_ho appliclmL w C 	 N 

intorost. }o' 	'posonL1y posted s 	I 

	

?j.J'3(
3%II 	

(. 	

I 	, 

and ontract'inthO 'office of the G.L. (1) 

Agartala. The Government of India grantr1r 

c 	,cetajflh1oWanc&3$ and facilities to civilian Ceutl.31 
If 	 • 	 / wl 

GovernmonGmflP1Qyeos vjde Of fic tv%3morandurn dated 14th 

'tDecember,1993. One of such allcwiances granted vde the above 
3 	I 	I 	 I 	 II 

jtQd0.M.th1e civiljan Central Government emplOyfles i 

Alloiance '(5.D.A. in short). The uppl.i__— 

I 	 I 

eligib1eby theirespOndentS for paymei1 f 

of'thei0M. and accordingly, 1 theY hve 

to the applicant since 1983 as or 0.t4.S•  - 
• I  

4dtted 14th' December, : 4983- QxcQ Pt f.or the period during 1;1 

	

. t... 	., 
ikJiover,' in .the.ntQflth of May, 2000, 	th'i 

I 	t 
orc1entsstQppOd.thO.PaYment of S.D.A. as well as recovered'. 

fls.1,000/ from the pay bill, of the 

P4 , licant for the months of Wa 	 n y and June, 2OOO.The app1ict 
P 

to kncjithut the stoppdge and recovery. of S.D.A. h 	tsi 

I 	" . t/madU I o1lu'ing the order/direction c ontained in O.).S. dTLrd 

t': 	
'12th Janudry, 19% CiLcuiatCd by the lI.rIistry of Unli Ir- ', JIIJ 

letter ditcd iU'th January, 1996 whereby it i .  

IV,: . the LocLllly L'(!CLU1tUd 01np1oyee 	ate not unLj:Ll''I s.c) 

watever p.3ytneflt is, madu after 20th 	;,t.I'I:Ilj' :, 
qa  

£994 shouLd be rec ovcied from the employees cOflcUJW)i. 
1 	4 . 	c 1 cn mntoned therein that these intructiOfl5 	Vfl h'n 

I1I 	4i 	Lc3t 
issued in perudncC 	of the deci3.Ofl of the 	SupLeli.ç 	Lu 

dated 20th SIJIflb', 	1994 in CLvil Appeal  

-. 	ACCOdifl(J to 
 

kil
t 

'. ,I I 

I 
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r 	 4 	
: 

1iib111ty 	en tt1rC1 to p3yrnont of ; DIA on bPiflq 	' 4 

;F( 	 to tiny statiOn in the t4orLh Ltcrri flacji Ofl r orn ou t - I 	i 

' A jcrO ed1nj 1 Qf tho c1.c.u13r thited 17. 

=
199 fl'U(0) it bfldcflt1y cleai thaI the pp1icanC fulCi ) 3cd 

-:: 	•..L -_ r 
' 	 the cod...tior$ 1id dIn tbGrein for grant Of S.D.ALie 	' 

c'app1jc3n nont zone s  prom otion ZOnO and seti 

	

ts l recruiti 	(I t y 

of I the cath o are boing rnaintined on all India basis nr Lh ~ 

-- 

questi0n of all India transfer liability is_eyident-frOtfl 
I 41' I 

, 	)trans 	dnd posting to l3ombay d uring the year 1900 und 
fer 

 

F - 
I' 	

%1such, the applicdnt is entitled to S.D.A. in terms ot th 

doted 14th [eceinber, 1983k Aygrieved y the acLion of 

I1.çtbrP0flonts to stop the payrnent of the S,D,A. to LIir 

tppp1icant arid issuincj tho order for recovery of th, 	iwi, 

he ha come efore this Tribunal and soUght the iIi ( b 
 

p 	 , 	I 
1 ) nenU.onod in j.3-2 tboVe. 

1 7 

The rcspondeflt5,h1e contes ted the caze ,1d ha ve  

Ito 

s per O.ft dated , l2th January, 1996 isswd by 

fo 

' 	 the Mini5trY of rinance, more clause in 
the appointlDIflL 

• A.... 	• 	
•' 

•*-• 
1eter to the effect that persons concerned are 13ible Lo 

be 	nCorid £,t ünyihere in India, did ot WIll o hui 

SJ 

I 	g 	 ci iib1Q 
 

for Lhi rj  nt of 5. U A • Thus, the 5, D • A 	' 	
II 

. 	 - 

I 	 to the Ce nLr 1 oe 	nt. e mpi. oye 	hay i ny s 11 ii I 

iobi1itY i &topped and recoIeJ.Y on account of S D R 

after 20th eptPmbOL, 1994 was ordeLed, lIweVC1  

-çRnS h eve noL Jis puted thE? C ontoution of thr' p I it 1;t 

447  rijude j 	-4 2 3bOUt his transfel to tAjrnbai in Ihe 	( tfl 

	

• . . 	 :, 	---.---•----- 	
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.......... 

	

£9Q ;;nd thereftOr, ho ws tr 	
rred b3uI Lo 3urtiL .n 

. 
. • • . 	

- 	
- ---- 	 - 

992_ 	On F?rusoi of the 0. M• 	%_'.I 37.th 1:i'  j•f 

19% iSSUCd y hc 1nisrY of VinnCe,  

r • 	 '.- 	

A 	•.... 	 S  

I 
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Caitr1 Caovorniiirint r vi llJn fupJ oy' 	duo hdvo  

.tflfOi 11bi11I,y ar's enLi tied Lo Llw c1rant. of  

bøiiicj pot.id to .tny ,LiL.on In Iho UO Us 1.i'.tui us Itou "us 

:trom ou1ide' tho icqion. Pra-6 of the O.M. datMd J'I Ii 

inuury, 1996 izucd uj the Ministry of l:inance  

t01 lo,is :- 

• 	 : 
"The Ion' ble ,upiein (,ourl in their julqutu4'11I 

	

deliveLcid on 70.994 (in Clvii Appeal io.32 	eL 

r 1993) upheld the submissions of the (,overnnnt of 

India th tt Leitrd1 (overnment (,.v11Lau emp1o" 
who have 311 India transfer libi1ity are eii11d 

to the qrani. of S.D.A., on being posted to any 

station In thi NE Region from outside the E'..iMis 

•••••4• 	 . 	andS.L.A, would not be payble merely bec3Ee uI 

the c1aue . in the appo.ntnYnL order relatilucI o 

All Itl(ti3 Trnsfer Liability. The apex Coui:t. • 	•( .t further added that the grant of this alloaonce 
only to the officers from outsido thp region tn 

( 	. .. 	
this reqion would not be violative of the rovi- 

	

' 	 —sions contaIned in Article 14 of tho. 1On5t&tuJtit)n 

 3 1 3 well. as the equal pay doctrine. The hu' hI" 
• 	 Gourt also directed that whatever a mount h;' • 1 

• 	 been pa id to the res ponde riLs or I dr that mn I '.c' , In 

oI:hur sifu.I l:!rly situated '?1l1J1Oy1(' 	woujd i,(.a, I1'• 

recovered from th9nl in so far as this al1c.;,i:r 

6.1 	Flea rd hot;h the lea med counJ. I or riva I c n;l"' 	sq 

part:1e s and pruscJ the records. 

7. 	01 pu LU :. i. ol rec ords plar.ed uw f ou' u •  

tFI(It. thu 	d.icucL in U13.tji u;:)St! 1 1 ,11 Ulrt  

on all 	 . • he has ien recruited to ihc 	':.1 0 

• 	
• 

• •' 	 - 	I 	•. 	- 
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Cradu-Il 	on 	;l). 	lirija 	jJj:, 	•in 	hi 	eniotit:y 	in 	t.li 

cathu 	is 	being 	m1ntdincd 	on all 	mdi 	1)1I1 	II I., 	h 	1101. 11  

trari ferrcl 'Lu North Cs tern 1ejon from outsjde 	in 	.I9'. 

keeping In vi.i the critoLja 11d dcmn in I4iniL, y of 

Finance lettei 	ddted 12.1.1996, 	the applicant is 	nLi( lr'c,l 

to the paynx 	. of S 0.A. 	As regards the recoveiy ol 	flm 

amount, of S 0 	already paid to the 	applicant, thw iir 	hh 
• 	L. 	

, 
; 	1. 	.;. • 

Supreme Court in their judgtwnt dated 20th September, 	1991 

in Union of 	Indiri. and others 	-. Vs.- 	S. Vijyakuinar .Fd 

• 	.others 	(rbrid 	in 1994 Supp 	(3) 	SCG 649) 	has d1rrc1.d 	th.1. 

whatover.amourit has already
,  been 	3id 'to tim rospondrnt.'; 	O 

for that init-ter to other similarly situated ouip1oye 	wu 

not be recovered 	'froin.them in so far as this alla3ir: 	ii 

concerned. 	In this view of the in LLor, 	no recovery 
ly• 	 •, 

mafic3 \ rom the 	amount 	of 	S. D.A. 	already 	paid to the 	•pi, i.r..n,' 

TlMore 1  the 	rnount already 	rccered at 	the 	rat 	tI 

from the 	pay 	13111 	of 	the applicant 	(or 	I.h' 

of Way and June, 	2000 as stated in para-4 . 	c.i 	I.h' 

0.A. 	will have 	to b 	re funded 'to 1h 	opplicant 	hy 	I 

respondenti. 

(3 . 	In 'Lhi tJ.q it Of the 0 hoV(I discuss 101) 	i:ht '. A. i 

ilo'ed and Lhr! 	:porrJ.nL 	are d1ret.'d to cniit,S ni. 	i': 

?the .U.A. to tim applicant in tetms of the 0.. ( t'd 

('iIJci nury 	I9')(j 	T io r' porpde nts are fur ti ie r d irDr. I 	I.h 

no . V ( jy  ,nuli be macic from the auiowit of 	 i çlj 

paid to 'tim applicant. 	:Ln case, any iiinotint oF 
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BEFORE THE CE 

- 

ADMNISTRIC[IVE TRIBUr 
BEN Cft GU.WATA±I 

1 3 

GUWAHATI 

OA NO. 294/2005 
'2 

SHRI KHAGENRNDRA NATH GOGOI & ORS 
APPLICANTS 

-VERSUS- 

UNION OF INDIA & ORS 
RESPONDENTS 

WRITTEN STATEMENT SUBMITTED BY THE RESPONDENTS 

That the respondents have received the copy of the OA filed 

by the applicants and have gone through the same and have 

understood the contentions made thereof. Save and except 

the statements, which are specifically admitted herein below, 

rests may be treated as total denial. The statements, which 

are not borne on records are also denied and the applicants 

are put to the strictest proof there of. 

That before traversing various statements made in the 

application, the respondents would like to give a bref 

resume to the facts and circumstances of the case as under: - 

(a) That the Govt. of India, Ministry of Finance, 

Department of Expenditure, New Delhi vide Office 

Memorandum No. 20014/3/83-E.IV dated 

14.12.1983 brought out a scheme thereby 

extending certain facilities and allowances including 

the Special Duty Allowance, hereinafter called SDA 

for the civilian employees of the Central Govt. 

serving in the North-Eastern States and Union 

Territories etc. This was done to attract and retain 

the services of officers coming from outside the 

N.E. Region due to inaccessibility and difficult 

terrain. A bare reading of the provisions of the said 

O.M. will clear that these facilities and allowances 

1 



• 	 are made available only to those who are posted in 

the region from outside on transfer. 

A true copy of the said O.M. dated 14.12.83 is 

annexed as Annexure-Ri. 

(b) That after some time, some departments sought 

certain clarification about the applicability of the 

said O.M. dated 14.12.1983. In response the Govt. 

of India issued another Office Memorandum vide 

No. 20014/3/83-E.IV dated 20.4.1987. The 

relevant portion of the said O.M. is quoted below: 

"2. Instances have been brought to the notice of 

this Ministry where Special (Duty) Allowance has 

been allowed to Central Govt. Employees serving in 

the North East Region without the fulfillment of the 

condition of all India Transfer liability. This is 

against the spirit of the orders on the subject. For 

the purpose of sanctioning Special (Duty) 

Allowance, the all India transfer liability of the 

members of any service/cadre or incumbents of any 

posts/group of posts/group of posts has to be 

determined by applying the tests of recruitment 

zone, promotion zone, etc. i.e. whether recruitment 

to the service/cadre/posts has been made on all 

India basis and whether promotion is also done on 

the basis of all India zone of promotion based on 

common seniority for the service /cadre/posts as a 

whole. Mere clause in the appointment order ( as is 

done in the case of almost all posts in tl - e Central 

Secretariat etc) to the effect that the person 

concerned is liable to be transferred any where in 

India, does not make him eligible for grant of 

Special (Duty) Allowance." 
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Z A true copy of the said O.M. dated 20.04.87 is 

annexed herewith and marked as Annexure-R2. / 

That the Govt. of India again brought out 	' 

another Office Memo. Vide F.No. 

20014/16/86/E.IV/E.II(B) dated 01.12.88. By the 

said O.M., the Special (Duty) Allowance was further 

continued to the Central Govt. employees at the 

rate prescribed therein. 

A true copy of the said O.M. dated 01.12.88 is 

annexed herewith and marked as Annexure-R3. 

That in the meantime, several cases were 

filed in the Court/Tribunal challenging the refusal of 

grant of SDA and some of such cases went to the 

Hon'ble Supreme Court. The Hon'ble Supreme 

Court in Union of India & others -Vs- S. Vijoykumar 

& others (C.A. No. 3251/93) upheld the provisions 

of the O.M. dated 20.04.87 and also made it clear 

(L/ / 	that only those employees who were posted on 

transfer from outside to the N.E. Region were 

/ entitled to grant of SDA on fulfilling the criteria as in 

O.M. dated 20.04.87. Such SDA was not available 

to the local residents of the N.E. Region. The 

Hon'ble Supreme Court also went in the object and 

spirit of the O.M. dated 14.12.83 as a whole. 

A true copy of the said judgement dated 

20.09.1994 is annexed herewith and marked as 

Annexure-44. 

That the Hon'ble Supreme Court in another 

decision dated 23.02.1995, in CA No. 3034/95 

(Union of India & ors. —Vs- Executive Officers 
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Association Group-C) held that the spirit of the O.M. 

dated 14.12.83 is to attract and retain the services 

of the officers from outside and posted in the North 

Eastern Region which does not apply to the officers 

belonging to the N.E. Region. The question of 4 

attracting and retaining the services of the 

competent officers who belong to North-Eastern 

Region itself would not arise. 	Therefore, the 

incentives granted by the said O.M. is meant for the 

persons posted from outside to the North-Eastern 

Region, not for the local residents of the said 

defined reason. While passing the said judgement 

the Hon'ble Supreme Court referred to and relied 

upon its earlier decisions held in "Chief General 

j Manager (Telecom) —Vs- Shri Rajendra Ch. 

Bhattacharjee & others and also the S. Vijay Kumar 

cases". 

A true copy of the said O.M. dated 23.02.95, is 

annexed herewith and marked as Annexure-R5. 

(f) That the Hon'ble Supreme Court in another 

judgement dated 07.09.95 passed, in Union of India 

& others —Vs- Geological Survey of India Employees 

Association & others (CA No.8208-8213) held that 

the Group C and D employees who belong to the 

N.E. Region and whose transfer liability is restricted 

to their reason only, they do not have All India 

transfer liability and consequently they are not 

entitled to grant of SDA. 

A true copy of the said judgement dated 

07.09.95 is annexed herewith and marked as 

Annexure-R6. 

ru 



That after judgement of the Hon'ble Supreme 

Court, the Govt. of India brought yet another Office 

Memo Vide No. 11(3)95E 11(B) dated 12.0 1.96 and 

directed the departments to recover the amount 

paid to the ineligible employees after 20.09.94 as 

held by the Hon'ble Supreme Court. 

A true copy of the said O.M. dated 12.01.96 is 

annexed herewith and marked as Annexure-R7. 

That in another case vide Writ Petition No. 

794/1996 in Sadan Kumar Goswami & Others —Vs-

Union of India & others, the Hon'ble Supreme Court 

again relied on their earlier decision as in S. Vijay 

Kumar case and held that the criteria required for 

grant of SDA is same for both Group A and B 

officers as in the case of Group C and D and there 

is no distinction. By the said judgement, the Hon'ble 

Court also held that the SDA paid to the ineligible 

employees after 20.09.94 be recovered as the Govt. 

of India has limited the recovery of SDA to the 

ineligible employees from the date of the 

judgement dated 20.09.94 passed in S. Vijay Kumar 

and in terms of the O.M. dated 12.0 1.96. 

A true copy of the said judgement dated 

25.10.96 	is annexed herewith and 	marked 	as 

Annexure-R8. 

That the 	Ministry 	of 	Finance further, 	in 

connection with query made by the Directorate 

General 	of 	Security, 	New Delhi 	gave 	some 

clarification to 	the 	question raised by 	some 

employees regarding 	eligibility of SDA. This was 

S 
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done vide I.D. No. 1204/E-II(B)/99 and which as 

duly approved by the Cabinet Secretariat vide their 

U.O. No. 20/12/99-EA.I-1798 dated 02.05.2000. 	, 

According to the clarification, an employee 4 
belonging to the N.E. Region, posted in the N.E. 

Region having all India transfer liability as a 

condition of service, shall not be entitled to grant of 

SDA. But if such employee is transferred out of the 

N.E. Region and reposted to N.E. Region on transfer 

from outside, in that case such employee would be 

entitled to SDA. 	Hence, the applicants in the 

instant case have no cause of action to agitate 

before the Hon'ble Tribunal. 

A true copy of the said clarification of Cabinet 

Secretariat dated 02.05.2000s annexed herewith 

and marked as Annexure-R9. i 
/ 

I 

(j) 	That in a recent decision dated 05.10.2001, in 

Union of India & others —Vs- National Union of 

Telecom Engineering Employees Union & others (CA 

No. 7000/2001) the Hon'ble Supreme Court once 

again clinched on the vexed question of grant of 

SDA to the Central Govt. employees and by relying 

on the earlier decision of "S. Vijay Kumar" and the 

Executive Officers Association Group C" was pleased 

to allow the appeal in favour of the Union of India 

and held that the amount already paid to such 

ineligible employees should not be recovered. 

A true copy of the judgement dated 

05.10.2001 is annexed herewith and marked as 

Annexure-R10. 



S 	 (k) That pursuant to the said judgernent passed 

in CA No. 700012001, the Govt. of India, Ministry of 

Finance, Department of Expenditure brought out 

another Office Memorandum No. 11(5)/97-E.II(B) 

dated 29.05.2002 and thereby directed all the 

departments to recover the ar3lount of SDA already 

paid to such ineligible employees with effect from 

06.10.2001 onwards and to waive the amount upto 

05.10.2001 i.e. the date of the said judgement. 

That in another recent decision, the High Court 

(Division Bench) in WP(C) No. 2737/2000 held vide 

order dated 04.08.2003 that the SDA paid by 

misinterpretation of law to ineligible employees may 

be recovered. 

The respondents further state that the issue raised 

by the applicants have already been settled by the Hon'ble 

Supreme Court as early as in 1991 while passing the 

judgement in Reserve Bank of India —Vs- Reserve Bank of 

India Staff Officers Association reported in (1991) 4 SCC 

132/AIR 1992 485. The same matter has also been discussed 

in United Bank of India --Vs- Meenakshi Sundaram & others 

reported in (1998) 2 SCC 609 more particularly issued on 

transfer and posting. These issues being finally settled by the 

Apex Court of the Country and attaining finality cannot be 

otherwise interpreted unless such settled position is reviewed 

and overridden by the same court of by larger Bench of the 

Hon'ble Apex Court if to be followed by all its subordinate 

court as precedents. Now, the applicants cannot interpret the 

judgement of the Hon'ble Supreme Court as the same are not 

in favour under any provision of law. 

7 



A true copy of the O.M. dated 29.05.2002 and order 

dated 04.08.2003 is annexed herewith and marked as 

Annexure-Ril. 
,1 

(I) That it is pertinent to mention here that under 

the settle provisions of law only the outsiders' 

transferred/posted in the N.E. Region (defined area) 

from outside the region would be eligible for the grant 

of SDA and the payment of SDA to the employees who 

are local residents of N.E. Region does not arise. 

Considering all the relevant laws and the situation of the 

case, the respondents have prepared a statement on a 

tabular form about the transfer and posting of all the 

applicants including their place and date of initial 

posting, place of residence etc. on the basis of their 

service books and personal files. The respondents crave 

the leave of this Hon'ble Tribunal to allow them to rely 

upon the said statements and also to consider as a part 

of this Written Statements. 

The true copy of the said statement is annexed 

herewith and marked as Annexure-R12. 

Para-wise Reply: 

(1) That with regard to the statements made in paragraph 1 

of the application, the answering respondents beg to 

state that as stated herein above, the impugned order 

dated 27.06.2005 was issued after due consideration of 

various aspects governing grant of SDA mentioned in 

para-3(a) to 3(1) above to the Central Govt. employees 

who are the inhabitants of N.E. Region, and after giving 

opportunity to personal hearing by .  the Head of the 

Department i.e. Director, Intelligence Bureau in terms of 

8 



• 	
c 

1 	Hon'ble Central Administrative Tribunal, Guwahati Bench 

order dated 24.03.2005. 	The applicants beingthe 

• 	inhabitants of N.E. Region and being posted in N.E. k 

Region SIBx directly after completion of induction training 

at IBCTS, New Delhi and DRTC Shivpuri (MP) do not fulfill 

the eligibility criteria relating to grant of SDA, as has been 

laid down in the aforementioned judgements of various 

courts of Law and orders issued by Govt., of India from 

time to time. The applicants are not coming within the 

scope of consideration for grant of SDA and this was 

clearly mentioned in the impugned order dated 

27.06.2005. Thus, the contents of the Annexure-IX 

(series) (impugned order) are very much clear to that 

extent and as such the application is devoid of merit and 

the same is liable to be dismissed.with cost. 

Those with regard to the statements made in paragraph 

21  3 1  4.1 and 4.2 of the application, the respondents have 

no comment to offer. 

That with regard to the statement made in paragraph 4.3, 

the respondents beg to • reiterate and reaffirm the 

foregoing statements and the related law as exp!ained 

• herein above, more particularly the law laid down by the 

Hbn'ble Supreme Court that mere stipulation of transfer 

liability in the appointment letter will not be enough to 

justify the claim for grant of SDA. 

That with regard to the statement made in paragraph 4.4, 

• 4.5 and 4.6 of the application, the respondents beg to 

• state that the averments made in these. paragraphs are 

not correct and the applicants have wrongly Interpreted 

the same. It is very clear from the appointment letters 

• 	. 	 9 



OY  (---. 
that the appointments of the applicants are subject to 

undergoing induction training. 

The applicants were accOrdingly given induction training 

at IBCTS, New. Delhi / DRTC Shivpuri .aideeposted - -. 	- 	---  

initiall.y in the North Eastern Region. 	Posting of the 

incumbents to the N.E. Region after inductiOn training at 

IBCTS, -New Delhi, DRTC •Shivpuri '(MP) etc. are their 

initial appointments, as the induction training tO all Direct 

Recruit (DR) JIOs/ACIOs is prerequisite for appOintment 

to the post of DR JIOs/ACIO' hus, of 
-------------------------

eligible for the facilities and allowances including the SDA 
- : : 	-- 

in terms of MoF OM -dated 14.12.83 as they are not 

U posted to N.E. Regioh on their transfers from outside the 

'I NE'R'ion. The facts have been endorsed in Apex. 

Court judgements in various Civil Appeals and 

orders/c!arifications issued - by MoF and Cabinet 

Secretariat. In this connection; the respondents rely and 

refer upon the decision and the ratio laid down in United 

Bank of. India —Vs- Meenakshi Suridram & ors. Reported 

in (1998) 2SCC 609 and hence the applicants are not 

entitled to the grantof SDA. 

(5) That with regard to the statement made in paragraph 4.7,. 

4.8 and 4.9 - of the OA, the respondents beg to .state that 

the applicants were granted SDA by misinterpretation of 

the various office memorandum as stated herein above' 

issued from time to time.. However, when the law 

- 	regulating the grant of SDA has clearly been laid down by 

/ the Hon'ble Supreme Court, the competent authority have 

followed the guidelines issued by the - Govt. and 

accordingly passed the order dated 23.04.2004 which is 

in consonance - with the order passed by the Govt. in 

pursuance of the observation made by the Apex CoUrt. 

10 
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1 	Law is also well settled that the benefit granted by the 

authority by misinterpretation of provisions of law cannot 

be allowed to perpetuate indefinitely. Law is also settled 	' 

that the mistake committed by an officer cannot be 

legitimized by a court, hence, the applicants in the instant 

application are also not entitled to any benefit as such. 

(6) That with regard to the statement made, in paragraph 

4.10 of the OA, the respondents beg to state that the 

Hon'ble Supreme Court have a!ready decided the issue. 

The. Department has carried out the order issued by the 

Govt. vide OM dated 29.05.2002 based on -the Hon'ble 

Supreme Court judgement dated 5.10.2001 in letter and 

spirit. Therefore, the OA is devoid of merit and deserves 

to be dismissed at admission stage with cost. 

(7). That with regard to the statement made in paragraph 

4.11 and 4.12 of the OA, the respondents while denying 

the contentions made therein beg to rely and refer upon 

the statements made above. The interpretations made in 

this paragraph are wrong and misconceived. Appointment 

to a service and posting thereafter are two different 

issue. Mere perusal of the appointment letters of the 
	 1. 

applicants reveal that the appointment of the applicants 

are subject to undergoing 'induction training, in the 

department, which is prerequisite for the appointment. 

The training centres Of the department are located only in 

New Delhi and Shivpuri (MP) and accordingly they were 

given training in the said training centres. It is once 

again emphasized that postings 'of the incumbents' to the 

'N.E. Region after induction training at Intelligence Bureau 

Central Training School (IBCTS), New Delhi and Direct 

Recruit Training Centre (DRTC), Shivpuri (MP) are initial 

appointments as the induction training to all direct recruit 



310-J/G and ACIOII/G is prerequisite for appointment to 
.3 

the post of Directly Recrufted .JIO-I/G and AdO-luG in lB 

and hence the applicants are not eligible for the SDA as 

they are not posted to N.E. Region on their transfers from 

outside the N.E. Region. 

The respondents further sUbmitted that the Hon'ble 

Supreme Court as early as in 1991 has already settled the 

issues raised by the applicants while passing the 

judgement in Reserve Bank of India —Vs- Reserve Bank of 

India Staff Officers Association referred in (1991) 4 SCC 

132/AIR 1992 SC 485. The same matter has• also been 

discussed in United Bank of India —Vs- Mennakshi 

Sundaram & others reported in (1998) 2 SCC 609 more 

particularly issued on transfer and posting. These issues 

being finally settled by the Apex Court of the country and 

attaining finality cannot be otherwise interpreted unless 

• such settled position is reviewed and overridden by the 

same court, or by a larger Bench of the Hon'ble said 

• Court. The respondents also stated that in OA No. 

237/2000, the judgëment of which has been referred to  

by the applicants' deals with an applicant whO was 

actually transferred to stations under North Eastern 

Region initially after completion of their induction training 

at New Delhi and Shivpuri. They were not 

transferred/posted to N.E. Region stations from outside 

the region and hence, the claim of the applicants are 

liable tobe rejected. 

The respondents further state that the order dated 

27.06.2005 is very much clear to the extent that the 

averments made in this paragraph are not correct and the 

applicants have wrongly' interpreted the same. • The 

'applicants are,therefore, not entitled to grant of SDA. 

12 



That with regard to the statement made in paragraph 

4.13 of the OA, the respondents beg to reiterate the 

• 

	

	foregoing statements and the relative law as explained 

herein above, more particulatly the law laid down by the 

• Hon'ble Supreme Court that mere stipulation of transfer 

liability in.the appointment letter will not be enough to 

justify claim for grant of SDA. 

That with regard to the statement made in paragraphs 

5.1 to 5.12 of the OA, the respondents beg to reiterate 

and reaffirm:  the foregoing statements and state that the 

grounds. shown by the applicants are not tenable in law 

and the applicants is liable to be dismissed with cost 

That with regard to the statement mad in paragraph 6 

and. 7 Of the application, the respondents have no 

comment to offer. 

• (ii) Thatwith regard to the statement made in paragraph 8.1 

to 8.4  including 9.1 of the application the answering 

respondents beg to submit that in any view of the 

method,, facts and provisions of law, the applicants are 

not entitled to grant of SDA and the amount of SDA so far 

paid to them is liable to be recovered from them. That 

being the legal status, the applicantis devoidof any merit, 

and the same is liable to be dismissed with cost. 

- In this connection, the respondents also beg .to 

state that the .Hon'ble Supreme Court in Sadhan Kumar 

Goswami —Vs- Union of India 'as explained above, clearly 

held that the amount paid, as SDA to an ineligible 

employee is to be recovered. The Divison Bench of the 

Hon'ble Guwa'hati High Court also in W.P. No. 237/2000 

held vide order dated 04.08.2003 that if the 'applicants 

.13 



are not entitled to.receive the SDA they are liable, to pay 

back the amount so received and the Tribunal could not • 

• 	 have issued direction for hon-recovery of the amount, 

which has been received by some of the applicants 

without any authority Of 'law. 	The Hon'ble High Court 

accordingly set aside the order of the Tribunal directing 

not to recover the amount of SDA and disposed of the 

• 	 case with direction. 	Hence, the' application is liable to be 

dismissed with cost. ' 

The' respondents crave leave of this Hon'ble Tribunal to 

advance' more submissions legal as well as factual 'at the 

time'of hearing of the case. 

(14) That in the premises aforesaid, it is. most respectfully 

prayed that Your Lordships would be pleased to hear the 

parties, peruse the records and after hearing the parties 

...and perusing the records, shall also be pleased to dismiss 

the application with cost. 	' 	
• 	 V  

N 
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VERIFICATION 

I Shri SADHAN:.KUMAR NANDI, Sb.  Late Manoranjan Nandi aged 

aboUt 59 years 7 months at. present woking as Assistant Director 

who isone of the respondents and taking steps in this case, being 

duly authoriied and competent to sign this verification, do hereby 

solemnly affirm and, state that the. statement made in 

paragraph ........ ........................ 	 are true 

to my knowledge and belief, those made in paragraph 

.being matter ôf records, are true to my 

information derived there from and the rest are my humble 

submission before this Humble Tribunal. I have not suppressed any 

material fact. 

And Isign this verification this 25th  day of April !  2006 at Guwahati. 

DEPONENT 
Assistant Director 

S. I. B. (MHA) 
Govt. Of indI 

GuwahatL 
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In coa Of Co'e.ert sorv3nts 

pwid of'Jroo1 in excon of two doyc foteti 

ti. Thi SiflC COflGsiOfl 	lb 	nfd1 	roturn 
uvu. 

(ix) 

P GcvGrnmo(jt servunt who J.es 	fily 
b&tJnci t the t33J ciuty stotion Or crirt.'?r aolectild pluco 
Of 'e..trJ3nc and 
ij q  oIl nco fcr the family will have the pption 

exlstir _22,..,—tthIwt 	çü ion of 

poricd of 2 years, 
or in lLu threo 	f'c.il!ty-Of tr•3vn1 for h TicCif' COC$3 
ti ylur iron U;j stotj. fri of pt't.in 	n tho Nor1;h-3t ti 

2_.- h.m hoa trvin Or pince Who;L the fi)111y, 19 rt.eld La) i-ird' in udi- 
t.i, 	the ici J.ty. fr the fwrnlly(rostrictod to hicou'e 
,urd twor jorlcdont chtldron c,n)y) abc to travul caccl.o 
y 	toi 	flfljj t tnn 

- 	 r;w t?e Q ot iM .  jtj for thu latter 
iL1T: cut cf tr:;vcl for too inLtil'd19tanco 

(4uu t:1/i1i 	ull nobbe,.bornci by thao11car, 

0'ftci,3. drw,rg p.iy of' F. 2250/— or ebove, ;od 
r4m'. .1i 	i o. 	spowiw .  I.:flU two ciGpOflIieflt ch iJ.'iren 

(ujto 	yoi' 	rc,r ho;r and 24 fcz •;irlo) will tic 

ewcf aU- tivo i 5t.'n Iih./r/r1a  aird 
t 	uJ i.ii :' 	 uiblu 1if-iinj Journoys 

tfltit1Onid ii Lf.a proccdinç por3ph4 	. 

(x) 
•. 	 . 	 : 

H 

I. 
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- 	• 	L. 
I; 

ThCS( orrr0 uill to offOC fro1 st ovrfl'O, ) 

	

'9B3nd will ronuifl in 	
coRr 	for 	poiocl of thoo yoora 

r4 	\upOCl it4OctOb 	1cd, 

f • l#I1 / 	
lk 

i All oxitin spac1 	
and 

7I '/ 	COflC3d 	
0xtod0d DY ofly spCc 	ordr by the VanisttiO$/ 

Doprrttnt of t 	Ccfltra.l- GovBrn1' 	
to th$r cwn iniplOYO03 

/ 	in th' North EastLrn 
fog1Ofl will bo uinth n from the d2te 

ff/ 	j 	
of jf'fO.t of thr 	 coot..flOd 	

hi office umorandUfl1. 

JI 	• 	 / 	 • •-• 	• 	 S 	 ••. 	 • ord-r5 	
£fl rpct of other 

will b iSSU  

rucont0C18 of thu COrnttit0 roforr .d to in paraqraph 

I e 	nd WLfl d(ciSi0 	3r0 taI2fl on 	y the Lovornmoflt 

I / 	 6. 	In O tcL 
s thu 	 urV1Q i tht- Indifl Aiit 	

( 

.nd cciUflt3'00P 	cit 
:O cor:CoI4Thd, huSO O:(OS .-lSsUO 

	

aftor C 
:uitot0fl with the Conpr° 	

and ud.tO G000ral 

/ 	

of 

... ..... .... 	
;IALJK S. C. A ) 	- 

3Oiflt Socy. to th . GQVt. of Indio. 

To 

 

,1l P)nistriS/D0rtfu00t3 of 	o 
COUIIfiIGIIt o f 

ctt. otc. - 

• Co'y twith OO ck)Pi8 
s ) to 
	

A.G, - U4P.5.C. otc 	 .5 
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:i.;/3/83
Government. of InJ
Ninitiy of finance

Department Of Expeniture  

New Delhi f  the 20th  April, 1987. 

orricEMLMoRJNDuM 

Subject.LA11owances and facili1jes for civilian emolovees Oi th 
Central Government serving in the States an1 Union Tcrri- 
tories of North-Eastern Region and h.& N. Islands rJ 
Lakshadweep - •improvement thereof. 	 V 

The'undersigne is ireuLeJ to refer tQpOia 1(iii) Of 
Ministry of Finance, Department of E>:pend iture O.H. 
10.0 iated 14th December 1983 as ait'eniej v.iic Off icc IllornJult 
of even number dte1 20.10. 1936 on Lh ,  ubu v Q subj wo U, ,w)iich 
reptouced be1ow: 

1 (iii) 	pecia 	(wty) 	J.iowance '. 	V 	 V 

T Central Government civilian employees who have ail-1ia 
tro nsfer liability will be gronte:.1 a special (luty)ai:icnce 
at the rate of 25%of basic pay sub ecL to a O&OPIN : 

V 	 t.s, I OOit_ per ruontil on posting to any ottion in the )iLh 
Eastern Region. Special (atv) Allowancn will be. in :14i- •  
tion to any special pay and/or Deputation (arty) M.lrjnce 
alieaJy bein- Vi iiii subjuct, to the Co n Lion that thr 'iota  1 

V of .such Special (Dity) All ?wance plus Sp2Ci.3l pay/uiiar 
tion (aity ) ; llo\V1ance willj not excend P.400/- p.m.. S? (2.Cia1 
1 llowance like special. com ?iensatory  (rii -ote ioca,l.ity.) - 

con i ucrjon aj.i1ownce OflVi  

will be  .LdWil StJidJJLtiy".  

2. 	 11e hoe n brmighU to die noWo or Lb 
whCro special (duty) Ai.lo.:ince has b-ii Ui!O /OVVI . 0 

eri. ewoio\'eo 	-ji 	in North ta r-  L :VVjjo: wi.::.u. tiu 
- f the COi)3 it ion of nil 1 t ie t::n rr-,f:: :.i.tilit :, 	'ihlV; is 	VL 
he saiiit of Gr1c2rs on the suI_j oct. 	ror the ..: irO;C of 	::u:Lio_ 
icj SpeC3Jil (duLy) ullu wonuc, the all n3ji tVIIi: - T 10I1.) 

the In2lIlbci- s of any senvicu /c a i rc  or incumbiriLs c: an 
of posts has to be .JeLerInlI)ej by applying tsL of recruLn?nt 
zone., promotion zone, etc. i.e. whether I:OCrU i tiiieiit to Lh( 
service/cod e/posts has been itae on all- iia Llsxs 0111 wNqPvq..  
rrnotion is also done 00 the b5i.3 of the O1IIV-hcIia Zone o 	V 

promot).on base:1 V 
 011':'.......)l 	''.lII I)E.LL'' for t1r 

as a whole, 	More clauc in thy appujriW'jil_ cfl V:lJ 	 s mnt 	h 
the case of a linost all t)OSLS in the CCIILJJO 1. jcceta riot Ot(t. ( 
tVhC effect tlia L the ierson conce L- flJ is ubJ..: to be tJII)SLO UJVLV1  

anv-ihe re in  In:lia JOc.; not ini1e hilil eligible for the grant o 
s:'ecio1 (iu1;,: ) allo.lnIlcc 
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N 

wig 
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3 	.. . Finfldial ;visers 'of the administrative lilt 

epartrnents are'requ te. t.c 	vie all such C.SCS, hcte spci.ai 

(duty) allowflCe has been sanctione.J to the Central GovernJThL 

• 	employees serving in the varicjs offices inc1uhflcJ those 
 oi 

 vhich 
autonOtOUs 'orgat st±ons iocate in the t3DrLh 	

Rçi.on 

are under aLTlini5tratiVC conL:01 of their Mi n i,fies/Depa Ann nL 	'1 

DIRECflOR'(G) 
TELE: 3011019 

To 

• 	 • . . 	Financial hv is s o all llini.str ic3/Ucp j:Utie QS 

I'. 

4 

_1c__o 1 
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MM  

r0IO.2O0l/16/O/EeDJ/E  

.Gcvonaent of India 
Ministry cif FiflaflCQ 

I 	t 	 Do1aitmcint of E>eoundituio 

New Dolhi,, thu 1st. Docarnbor, I0L 

4 	( 	 OFF I C E MEMOR.)LlM 	 . 

Subjcct— Icnircvomeflt in fci.1itiS for Civ iliun oinployouo 
of bh Contral Govt. sorv inq in thu States F 

7 	
;orth—E3stu rn fl00 ion, ndanian & iccbar Is 1nds 

. 	
and lake hr1uoeo 	 . 	 .: 

I' 	. 	

- 	 I • 0 • 	• 	
: 

. . 
	 Th un reinno] is directed to reçr to: this Ministry's 

C 	N ,20014/S/ 3L. IV cit .ith Deambar 1903 and 30th March 

1004 on th. subject mentioned above and to say t!at th 

• / J•- quetir.n 'of making su.it,3,1110 imcjrcvements in the 111OU3flC3S 

cnd f0±1itios to Control Govt0 omloy000 IDood,in Murh 

Eastern Raoicn compIIfl0 the States of ssam, Mogha1ya, 

/ I 	
Man±pur, Naga1onci Trjpura, runecha Pradsh:•and Mizoram 

has boon engaging, th. 	ttantio of thu Govt. . ccordinglY•  

the 
0 roidcflt 13 now olcad L 	ec'e a follows - 

(1) 	iinjus ;_iS_ ai JptJc.a 

Th 	xi5tiflg oroVisions as contained in this Ministry's 

G.M. rj3tc 	14.'fl' will wontinue. 

(ii) 	h 	JT_ELr L Laauta 1 LD 

pji Li L1__n.k aU_or i n 	4' 	rr '__flJ.U_d • - 

Thu oi3tinq nrouisiufls is ccttainod in this Ilin)SLIY'S 

• 	. 	 G.M. datetci 14.12.P3 will contInue. Cadre authorities •arn 

niv sori t 	ivo LJD •wiqhbqu for Patie factory. nor forma000 

of iutiws for t hn or ascribed tonuro in th' 

m n ttr i:Fj 	mL , bOfl in the cadre 	osts, denUttirfl tO 	• - 

Contral tnur 	:t ;nd cCUrsas ; oftrainh '1 

• 	 . 	 . 

Conirul Evt Civilian ornjliyaes who hive AU In' 
trns For liability will ho granted S c-iai (Outy) Alloueflcu 

attho rote -of 12-?% uf 	
coiling of 

R1000/— 	or 	 - t'• any. static'n ;in tho ¶1orth 
(D 'r nrr. Spcc in 1 	UTVIM11OW.e000 will be in 

r ci o i urc)u'L_ 

thou in c 	.lret'J L ini_LI Jfl 5Uj!LOC 	!_tflCJ c 'nditi n tht 
ti3Tty -Allowance nTT5t3ocial 

a /Duput 1 j',n 	uty) (11nw rt' _jjL>' o  

• •, . 	 3 	ml 	ilnuences like .SpeCi.2l C,.., ur paflse 	 to Locil- 

ity) i 11c!wnc1:. 	CcnstrUctiOn . llcuaflco nc - Project All wThcO 

uii. ho  
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fh 	Coi1tr1 	vt 	Cjviiifl 	
.jh- .rc' 

	

-. SchcJUiC 	•Fr j,;S 	n 	3 	Ot:J1W1 	iU).° 

Sc ml (Dut/) 	ii:c 	U-. 	js 	
tcre ox3 	L3d cL' rn 

poymflt rf 111 c n T3X uno 	incn 	T0 	
i1l a13C) drEW 

Sncl (Duty)A iivuanc 

(iv) 

	

Tho rctrnrnfldfltflS 
of the 

4th ay Commi5Sm 	havo hn 

cc3c:tO by tHe tvt. and 5ocial 	
Ailcuonco t 

h rev i3 cd rto h 	 rndo e rfoct iv a 

t  

tn n

nt cc;dcaos inns a c ç;nta mod in this Mm ,i5try 

0,11. dt .14.12 	will cOflt!flUC 
with the 1ibe.r1i t 	

tht on 

first 	cifltt 	
LA sheld be adniSsib 	

for the tct l 

	

nc 	
çfort - 

 

•_

/ny  

 
LL 

Thu 	itiflri roVi3'5 	
ct° 	j thlC 	iniutry 

.0.N. datel i2.1i3 
will C3flblflUUI 	 - 

v 

	

Thu 3 itin 	
r;v isions as conbaiflod in thiS 1'inisttYt 

tt 	1 i .12 . (3 	jll CC-fl tinuo 

	

(Q iii) 	
i;r 

Thu DXISC 1r) r15 uns OS cnta fld 	
this Nm m3try 

w .' doted 1e123 	
ill 0- ntiLO 

C. 	
.1 

3 	

j 

Thu e i stilt 	
5i 

cit as c nta in3d in this N 
ifl is try 

- 	 I 	 iI II C nnt in 00 • 	 - 

C; ,,, • 	t 	 'I 	- 	-. 

ON jc-tS 	euiflc 	
RiOO/ or 

ah-V.C, and til 

fncni :mus i . 0. s) 	
tu: 	nO fl0 	childr0 	

(Ltjt 	1 	vc rs 

lor b'ys .nd á 
y-ters çcr 	

ir.is) uili be 0iiowod air travol 

htUC0fl 1cflDhil/1 	/t3r la/A jual/Li 	
0nd Calcutta and 

v jVOt5 	
htu.ri Pcrtbleir -and 

cicutto/N0dts 
3nd 

in cS 	'ct 1fl 	in r\ & 	I5laflds ; and 
hctue3fl 

Kay orotti nd 

Cochin ;ind vi;-_or 	
in CS 	

otf 	
J0 OSt1fl95 in Laksha°° 

Jhro Hhu 0hil1r1.° ch' nt 0CC cnn0flY tho 

• 	c ru ent L' th 	't -s 	rfl iLt: fln, Ch jidrofi 
E.rJuc at ion A ll 0:100 

ut 	cles 	11 oi]l ho 	 i1bl 	jn 005 ç)ocd 'i' childrun 

	

t i;h 	l.t stt' of 	
5tin 	thO nmfl-iOY° 	

.nc 

\ 	- 	

_.•3/ 

1' 
1 
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I -  

\\ 
or 	eny other tt'ri 

brs 
whro 	the children 	rosdoe 	If 	children 

ut 	in 	hostuls 	at 	th 	inst 	sttirfl 	of 
styinn 	i 

pi fl/)3tinJ 	cr 	ir/ otrLr sttion 	th 	Gevcrnmrjflt 	Er\J3flt 	concrfloi 
• : 	/.11 	k. Ki-.i 	1 ubidv 	ujthout 	othrro3triCti(fl. 	 • 

: 	.WLLL 	I 	 •J..V. 	 ---•--, 	 - 

, 
The rtos 	ChilJrn Eduction A iiwnnço/Hostel Subsidy will be 

s in the DOPI T, U.iI 	 dt 3112.O?, 

	

1mJndL 1  fr n t iM3 to Umo. 	 4 

(xi) Concu s6ion rojirdinC cjrant cf r use Hunt Allcu'nco tL 

/ 	 rf'fice)H3 	tod in the.-'SttS of North Etorn 	j1 

Iho rsnt concsiOfl s contiini3d in this rilnistry l s 

/ 	O.M. Nn 0 1OiG/1/E. 11 /0 4  dt.29.3B 14 as amended from tim to 

/ 	. 	 f rni 	1i1 1 	ntinua to be CI)01103b100 

rho 	OFf1CLfC uh 	ligilP 	t 	hvo rcsidntiol 
1 

LolophonC 	ny ha 	allowed t:: retain their tulenhonc at 	their 
tu the 

rusidonces 	in thoir last place. c 	the 0stinq subject 
by 

/ CI nition tht thc rontl and 	11 otnor charOos 	ro nald 
d 

/ 5UCh 	o F f icCrb. 

I 	I 7 	Th 	b'vo 	orcioro 	will alsn apply 	Mi.11 iJ=1flthe-a.th 3  
in Andiman & 	NiLObC'r 

I to 

	

thu 	C'nnt ral Gnvt. 	amnloyoes potd 

	

1', lnd 	fld 	L -I 	u'nn 	1slnr1 	Thc s 	oi 1 ors 	will 	al1i 	ri ly 

/ 
aLJ 	 tn1 	oft 	cers rost'd 	tc 	t 	Louncil, 	WhLfl 	they 

.t.U—JJIU±.2,E!d-L_ 
aiu 	s t. j tjoj,ldd in fh 	N.E 

J 
ThesL crc1 Lr. 	will 	Lako 	effect 	from 	the dito 	n1 	i5UO ,  

I .. 

f.tt 
1 

' 	• 
in 	sc £r 	c 	thc 	pi s 	ns 	scrv mo the 	InJin 	11udit & 

A.ccUfltS 	Do;ltt iro concerned thse 	ordors 	issue a Ftor 
& Auditor 	Gcncral of 	Indie, 

consuittin with the Ccmptrollar 

iV L.1 i n 	f 	this 	rlemorrindum is 	-ttchcd. 

I 
• 

Sd/- 
(f. 	JAY: H.Mi-N 

I  JO INT 	SECRETHY 	TO 	THE 	GOVT. 	OF 	INJ IA. 

i- 

'k. 

I . 	.1 •. 
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 bf OFItDIAA1DOTHERS 	
Appc[Iaqts 
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- . 	 . 	 ... 	 ... 	 ,. • 	 . 	 •. 	 1 	• 	 • 	j . 	. . ..;. j .): 

-- 	 :: • 	 • 
.:...AYAKUMAR AND ORS • : 	

. '• • • . . 	 . . . 
Rtspondcn ts  
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1 	
•;; A cat t'o : 	 I of I99 vj(h CWLL Appcal oS :)I 63 8 1 of 1994t....,  

, dcctdd onScptçrnbe2O. L99I 

: 	 ... 
,. 	 '7 • 	 4 	.. 	 - 	 ' 	 0 s Gated 11 1 

	

\j 	 M 	( 4r' 	f 	ante to such 4nptoyccs1flqt 	 . 

4)• 
1tr Pa  WN 

si 	ilic OffitOranda3te4 	1983 2O4 1987 and 
p 

 

ckaclv
jOUS  

:—J• 	 tsidc th North Eas(crn 	
lflICCCS$Ib 

I • I tcrratnc;cn 	
Lie fl 

f 
 

1& 	. .. 	
u 	

cornp,(cnt 
ita ccn 

NNW 

	

401 1,  pl .11~1-"W-XA~ 	rl -I 

valo 
(Cm.0 o: 	iictttwa!rcqWrdt0 botJi ) C2. s .0 çLim ( 

-. 	 C - flC i; t:)0 thc c u 	o ijic-In un1.'-_' 	•11 
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J.U'f1'U1CI 	RAcdo1I1 
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I 	
ION C)' I: WA 	v y 	 ,, I 1 

. 	- 	

• 
•-: - :s•uPR.i CQUirç, 	

(Li\fliji< 	
t 	SCC 	

• 	 • 1 j bc VWflIvt: 	't:Il14 	c•;i;.iI , . iy 	• iJLJI 

a 	

cQr,du,n 	(hi )UU 	LIL If h, i iw Ui 	( cm i 	

fII 	\Vt 	

aiJ 6 	Inc Ofl 

ep1oye wlO lv ,\U !nUt i ni 	! 	 - 
rrU IiL 	

IOr 	
( 	of Aric cs 	

edercd )'i r 	StbtlS\l), 	u 	ir 	nclincd to 3grcc 

/ 	., ; 	
"on POSing 	

y StLjofl O JhcNofI,F. 	
RC/;i()g" .Tl 	:ls;,c 	

fTd 	
•• Wc. h3vcduIcon •d 

	 Addtj0t 	Sohcuor Gner3I, 

byod 4oubt by thc 1987 mcmor3,du,i wiu 
i Itict 	II() iic 	'oui 	

thc Cofl(enton 3Vfl 	 , 	

s n i 	wo forcsid 

i1 	
• 	bcc3mpbi mcIy 	or lii 	, 	,, 	

,, () tJL, (1j{ 	
for wo rLasons T 	

flcd n 1 mL ifior nUun dIcU 29 10 906 

. 	
Al! 1 Thfc Libitity. 	

(pr 4) 	orandu, aiog w.th 	... ,• 	

IflOf 3 nCu,ii ( 20--i. 9S7. cIcrIy shows Ih j j 

I 	Tkc 	
Lh( thL dCflII ()t th 	Il() UR( () 11t r 	(kflL 	

I 	h h 	quo%d in I _ 
	
31((3cI çjLrson oucsid the North Easctm 

th 	
qj 	doctr9c 	d Au(jc1 	Jid I or 	c 	urn ,ç tt cju 	

3flCL In quLstlon V3 	

3bcc it:s 	f 	CCCSclbiliIy and du1,cujt terrain 

by t 	Spre 	
dcc110 fl 	 L ll'i/ ()f//I(/,( 	

(Nr 5) 	to WOr in tint Rcgior 	

1981 memorandum st 	by saving that he 

Rcxc, 	

of/J1 v 	
oflnd,t, 	

QJJscr 	,, (1991) Scc I3 	hvc Said so because eve 	

ttraccinp and rc'alning the scrvce of the 

1 • • 	: 	 • 	

' 99LSCC(L&s)1090. 
(1991) 17 AIC 29S.JouOV.d 	

dfor the allowance as iCit or . 	

Region. Mcntjon about 

Appe3Jsi,owCd 	

1356L 	ptcnt officers forsevicen 	
f 	

ncuii 	ncs going to 	at 

J 	
Adyoc. who 

3Ppccd ui Ibis cc 	

fl(iOfl has bcn m 	

back 3(tcr olning there by (aing cave 

, • 	. : 	
.T.S. Tuls; Addjtjonai Soi0 	 v 	tIIiJ::: 	Guvily 	j 	ion on dePut3(ioflLc 	

5a •cd that this prod of Ic:v Would be cxcludcd 

: 	
Shikar Ghosh, Scn 	Adoc 	(C.V. 	

A. 	b1ij 	
M Suh 	.fore, the mc 	

of tenure of potir.g which 	required to be of 

	

Ms BInu Tamta. S. Vas1 
A. Qdri. S.N. Tcrji. t. Nar111j,1 

S.K. Nndy 	Counting the Petlo 

vC dcpcnthng upon thc period of scrvicc of th 

and D.3 Mahr Advocat5 wi th thcni) fbi the tppearj 	P1jc .. 	
- 	 ycs o.Ia:rn:thc 	

p5fj clr by stating 

14k

Respond111 
Crso lfl CA No 325j of h9O 	

- 	 cumbcnt ThL 1986 mnio 	

I 	who h v ,fl d Trinctr Liab1i1i 

The Judg 	
he c;u 	

dLI:crcd b) 	

Jn; ;ti 

- 	

The point for deicrmj;1:.tj,1 iii ihti ipp 
	i:n5 iii the spj 	

is made Clear bcyon 	

abJ 	 because of the 

cave 	
(hich hv 	

leave) k whiCthi ti 	
;i 	entitled to 	

Th tatcd that uilowc would not become pJy 

Tr:ui;ir Liability Merely 

Spcc-1 duty aIlowan 	
(here inatcr referred to • 	•j nllowaflCC..) CyOn thOCh 

	
order rclatir:g 	

Sc Subect 	nicnhloncd as quoted 

hey ire reSident3 OS 	
ortj Cstcr kcp,11 iliLrtSy 	

DI tilL pu 	I. 	
in the ohficc mcrnoranJ ol I )3 Li 	

ü Ctioi, 

(hey were Ppointcd were i "All India Trartsj 	
Liuhiity• The Tribunal has 

	
cottc 	10 the ubmi,on ii

memorandum 

UflWLrCd She quLs(iofl 
in iIflr,nt;ve rh 	ip; L ik it tv 	pr 	rrtd by thc 	

loll 	j, cs 	ii tb ii I It 1 	

ii 	by whj was 

Union ot 	

iCcnt would vioIic ii L -hUh pjy do,31 

	OIccrs A 	I to 

2 Ti c Tr:bunij tQo ih 	 Vç oo li 	ilL 	
MLiiiClrandum 	

'd 	

Solicitor 

	

dated N 72 
I93 WhiCb i\ on thL \(:h)JLLi 

ill 	Alhiv iicc 	i i:iiiic 10r 	
bh our JitCntin has bLcn 1nvJtI by 	

i1v lOLL or remote locjl ty 

	

CI\ than CflPIOYCC Of th Ccntrl cu ((flhllUfli crvinb 0 
'1e SI itc and Urion 	

GercraI in which grant of spcctal 	r 	

uisiJc to Cauhati Unit of the 

rcquircd 

TLr %0t1L5 of (ha Nonh Easicrn Rc1 
	

iiliPrucittLiit titUrcu! ILd tatcd that 
	

iq3wfl 	only to thU otflccrs transfcrrLd rot 	
ilL tccjl o(flctrs posted at the 

	

allowance 
shafl be payabfU IS lhc po(s 

bU 1liO 	which Ii ie AlJ 
India 	

R4cc B 	f Lndn WhIIL dery 1 tilt 	

I Art tk 5 t of thU Constitution 

Liabii1 	Thc(and of 
ch 	Union of In 	hiiio 'r a itt i tIti 	oIflct 	

3uhti Unit was riot rLgardUd as vioIJtiyC Q 	

Ofl(Jt ohs wt c not elitihlLd 10 

memorandum if i 	read Qlogi %vitil wiijt w 	
MJ(Ld StlbscqLLntjy in oftice 	

6 ij VL\V ci thc ibovU Wc okJ ib ii iii 	

Tribunal 	therefore Set 

memorandum dated 2O-4l987 it wout hectime 

Clear ihi: the Zthluw:iflCc W3. : a11owa 

	and th impugned Judgmcnts 

° k i b the Additional Solicitor 

to be paid to tho 	
II1CUIObLI1IS Wl l id b11 Posted 

in North Eastem 	

e Even so in vtw of toe fair stand 	

th res ondent or for 

caring the aforesaid SCtyj 	
condition and no (0 ZhO 

	Who 	

w 	that whatvcr arnoun has been pid tO 	

re from 

rcsidcnts of th re 	

The Office memorandum of 1987 has clearjy stated 
	

r to oher simtbrly s'tua(cd employccs 'ould not be rcove 

the allowance wo Id not bccom payablL mUrcly bUcause of the clause in 

th 	
f r as the flhlowaice is coccmed 

appointment order to (he effect (hat the Person conciroed is liable to 

	mmso a 

transferred anyvh 	in kdrt 	 I 	

'j> i.'t 

3. 0 	
3PPCg for 

tile 
fCsi)Qiideiits eontcztds chat 

the 	 . -. -- mcmorandum.of 1983 having not stated what is contained in the n1cmondu of 1987 a der Cannot bc addcd to 
the fornlLr 

that thU oIroaflcc Could 
Pyabl Oily t 

tho Who had bec 
gtvcn pbstng in the No Eastcm 

and not to th5 who WC rcsiden5 of this Rcg0 ft is a10 contcndcd 1deb 	
of hch1owa0cc 	

ohe resid13 w}iil pernl)ltibIlL tilL sanic 10 the 

1 ) 4 5CC 132: 199i $CCILUS) lO:(h99t) 17 ATC2 

Tlic appeals are ;illusvecl accnrdiijrl). Turn: will b(: Ili) i)rtfcr as to cosis. 

1 41  

:- 

- 	-- 	•- 



- 

'H - 	 cpy 

" 

°(;H 
• 	 iv 

LUU 	
LIJ! CIZCC 	

- 	 I I y 	
I I (1c- 	

U' 	
. Pifl:•j 	

1$ 

	

• 	iJLE: 

NIC • 	•. 	 IJfl3U 

	

CTj i, 	 • 
.-. 

i• 	

• 

/ 	 • 	

- 

I 	
• 

Un I 	
lJ• 	 .•. . 

ti 
XIL -- 	

.. ell 

Ll 

zi 	

I 	

I • 	 ••• 	' 
I 	 •.- 	 • 	 - 

UJL1j. 	. 	

- 	
• 	::' 

	

Lov 	ord 	
fn •Q 0 

crt 	 re 	 -• 
• 	•.. 	 • 	 • 	 • 

• 	 '.' 	 - 	 '• 	 S 	

• 	 • 	• 

Uv dj t 	
j 	U 	ti\ 	Q 	 I  o b,v 	

rj 

 

	

ri 	
rioun 	' in 	 •• . ... 

Ilk 

- i2 

-_'•i • 	•-••••.• 	S 	 • 	 • 	 •• 	
• 	 •-• 	 • 



f 2 
cl 

L 	

I 

L j ' j 	L () 

ej 

jL  

( I 	

U 	

I 	u c c lb r 

 
uIt 

(juu 	
l 	

tI 	
LuiHI. 

JJLI I\, 	(lj 	
lIj 	

of 	'1lu. , 

cC 	

c 

	rj 

VJIL' 	

I 	

ii 	°'c 	: 

and CQI 

cj 

TI. 
1n S'c1 	

ti 	
lrjOL rl 
  

tjl"iV. I I Q 	
I'•.!l 	 1)'Jtl 	uI 	Ut! 	

t•IL1UI'.r 	
I 	

iV 

UQLe(j 	

) 	Of 	
II4'lli, 	

Pu. Ij (Ij 
) 	

O 	F:nric 	

Or 	

•iIi. 

	

Li •j4 	

L, 	

all 

	

1L Crtr 	
E;:j 

0, Or• 

979 

Pur 	
o- 	

o 
/ 



r 	
S 

S 

IT  
i... 	

- 	 . 

5-.  

: 	 t 	 III III 	 . 	
.. . 	I 	V L It.' 1 	.. uli: t 	t. 	Itu 1 	i 	s i 

S 

r 
..  L. •1;'ei-eor 1 	thv 	C1!UjC 	and 	crtj 0 	c1•.aiu, 

?ccj1 	Dy 	ri lolP.rte .T h Qw,t• 11:t. 141 
(• 

u.l 1i 	u(j  

U1 I 	i 	loIa(dunI lu 	2'il/,c:E, IV 
up 	 a  1 . x 	 I  L.ul 	

t' 

* 
A11cwr' 	.i 	 onv 	o 

4 

, t o  
C t   'ho 	' 'ri t s fi:iva, 	ti1j 

I 

i 	 1 	1 b t - I 	- I 1 	IL U 	1 TI 	tnt 	I U 	U * 1 	111(11 	ti%tIuiii 
 • 	 • 	r ai 	4Luui 	'.ti 	'rj(,,I(Iai 	ffjc 

F 	; 	- • •iU.., 	tr*uat 	th 
 

; • 43 • 	lj1i 	
i/ 	(eI1u 	L 

be 
* 	•i 	T, 	• 	ur 	CI:j1;fl(, 	I'' 	.1 	ig1.5J1s1., 	uI'  

.'IlIUer: 	'i -i 	all 	lr.dja 	ti'an 	t'.la lity anU cen 

C 	 k :.i 	tJu;,. .,L:)u 	 Al 1 a 	an=to 	thc*in. 	Tile 
ozi.I lri 	ajo 	tQ'M - 	tl 	ilea 	all 	lnj 

aii: 4 	o 	 membertj - 	ol 	any rvce , caui, 	or 
' 	D • 

ui 	Z,Iri 	'./UlUt.t) -S 	 • 	.. 	 to . 	S 	• 	 . 
• 

• 

 
uy 	cpI11vIfl 	the 	t 	it 	of 	rec*ujtar-t ,.. 	to; •. .the. 

4.. 	. '0c 	11 	liidi P . that har . 	
t. 

 . 
;'e i 	iicit 	 / lpU 	1,Cfl 4. Orovr 	. 5- 	 5, 	. 	- 	.. 	•4t '4 S• •  tiOu10 	'lj 	rid  

S  . 	- 
t 1 m/ t 11 ... lit 	ci 	ciUl. 	Ci1ilu 	of .LJeLja 	L*LItV 	'Allotace 4 	- 

'4 
- 

uI 	0i f i a2 U 	e U 	.0 	c 	ntU 	r 	•i.i . I. 
4 	

• 
. 	. - 

.: S 

- 	5 ' 	• 

* 
-. 	 ' 	 '• • • 

. 	 I. . . .-._. -__ 

A 

'S 



INA 

cus I 	td Q 1, uçi 	th 	 ctn:rt;._n 	. 

t iuunt1 	uU. 	i vu 	.t,at 	cn.eru. 	a - 	Ofric 	ticrui 	cdunt 

/k 
(41  

2U. 	 t ! 	bt!eI 	uUy 

dcusd 	v 	the Full 	 Clu 	aid held 

1 	 •ur 	L, cci - iin 	 is 	'ictr 	all 

In'i i. 	. 	ii 	er 	Ii aU i 	i.•:: tt' 	A$'I 	u3'in':ci 	hz1. 	i•u thou 

. inc, 	ti'e 	Off ie 	fletr.ciut.uii •:ssud 	in 	1 7 6Z, 	te 

4 	1 	114 	I 	 14ad 	ists 	I 	I 	It_I, 	'I,t_ 	(_t'I 	%.t;%. 	tJt It 	1 
't..  p 	 - 

	

• 	 , 

	

Cii 	lilt! '1Qz'zflu.'(Il 	ZVZil .1. 	iU(' 	'.0 	LI 	I 	• 	lilt  
- .4 

IILt.UUi 	tu 	jt. 	,'ç.V.I.L iLiun 	u 	ct.i 

no 	cn 	x he 	t.ic 	Lcflcr 	0c1'5cjn 	(31 	ttU! 

I riunai. 	 zutzz. 	th! 	Triuna 

i) lrica 	he 	LUo1ic.c:on 	cii 	.tht!. 	rsuoueI1t 	t.)v . 	the 

,ucJc'snent 	anc 	t,rznt 	tru? 	r•' 	. tef 	as 	statc!o 	at)cjve 

cjnst1n:cr1 	hi 	eai 	has ueen 

Learned counsel 	or the 	aDoeilar,t s 	SUbrnt S. 	 S 

r4c 	f 	i'.1 	1_ 	fail..i.. 	tc 	arLc.ae 	tht. 	true 

..lLiean1nj 7 	jn';jort 	I)LI 	 •j 	 it 	lid 	Z. 

tltIrt..,Iur 	litDilit.j 	IaIrliCh 	OccUrrc 	in 	the Finance 
 

ni'.t"v 	Off.cc 	rnornoum 	erec 	to abcjv 	and 	bar, $ 	 . - 

1 1111 	I 	Lt.Lt 	L/ 	-1 I LU 	iI 	L11J3.n(J 	 12 	"1 2moers 	of 	the 
4 .. 

ri 	por.it n, — ( '- 	:1'Z I U41 	illii. 	tiI.tlt 4 lLlj 	th'.- 	a.LC1 
4 	

4 	 1 - winjitJ :.t.t 	The 	D ac:a 0 e 	oi 

ni 	 ,iri •.t - .' 	1l1;tr._:' sj f f jCf, 
 

I 



• 	
- 	I .

• •.•-• .------_. 	
J 

' I  

; 

• 	 I

I 

jti: Li 	uCi.tflUtfl' 	 . 	.... i.'?. 	 on . 
I 	 I. 

,JIltIU4L. 	 u ' 	
• 	 1*'V i

Central 
aci I 	t e 	anu 	 1i 	o 

o',ernnfl En Iovinte I1or;h —Eaern 1COtOn anci it 

wzit t.:ifl 	vct'i tc 	trzict 	re.fl cuthDc:ent oZer 

•rv it': 	in 	ttu 	 rtnU Unuii 	ertur.'i 	U 

ReoC3fl thai ttm ov 	men c,(. vir oc tn 

r: '-' ion 	
tee r.::e tIe proviiun 	 I, 

to 
tJuty f1 q.ri'? to be

icr ,wlo 

	

ull.out,1 	anu Icputat. .un to *'otta3'Cr(t 	çor 	. 

• 	 •... 	•• lit 

the ieiiL'ti r.e 	00t OC1'0fl belu.eU 

Q 	tfl(' 	
\st jJt% 	1 	 t•itr' 

U uutv in \re 	 ori, tiey 	noU iJnt:itied 

AotlrC 

— 	 I 

- 	 . 	 • ihe c1ar_toUrCC •or 	aiflinU tr.L 	 Duty. 
I,r 

tC'' 	 the O 	i.CU ternoVafltiU 	ciatc 	DccernoC  

170Z &hc ver,' 1 i rt ua ac 	pI cf 	 ",.. t.tntir: 

, 	• • 	 . 	. 
flie 	 r 0. ra •  

	

- :t 	•4i;Iil(j ttie 	rvce 	UI .ou*uetent 	- 

ofcer 	ior .,er'iCC in tnc 	 S 

EsterrvjRecion comoriSfl2tteate 

oi • 	(s'. 
lrno 	ne Triorzn.theUfl10. 

crrtoreS Of ru caPraeS' nd 

.zorn 	 ceen ençiaçilnc- .e : 
.... 	

,•..•.• 

- 	lh 	tJ( J/I! r i i:: 11t 	 • 	 t. 

	

e r ti L 	a 

of b'tzi'v 	 Oj Peroliel 

• 	•( 	 eOrPI. 

• 	 mu 	.1 1uaCP.  

:i•. 



j,. 

	

I 	- 
- 	

--. 	 2 
P-L 

t 	t%•. 
ui 

	

i • 	rtt I USI 	iiij 	tC 
4 	

4. 	

• 	 4j 

Cuiiui15 

Crtiu1 .. 'onlcj.rJ 	Uv 4L Vi Q
th 

	

rwj 	ti 	
. 

	

o 1 . 	 . 	
4 • 	 * 

• 	
/ 

1111  
c ;*. I - c ful it 	;u; 	ci U' 	 iar 	o 

	

uu.%.J 	
• the 

. 4 
• 	 ;I1Iwn 	r td 	auu LII Cu(sisiu tt C• 	i uue r 	tIQ 

t 	 • 	
. 	

tS• 	

4 
fl 

Chzt1rrgInju 	f the 	ecrcy 

nU 	
tu 	

.tj 
i lQWz'r5; 	und

Ic 	-th 

3,.. u 	Civilian Cetrai. Cj  verni1ej-t 	Eoy  
J1 	II v 	c r

1)jCfl 

9 	.3' 
may U7 a ra:td.uu rend1 	the tDrth- - 	 -4 

• 	-, 	
- 	 4.-. 	. 	. 	

, 	41•- 	•• 	' 3 tcrn rtcc 	on 'tL4r 	T': tI.i' ij ("uttj 	.' att;i Lr.o aJ 
• 	 .4 	

4 	 4 	

.4,. 	 -• 	 - 
.1 	 4. 	

•, 	 S \n 3 r v 	are.vcrv (r 

	

uCn 	
I 	 '%ich 

• 	. 	ui',jv 	 . 	

UII1U,eI1t 	•uY i 	r 
.4 	S% Utlrni jçr 	tc 	R 	jncjtj1- din 	t1'% 

I'iii 	tL.tiIj:.1 	uf 	aflc 

'- 1 	 Q Z 	z. z)Tc(rnt•;1j 
-- 

•'JM 	1L:1 	I. 	 ,t 	iUtc(it.o 	uf 
-. . --- .•----- 	 • 	-- 	

5,. 
o 1 rj t: bhjnd the Of1fc 	her.irruun 

* 
;ct 	

and at Lract lun u  tl 

	

•.- 	-.- - 	 f_.,. 	 tç 	t.1 -ii• 	I:lo:i 	Uh..- 	t1iui 

I , . 

• 	- 5*-- 

•• 



;_-- 

rut. 	

j—Ii.ztcrit 	'ti )..U45 	.50 	LC•fl.(I Lj iV(. 	j1% 	tit? 

v 	r  i  -i 	cjLQ,rw 	 L) L. 	u I t~Lu 	C C 	0 1 a I.; 

Ule 	9'pii 	cln 	 1AV).flC, 	and 	i oac 	CQfld.t.O%S 

tht.r 'ius 	,_i 	cç 	ur i 	of 

7.14 	i:uj'..u. tI'J 	tII' 	1IIi5 1.J1 — L.Z'.tIrI1 	.u:(:.c)(1• 	1.' 

u 	ntra 	:or 	 v - ios-' 	rcaurit. 	zuc 	it 	ear 	tat 

it 	iti 	'or 	the 	r2on 	that 	th 	3ovntnru 	u I roviacd 

ccrtair. 	•t.ra 	1 	 iciiitiQ: 

cr. t t r C 	comot. 'c"n 	0 	t iccr 	n 	try 	oti—.ast'rn 

ia r tIO to 	U- e" 	"cart 	of 	tenure 

iho O1ice t 	3rcniun ..n 	cuttion 

II" 	L i'J 	t 	 r 	t'rz 	I1 	C' 	ii 

H 
.I 	E. 	e'ier 	' 	'1 

I- 

r4fl34 	Lr' 	ççc 	rJ-, 	:;': 	-' 	:i 	t,htr 

I • 	i 	... 	't.!..4.4uL! lIt..  

which 	 C'jui't 	ocu. 	vitw 	t.szit 	tn. 	.aiI 	Of i ice 

iv%lj 	r.re 	meit 	br 	tttt tct mo 	no 	T .  e 	a i p I no 	the 

t'vmct 	u 	tnuLt 	uTccr 	in 	th 	'rth-Latern
J.  

oLhQ -' 	1.cr'c 	tne 	C-.0u . 1 X  rV 	anio 	no 	the 

1 
(i1' 	,(,1,)n..1_1%n 	t.j 	'tritt 	I'L'C;Lsfl 	• 	SI 	s'P 	%.IS4V 	t.stre  

\\u._orsrcrJ 	 sas 	the 	view 	e wr'sseci 

tru 	CoLtr; 	i - 	ie 	aotntr cc 	recot ;'z 	¶ mr 	.T. 	t9i 
1t 

ô; 	- 4.. 	- 	IJr%lrJn 	ur(i U I ZI r, S 	V1 	 u 	 - r 	' 	u 
77 

i z; 	VU nr 	(St'ora) 	- tit 	oomnt 	tor 	Lc ws.eertion 	was 

C 	aci. 4 v 	iti.mt . 	I 	 rt.rrU 	o 	t'n. 	entmtjen,enh. 	to 

S 	71 Is 	1' H I 	 t 	)• 	t 	1145) 	51 / 1 	I 	I I 	' 	t 	 I. IISC 

- 	 I 

I 

H 



rv~ 
I4J 	

(t(*ir 
t• UZI 

	

- - - 	
A •$ 	 .irRl 

	

CJ 1 hJ r I 	U 	 Zt U u ind i 	
• j 

h d 
 

tha, th 	 o 

	

pir- 	

1'Uu (JL 	;iu.. tt 	(4 I LiLet- % wur 	Ji ll  I 	
1 

Recjin b1 	
6%U 

'C; 	
he 

	

.-. 	

. 

Jb( 

 
r 

- -  

c 
_J_ 	 i•. t._, 

• 	 c 	
ta  c. aUVe.th 

	

: 
	11, 

• 	
- 	

LIIflc: ' U I 

•. 

	

- 	 - 

	

OÔr 	'.fl 	 or 	
1 •L'u. 	(\j Lul.ure. I 	1 	 1 . • t 	 - 

iii tft 	iac';• •an 
• 	 - 	 -I  

m e ro ordet- a to 

ki 

-- 	 •- 	

4l. 

• 
- 	 - 

- 	- 	
- 	 - 	

- 	• 
• 	,• 	 '- 	 • 	 •--- 	

;• • t 	 - 	• 	 • 	

. . •..•.•.t............. 	
• •• 3 

- 	 •-- - 	

. 	 i  (.. 	q 
I 	 • 	

., . 	
I.' , - •, 

- 	
• 	 - 	

- 	 I') 

	

I • 	 • 	

• 	i 	- 	 -• 	
• 

- 	 • 	

- 

lI Sss4I$iisi • 	

(Fj 	 Uddj) 
- 	• 	 - 	 - 	

•iI 	 • 	 • 	 •- Jii 	 • 	

I 	L 11 	 I 

	

hi I_i 	I 	- 	• 	

r 	- • 	 I 	( 	

r 	 - • 

. 	

1 
I 	 •- 	 e 	- 	

• 	 ii.i 	 -:;. p 	
1 	 •. 	

1• 	, 	 . 	 4•1 I 	 •- 

	

I 
t 	 • 	 • 	 - - 

f 

r 



S..,,,. 	 •. ,•. 

	 .:- 	 '• 	

. 	 . .... 	 ...,.- 	 S  

-h... 	 - 	 - .-- 	 --•- - - 

	 .- -- -- 

	

- 	
% 

I 	 1Ifl .iU.'1-- 
jU 

 

it 	U F It B 14.1,eU1(r 	
1%11JI/ 

	

Cl Vki..i'iJTK JUI(iD1C1 Ii 	•- 

5  

CiVil. 	11):A 	tIO A 	h 
 - 

I 	: 

union of  11,111. 	
. 	 S 

.npp0 11rtfl 

- 	
ULI  

COC1C(t1 JUrVCY 
of jinItU 

	

ADoCLLti0fl & 0r9. 	
• rC3. POItflt 0  

	

5 	 , 	

5. 	

. 	 ISa\•UøCQi7 

	

-•- 	
ISt 	 (judE) 

t)O)-'Y 
00110  

uV' 	

a. 	. 	- 
	

Supu.. ; . 	-( Ind P 
ts  

Ilr.r 	

• 	 UCntL cOUflUC ,fl)fl 

tvey of 
1ia.hhhb0yOC3 A3OOC1° 

and '1Ee 

J .Y.tIUJ' 	
' n nitr.ft for the :oho r re 

	0 3ctt9 in 

all th 	tIcr°'. 

uO 
that tWhOU& the 

op10yC 	of the ceo1otc' 	urV0Y of 

	

Inifl.0 CO jiti1 	appol ted 
ujth n all Ini trauflfor 

. \ 	

. 	IjeUrd jCILL1 	
o1 tho jrt1OU 	It n1pCnL" t 

4 	• 	LiabIltt(, 
(JU cqUOnsY GuvUrfltDbnit of lDdI(t £ritluod it poliCY 

	

5 . 	 - 	 - 	 . 	

----5 

that C1,° 	
und C1u30 D owplOYCC 	

hoU1d not be tran3f0rd 

_.OUt1J1d 	

lIl1sI(:e , 401 
thily 

iitd 	.,rULlU for liUbility 
u? ioiCr couutiflUCU . 	reUP0t O 	 '. 

roup and DcwplOYft°° 	111 tt jow of th outtor, thO 

	

91 	
fit 9Ojl Duty lloWanC0 paynble- tO 
the Cntr1 UoVflt 

5 	CW1))Y1 huvit ni 1ndi' t
r*  9f0 	1 	ijity i not 	be 

	

to 	
j 

tO 	UClt yt-OUp 

;r%oY of lfltt 	0 	
i3id0flt0Ot 	

iu w 	ch 

u  

o 	U t , n it . 	
j 	j r. it to Litit t U UCh 	uo t t 

been 	
by tht° Oourt Ln 	 " . 

Vi. 
	0 9?4 	 049 ••.-' 

	

I 	

. 	 V.. 



oraer 10 
:::y: 
 Ll 0 

r  

rCC v Or 	 Cmr 	
:rneto  

q 	

-1 ,...j 	
St I 	

• • • 	I, C 	 • 	. 	 . iii 	
• 	 I 	

i 	.11 	- 

• . 	. 	j 	. 

/ 

I 

- 	 v 	 -•• 	 S.  

• 	 . 	 •.-.- -----.. 	

I.p • • 

1 4  

-I 	

•• 	 • 	 (1,. 	- 

S . . 

.5 
• 	

• 	 . 

- 	 - 	

• 	

L • 	: 	 • 
• 	 I 	 •., 	 - 	. 	

1 	II'. 
- 	 I!. 	

1• 	
I , 	 S 

4 	. 	 •+•. • 	
• 	 • 	• 	. 

	

.4; 	
•51 	

%.;i4( 
II 	% 	 • 	 . 	 • • 	 • 	

. 1 	. 

/ 
I 

.7 	
.5 	 .• 	

5• 	 4)I. 	-. 

.4 

• 	

,S* I 	 • 

• 	
* 

• 	•• 	

:: 

•- 

- 	 . 	 -S. 	 • 	 I  

S 	
-• 	 15 

• 

• -S 	 ••• - 

..... .- .... - '4 



rS, f • i 	-.- 
-- 

:-- 

1)-- 

Cat 
• 	

:. 

L 

A EXUtE: 	.. 	• 

I / 	1'•'. 	/ • 	 .'!,. 	ii 	• i 	/ J:i-i 	I ( flj 	• 	 . 	-, 	 . 	i' ,, 	, 
L__•i, 	-: 	 - 	 ( I . 	 1 	 1' 	I 	t 	 I 	 t I t • 

Ii 	. 	 a 	n I z; I t•y C) 	Fi 	
r. 	• 	 - C Linen t of- Lx?end it rc . 

el 
 

.. 	 •- .: 	

)* 	 U:• 	

• \ 	/ 	 . 	 • 	N4l Dii'hj I: L.Ii('.? t1zu Jun.190G f)i 	

<.• 	 p 	 I 	 ' 

iE 
•¼5L•. 	

( 	 / 	 .• 	 .. 	

• •;•, .J/iii: 	l)iI Ly 	Al 1 OWifl 	 IC i. ij j• 	Le,ti yccu 0 • 	Lite . C, iI r:i I 	Covorn i: j i  t 	c r i n: I .jj 	 to and V 	 enio41 Tcrr i t.orjij of' uI'LI1Ji.;L1.n 
-_ 	•._• 	. 	 • 	. • 	- lL' 	

I 

	

 

In, 	'io'i: C l ) C 	r,t.rn(n1 	 r 	L() 	)a L Iii I 	• 	t1I 	 ' 	ON 	o. - W) 14 	 f!3- 	IV d, tod 1.1 :i 2.:D3 - 'and 4 	.. 	:o.4L ity 
	2OO1$/1.G/ucE'.xv/cX1(u, dt, Yi 	1.12,. uc on the 	oct •mcntio,1cdfFabo.c! i:I- 

.. 	. 	

. 	 •. 	 •. 	•I 

	

L 	• 	j •,; 

	

2 	1 III. 	 ir*i. 	' 	" 1igidia 	vid 

(

C. 

	

	• a I w d 	W1 	dt. 	. 14 12fl3 I.c 	ti.cd 	'ce x'ttj ). 	
£nccT,ir 	r.c1 ti 	iLri*1 	over 	

in 

	

nnL civ1i 	'cp1oy. • 	t'd t. 	t h' 	 I 01). • OI)C.Of 	ti 	:(irlcc,)tjvcz, • 	9f) • 1 1 oymcnt of 	'Spcci 	Outy '\llonc 	Lcn. 	.. - - 	. ,. 	i-jiuc Wilo Ill' - .: 	,\j.•J. ,Jjj TrAnsfcr 1.inbility'. 	 • 	. 	• 

	

• 	t t 	ci is r if I ii 	 Lito nk•óvn• IllnL I opted O1 di.. 	70..1 •u itLIi:t. 	u' 	LIIC pu) 0 	of 	Iu\rLiojtipi Vtty 	Al,ti.,nhi4:e' 	ie 
Ly 	(I 1 	i 	n;i:si.4' • 	• I 	ii 	w 	a? 1*: it ii t•  I 	Upuh4 fi I. 	.1) f 	nuiy 	14hI' I / a 1(*III* 	? 	pn t. 	It:i 	Io . tiy • ltiIItl)'Llti{. 	kt.•IL ent 	of 	 ill 	zone •i'nmn t. I 	41 lie 	Ic . 	- 	• e . . 	he the L4 rccrts i tcnt 	•Lo • - 	c tv I ce/c:itd re / 1w t I. 	I;i 	'J't?fl 	iJio  ithe .J. Vfl(l iA- 	a" - 	Litet.her 	zom, 	 I 	tIt41,4ii1,i of iid ii 	':'Jr.;:it,,iJ ::it htr 	y 	t)i.

Al A 	Ci. n'I'. in I. 	r';c iflt.mc,nt :1ettCr, to • tne. 	- c t I 	I 	I. i: 	p 	 •. o•.: 	ne•3 	i 	.. 1 tit b  • 	. 	t 'i& ft : Ic r 	 1 	C 	ip I iiI $41 , 	iii not. 	nay hi .t 	c ct • 	LII4 	s'jLp%L 	(I( 	 - 	 Le
• f l i t -4- 	- 	• • 

	

I 6.a 	 I 	I a jjr 	 1 
 itn'v Lou ()I c 	d 	t its..Iinp 	I,. • 	( 	uI na 	rt j 1)1 iii a I i. i 	i ihunaj. 

	

Pt I) 	nt 4.1II  c g' ttg 	of .ID,\ 	to 
• 	• 	t.t:aa:i 	a.V, (iS$,J1 	I.IIe).+ 	•r••' 	 :,i t,3.& 	 I 	SItL • 	t.II I '. It 1 	. 	 . 	, 	IIi 	I1it 	J .' 	1.I I IitIitis1E iI/IiJ 	itiI'hoid 	'  lit a 	 t1. ii' Lit 	I ))Q 	ru 	 he 

	

i' 	 t
I 	 I 	1c ttcrs 	 it Cntricvr th' 	CIp.(i -  of .\1 	I 'Jj ;1i1ci. i'iabijit 	-and, 'CCoz rJ I 11$ .L , 	I rc Lcd 	e4'1) - Qf 	1) t to tha'n, - 	 •• 	. 	

- • it 	C C3c a t!c di ECCtjO)i 	of I) 	Cc n trul • 
i 	I':t 	j 	•Irj Uui,: . 	cre 	itl:c , •1j 	I Icn,w)j le 	 • - :.. 	i'd 	:' a.' 	•' 	I. I . I (,Zi:; 	•e r' 	I 	) 	i 	i Ia 	In 	iIcitt •t>i. * r.' i.la 	I' ...... . 	' 	II(' 	It 	- I r I I' 1 	! 	-'i r t Sfl" I I. 	, 41 	• 	(11/. t. 	Lila? • 	I) p.J • - 	•. 	I 	, • 	• 	• 

	

- 	- 

' ••.-••--1 

- -• t-- 

- 	I, 

:- 

-. 	1. 



, 	.1. . 	. 

,— Sck 

	

i II 	i 	 t .. .., ' 	I;., 'I 4 I. 	j fl 	I I 	1 	% (it 

.4 	.,:t,..:i 	i 	 .\ i.i..•..I 	ws. 	 r 
LI : { o V r 	t 	r i. z'd 	• UmL 

'IL v.14 1 	( . n ' 	:' IiIII 	% 1. 	12 L V I 	11% II (ItII) Loy '."e 	ho I)VC 	I J nci I 

ran:; fr: r 	. h I I i t. y 	 it t. I u. I .d L.o t )* 	t mn L of 	SI),\ 	U 	 40 

14:ji1t: IDI.d tI> invn L it IL 1044 jIl Llic NE 11cl(iorl from outidc 	• 

4.1 	t .  : ': i c't' 	1% II•J 

 

	

1) A i. I m I 41 4W 4. I)4 	I'll 5. 1011  : 	 y L) I C•  n U ( • ) f 

the cI.uv.r 	.)ic 	ppointcit o:dcr rc1otin' Ito All India 

TL%Ii'.Le I 	LIJII) i1 it:'. 	The. 	cotirt further added 	that 

• ; r:ult. 	I 	thi 	
to 

 the officcis 

t. r:tn:; ferrc 	fmutn out:; ide the 1 r 	jon' to this rcion t.ould 

iiot he viol>tivc 	of iIc•proi1onscoñtniied in •At4t,icle 

	

I of LI,c Cnt i 1titioirni 	-1l - , th 	cqu1 pay. doctrine. 
(411r•t: ,%J&((1 rC(L1)d. . t:*.t_..) 	teVj- _r nrnotint )lt4 

I 	 • •. 	. 4 	. 	•.• . 	I4. . .4 .. 	IIl4L 	I.:;.. 	 04II.11IAtL4?• 

L 	utf I ': e 	jjit ii 	1y.____....LL u t').' U 	 t 	W et to 1 d -. .n 
CC0 14' . CII 	(roll, 	them 	n 	for nt 	tId 	nfl.o'ante 	t 

• i 	- 	• 

• 	
4,; s.Lc'' 	C tIi, 	 JtiUiiii.,t of thu )Ion'1q 

:;titi • ..:i, 	C'i'ir. , 	Lh' 	matter 	I I it 	beers- 	c:nrni.ncU 	In 
.(,,%r.liLLZ4L.)d% 	'-1 .I% LII(: 	I*ni:tiy o 	1-1`141 (bJbd thc 1 	fol1ot:in 

I , cjjOi4 	l,,Ve 	)CCI'5 LJ'.1ICn 	' 	$4t 

i. 	• 	t h; 	...••-..• ..n j •I 'n rsCfr4ufll. at JSI)\ .10. 

ins:lisihl 	'crun 	on or beforeO.U..l 	il:l 1,bo.wivcd; e 

	

I 	. 

	

$ 	. 	1'•:' 	,*' 
the 	t:f'uut4 L 	i( .Ofl OFCO%Iflt .0 f 	I)A4t,0 	in'TI ible 

pe rzons o.ttc' 20.0.04 Chich oIo inclucló'those' -canes in 
vcnpect of s.h i ch 	'.Ie 	al lowonce was pert.ainin. to . the 

r''' r I 	 r, 	to 	2(1 • 	• 9.1 , hts t. 	a ymne n 1:: icr,o 	mide . 	r te r 
tis i 	dole t. • 	• 	20. 	. 9•I 	ti I : I,i 	rc;ocrdtI .: 4 .  

'i.. 	I • 	Al 	LIs: 	:11 ,si:iLri f/D,I1srLsucnt: 	• etc • 	arc 

s1:'j'i':ti:i1 	t.li 	1 4 .:I) 	this itij v C 	iii 	I.itset&i,isn 	is 	vies: 	fui, 

•; ( 	ict. 	C (iIIi4 1 1 sstc: ': • 	 . 4 	 's -,., 

	

41 	 1 

• 	9. 	[U 	r r.n.) iez. ic,n Ic 'v1c:ees.of• 	Indian 
•'ita 	1.\c:IIlI. 	 ,r:'::si. 	I 	e'csJe.I''.j'5tI': 	1I'I 

IU 1. I.t I. lusi 	w og r'G ,_. ;s,  

	

4 r 	i4 

) 	IttUdi v'rt..toms Of t.I ijCI 'iz'enelocd.• 
I 	ii - . 	* t' 	'v.• 

• 1 ' 	. 	 :• 
1 	 It. •Itij 81,_)IftIldVflfl I . 

• 	 ,, 	• 	t'ndcr 3eC) to thcG4,t.:of,1itdia 
4. 4*,  

All Iiiti:;tt 	/DeorLiscntr of th 	GovL 	 'In 	a 'of •di, 'etc. 
C t.r: . 	 I 	 . 	. 	..- •1 	..' 	- 	I 
Cup ('.ith 	NILC CopiC)LO C1.AG, CISC cLc.4.per stando.rd 
(IdOC'ZCtIttIl 1 i 	t • 	 • 	 i 	is  

• 	 ' 	 -- 	 • 	. 

	

• 	, 	 : 	 . 

11 	 ,, 

	

S. 	 -! .4 

4 	- 

I' 

-4 



i 	

T p 

All 
/ 

Li 	
1R)I( 	

A[I 

, 	.1 	 'S 	 ,• 	 . 	 . 	 S  ' • 

) U 
	

1 114 	U41 	
& 	t)L 	Ill 	III 

t 

( 	

uJ 	

I 

114 	
4 	 I  

L(.I r, 	:; 	 S 	

•. 	
. 4. 

o 	L1 1 	 . 	 , 

IL1 	 - 
3. 	Ili 	Ujv1j:j 

 tli1I 111
. • 	It,; L 	

I j, 	

': 

II)J 	I 	
'I 	iIit 	

&Ali 

Lj  

r 	II 	I 	
1 	L 	

IlI1I1Lt 	
Ctuu 	

1 	, 	 , 

II 	
I 	1 	

I J 	

Ccii, 	
u I Lu j 	I 	

l 	JI 	
I 

/ 	I 	
(111141 LI 	

J 	
U 	 I 	( ill 	

-( 	

4 

	

/ 	
IL 	I)IIIIH) 	

I 	•i 
' 	1 ) 	

L LU L.x 4 

JI 	

L 	

I) 

O 

 

1.

\)\4L1 

UJ 	, 	

fo r JUl11 UI ((I 
)11 	tIl: 	

L•• 	
l 	

l':IUtL 	ij  UX ti 	
iLI(j 	UL'  

	

, 	I I  

' ILL 
- 	 P 	

L 	
I Lj 

t( 	1LL 	
U tLL 

jUl1 	I  tIjfuj

, 

/ 	

- 

ul ( J uJJ1) 

- 	

I 

A 	

A 

S 	

S 	 ' 	

. 	: 	• 

I 	 - 	

- 	 I SS• 	
• 

S. 	
'I 



/ 

I 	
.- C 	 , 	• i 	. 	 . . ,. 	, 	

: j' 

- 	

ud4 

ell
. 	u 

U r 

Ur 

VIIi 	
I

J 	 ' 

• 	
. 	 . 	. 	. 	

• 

',., 	i.,., 	,i_a. 	.L,jd . 	 • f"$ 	:.• 

• ',•. 	 . 	 ' 	(.), •• 	 - 	- 

: 
• 	. 	. 	• . 	

4 	 . 	 • 	 . 	•: 	'.•' 	;• 1. 	' 	'1 a 	 3$ • 	
- 	 .i ( ... 	• 	 p  

	

• 	
• 	 --... 	 1. 	 I. 	

•'. 	$ 	 ' 	
: 

• • 	 • 	• 	
L 	 .• 	• 

U 41 	 _, 	.1. 

L. 	
c - 	 . • 	. .• • .. 

-4.L 	•• 	'z 	 • 	 SJ ..[, •• 	 1.. 	 . 	 • 	• 	i •
ij '-'di.1 	$ 	 -Li.ij 	:' 	 • 	 • ...I J •.•. I 

IIi•.J•13 	
•• 	 . 	• 	. 	• 	 : 	 •: 	

. 11: :1 ." 

'I••• 	

.''. 

•'1, ?.(j, 	 I, 

I.j 

LI
• 	. 	. 

L s 	• 	 • 	 •, ..__'. 	Ii 	r 	 . 	I 	 4 	 , 	 . . 	• • 	 . 	. . 	 j 	j 	 • 	 . 	P 	 • 	I • 	 • I . 	• 	4 
• Q.&._j • 	 . 	 .• 	 . 	 . 	..: 	,• • I .:} • j • 	 . 	 .1. 	• 	 • 	, 	, 	 . 	 .•• 	4$ 

	

• 	
••••• • 	S',PI 

Llit
- 	i 	

- 
• 	• 	 I 	 $.•. 	

d 	 •. •U 	a 	. 	• 	• 	 •.-. .:' 
P .. 	• 	- '.1 	• • 	 . 	 . 	• 	 a 	 . 	 . 	• 	. •4 	. 	$ 3 I 	 I 	 Cc4 	 I 	 4 

- 	•.• . , 	 . 	• 	 • 	. 	 •. 	• 	• 	. 	•.. 	. 	J 

3 	
I 	

•_J 

4 	
S 	 I 

	

I 	• 	. 	, 	
I 	/ 	.:'.,. 

	

44 	lii 	
$ 

•iI 
I 	 '.. $ 	 • 	

. 	 • 	 .1 	t • 	,: 

• 	 I, 	 ; 	—: 
• 	 . • 	

I 	$ 

• 	 ••.i•• •____ 	 • 	

• 

- -. 	1- - . - 	- ._ —• 
.-• 	 •444•W.aaP- 	. 	'b 	•4 • — 	 - 	 . 	 _ 



- 	 . 

1 

' ' It 

V . 

I111111A 
LV IL '4 

' — 

ur  
h.1..,, . 	. 	. 	I 	

. 	4 I 	' . 	lI.I 	I • 
-

c r 
.4.•  I 	- 	.. 

	

• 	. 	
. 

	

• 	H 	•, , . 
.4 

Iii.: 	U', Iun 	fl 	1i 

 

	

.1 	

. 	
is 

 
it  

. 	'• 	

• 	• S ' 	'.• S  4 	

• 	•••. 
I I 

S 	
,.: 

• ,: 
S  , 	C 

I 
• 	: 	Ii, 	' : 	•- 	' • r t1 	

$ 	 r 	;, 
• 4 	 . 	. 'IIf 	

lii 	 : 	1..'.. 
•• 	 (UI,.: • 

J4I4jr.s 	, 	I 	 VUII(I,$  

. 	

. Lviii 
r Vol 

 1iI$ 	Ii$,, •Jf 	I'JIti 	r 	UI J 	
ucLulIiI. ,, 	I 	' 

• 	
. : 

•1 	•l • 	 :. 	•. 	l:'. 1t :, j•.. 	
(i•i 	

. 	
I • 	,, Ili, 	tla 	

tivii.'r. fill, 	JUIis. 	i 
.., 

I,. 	
ZPt. 	i1 Use 

LIU ; 	
: 

' 	Ig 	1 1 t't 
•: 	: 

 

i, 	I 	•' 	
UI 	1is'J1, 

ih1 I,•, 	1 	t,. w 
t't.a 	u rs,r 	vi  

•,,, 
- 

CA 	Ilu 	r 
I 	31 	1JLç 1•• 4 .4, I. 	I 	. 

'u' d . 
• 

. 	 • 	 • 	

it 
1J 

• 	' 
.. .. 	

.j• 
t9Ifli19 	

I,  

as, 
• 

:''.:. . 	
• 	•'''••- 

 

• 

• 	ti•• 	I • 
I 	$ 	 ii 	

• • ' . 4 I 	, •..,. •'• 	
•,:. ' 	'• •: • . •... 	

..• 4 

i 	'.•; ;• 

Ii
'• 1 I  — — 

_______ _ 9 •_a• 	I- ----- -" 	1 	-,,,.- . 	 •,- 



a 
£ 	4f)  

I--  _' 	 •-tk-3 	r' 	
: :' -; 

I; 

! 	 ILl 	'- 	
J: 	. 	

••••: , 	. 	I 
. 

, 	. 	

,.._.., ...I 	• 	• 	•. 
• 	• ' 	fi 	ii 	•Iii 	• 	i 	i 	,ii 	• I 	jU 	• 	Ut 	( 	u 	r 	' 

r 
• 	, 	• 	, •r• ' 	 i 

1%I 	t 	•I 	I 	 • 
: 

•• , .. 	.. 	 . 	. 	

; 	I,. 	: 	. 	• 	•. 	• 	.••• 
S 	•' 	• 	•• 	 I 	.' 	•. 	I• 	i 	Iii. 	S 	• 	

'1: 
III 	44I 	 •., 	'1,is to ol•tli 8414,41. 	414 4 

jt 	I U ii 
. lI 	6414 	1 	I' 	18 	1' 	' 	II 

 Al • 	II 	31 
 I I' 	) 	I •, 	446 

	

of 
 I 	%I f7 

 IiI 	(II 
I 	itI 

' 	' 	_f__t_t 	.L___i_!_.___. .-_L 	4I t 

It'll 

 
li. 4

v 
•' 	' 	

' 

I 	 - 8  
I 1 r1fj,j 

 
t 	LIic 	, 	• 	Ii 	811 4.8It4. 	4. 	 f6 1 v  1. ' 

I- 'Ii 	3 	'4 	i 	r 	8 	Iii 8 fl'j 
' I 	8 	4 44 S 	8 I 	I 	*_ 	 • 	4.8 	4l 	 f 	•4. 	 I I 

44 , 
j 	I 	8 	I 	

I 	UI 	I 	Ii 	1 	- 	II 	484. 
111 ) 	UI • 

- 	

I 

• • 8 
44  1 	i 	 • 	' 	' 	tt 	tIJti 	Ii P 	' 	• 

I 
IJI 	( 	481$ 	Il 	

- 	
4  

,i 	 II I444. 	' 	8 	8 48' 	Ilt4j) 	J4 4)11 	41 	I 	1. ii 	It P I 
. 	 I 

I 
' ) 	(644 	I 	 • 	$ 	t 	I Q 6$ 	I dl 

• 	• 	, 

41564. 	•I P4 	 ( 	* P( 	II) I4 4fl, J 	IL 	• 	%) ( 4.arl*4) 
8 	. 

I  • .• '• to U r 	lit. 	•. 	• 	•. II 	I 	h 	• I 	)s 

I IP 	P 	 r4441t, 	UI4 
I 

I 
i 	4.. 	I 	4 'III 1 	 4 	JI 	• 	• 	I 	sIis • 	• 	I 	i 	Ii 	i 	'Ii 	i 	1 	$664441 	$4I$ * 	 4 	4 	I 4 I'I 	II 

• 	I 	, 
• 	•I 	4ij 	I(11j 	 h t o 	I 	• 	U' 	I I 	 (I 	LIM I 

I 	
4' 

 1. 	8 	6 	1 	s 	•41i 	1 	aj 

, 	
a 

4$ ) 	'1814146 	• 	$i 	I 	Ill Sj 
rn 	811)1 	IlIQISvi 

• 	 • 

IRli 

 . 	 '1 	81441 	1a • 	 na $84') lilpi 	
f'r 11 ' 

I 	 •i1,ts •• d I
a  (U 	I 	1., 

.::.;. 	
• 

1 
144J 	( 	tJf' _i, 	It 	4d 	l%lr,iIIl It IU 	1 	% 	I i 	 84.8(4 	tt' 	die 1 

4 
4 	I 	XI 	• 	

Is 	'I 	11.- I 	(6I 	 114 	1 	I'' 	4. 	4. 	4 	' 	III 
• 	• 	• 

.84; 	%III$ij 	4J'I'$(8 y 	h.. 	I F 	1 	. rl..6r.s.Iç..I,aiir. 	
i4( 	1 

• 	•.. 
I • 	• 	.. 

4(I•4 	Ui,,i 	:.tI 6. ''i 	I 	U 	• 1114 Is • I 	•• • 	it 	 • 	• 	I 	•, 	j 	•. 	lId. 	4 	I. 	(. 	I 	• 	'I U* 	iIi. 	 4' . 
• 

• 	
. * 

	

I 	•.• 	•. 	••. 	1114: 	$uI1IIIII$r.,:4*I 	I')r'1•1• 	• I 	• 	I 	4 4 64) 	 * 	'so1 	1 
•.• 	•... 1 

I 1 	iii 	 • 	e r • 	. 	I 	t 	t 	, 	, • I 	I I 	,  Cl Is $IIj 	 Ui 	1 	' r 	1544 
I 

1 	- 	8 ri it 	I 	 SsU, 	• 
- 

to ,\ 4 	 Ii 	4444% 1 I , 	 Ill 	I 	(Ii suU 	a 	 , 	• 	• 	I 	% U 	• •., •I14. 	41 1, 	'IIi 
 • 	II 	• 	4 1 

1 
4 	

• I' 

$31 
I 	114. 	U 18 	I 	6 	I ,, 	• 	I I 	fIr 	4.6 	I II 

I a 	4 II, 	 (6$ 	
•I  1 

I 	4 
, 	- 	 I 	ii, 	'lit 	441 'II, 	II 	/4 	i1.' 

P/ 	l,Ij 	Ic1 	•I -•'• 	- 	8  
........ 1 	 - 	

lIt 	II .. 	

1 	

tt 

• 

• 1 
I 	• 	

. 
j 

••1• 

• I 4 	4 
- 

%% 
•4 '. . 	

• 

• 

I j 

* 

. . 

I 	' 

1 

• 	.•. 

H 

I 



	

•1 to 	. 0 •. 	.• 	 . 

0 	43 	c. 	1 	: 	SI 	

1u;iis't,:1.0 	

• 	' Cl  
u ut / 	Lu 	Iliv if 

' I 	t 	 I. , 	Ii 	I 	I r us. 	 .1 
4J'$t.4SI: 	u 	(.,i..Il.i. 	IJ14I 	4,1 leserv• 	. 	 . 

	

ul 	1.114 	1 	 4.. 4.1s..4%y III) 	L%.. 	4.tr c 	Lo  
1. he 	1 u 	I 	' ( s • 	r 	pu.t eti . .. 	 ( IUItIs. 	

.. 	

'; 
Un I. 	st a 	Iu)t rt )(jL(j 	-. vQ1.i(yL 	of 
Ar kc\ c l.M u I Lhe Cc.,iv.t stu svs 

• 	 .;; 
.'.- 

	

Lii v 4tU uf 	Luis: .'iUvve 	 Cu'r%. •Ituitj 	tlit 	. 	 I  I 	 . 	 . 	 . 	 .• 	 • 	• 	
. 

I 	 ,.••..• 	.:. 
. 	u( 	.1u' 	...t •. 	 %ut.1u 	1.ji4. 	 Iv%.u;s(1lI' 

	

4 	 , 	I * 	
';'.. 	•' 	'•• 	 . 	 . 	• . . 	

•. 	5• , • 	I.. .. 
ii;. 	L. 'I '(1 	t. • 	.0 	1 	 %iLer 	.sriu'it  \1. . 	.. ... 	. 	• — 	. 	. 	 . 	

- 	 S 	• 	 I 	 I 	 • ¼ 	'—a----- 

, 	 I 	 IS i ii 	us I ii 	I. I 44 	II  
l 	Ii 

 II 	I 4) . 	t. I 	If 5. 	I. ' ' I-s / 	• s. 1% 	1 	•, 	ii t. is 	•I I; c- 	• 	*. s volgern 	•I- r . 	 ' 

filivil 	Ui' 	tII I ii i 	lit r•a4  

U/ IUI'tl 	I 	ti 	 I1 	ii31. 	41*4.1 5* ,;I,t ' 	I 	4.ir. 	un.,_ • 	•I :: : 	. 	.. •..• 	 . 	 . 	. 	 . 	 .., 	• 	• 	• •.• . 
	:•, I 	• 	• 	 . 	. 	• 	• 	. 	 • 	- 	 I . 	 •••• S.. 

lL(I . LU 	II$)ut.Iler 	. % •4i 15.14$ 	*$ tti III 	tiii 	I 4'J $IgI% 	UI 	..*UIA%l 	15. 	• 	•. •... 
I • 	 . 	 tI ., 	 - 	I 	• 	• 	S 
I 	11111 	I) 	 I I 	II 	I 	15.11 t III. 	5.045% %I 4 aI 	%U  

. 	
• ::: 

	

-I . 	•.• 	
5 

CII%.lIIst1'4 	LIu.si. 	,u1i 	i 	%44. 	1,4 I.I(s 	I 	•.'us4 	I? 	1 1 4 1.1 "i:e. 	I%IIVI. 	 . 	
• 

II 	*1' $114 t* 	1i 	fl4I I 	"I 	Lite 	1,u'. 	 utu. 

tiiLy 	4.5.1 l('5.I.$IIt ' 	i(Ltt I ii. 	1' 	1,.: $ 1 11 	'gi .111 •t4•4 	. 	'''I' 	•IIIU 	• 	• 	•. -•. 

. 	.:'.•) 
I) • 	I t. 	1. .111 14 1.11) (.1 IlL .. 	V 	" •I ;j 1 	, 	is 	'1 	 • 	i•• 	 . . 	. 	: 	. 

l.s 4  r( 15.11 I. 	5.)5; 	sr 	1. 	•i 	1% 	'.1(1 	ui,;il(1 	o.. 	's'iuw.(1 	'o ' 4.t 	to 	., 

v_ 	t Ii' rs 	I hL 	' ,'f.s' 	4) 	15$• 	 ( %4II i 	:• i1 / , 	 ' 
4. 	

4 	I,_• 	
S 	

I p it 	I I • iii ,  i 	 SISqI 	I 	'IIII 	(1 	V I•%i 4 4)/  t 	ØZIII 	I)UI1 III) 

YX 

I 	 I 1 	
. 	 5. 	 ..• .: 	 • 	 . 	 ) 	 . 	. 	 . 	 t 	• 1 

* 	 I 	 IS 

	

• 	: 	
1.14,. 

• 	• 	 : 

	

I 	 •. 	. 	— 



	

V

it UI 1 / 	I) 	 Isa I Ii L It 
liul Ildi t * 	4 	tit 

l 

	

j

4Ip 	 - 

a.. 

/ 	1IC / 	* 1 Iiz U 	I 1 L 	a 	p 	san 	sail t * 	
a 	2 

	

t iL, 	

t, 
— I 
	 dud u 	u(ñ 	

%Ili(,r 

Licf  

iCWj 	
'J 1d 	JtL / 	 Iip 	u* 	tIit(a 

at 
I1tj 	4i 	

C*it 	 15, tII 	I 	
td 	bj 

• :•.• 	 -- 	— ______________ — —. — — 
	— 	a 	-- ___ - . . 	. 	'a  

. •• i.. ,  .t•. 	
I•t..a 	

.• 	

* .'. .• t • 	• 	. 	. •. 

Co 'is 	ii 	t )s 	n v 	
is • 	in / 	

to 

 

a 	
– 	— — 

; 	

i•l*• 	

LIiI I 	 svL 	cy 	•itL 	
sRsi, 	

d'IIILI 

	

- 	 1 	

— 

•• 	i 	
, j a iai 	1• 	

•r 	Isu t 

	

ii 	

;--•— -- 
ji1 	IIt

'I,sIuw, 4 	
C111 

is 	

L 	 - 

- 	
• L he rs 

 l* I ii i 	 I 	(I I , J 	iij I 	
'II, 	'Ii 	

I lUii 	ii 	cii' 	Cs 	p 	1 • 

	

sn. 	isi 
 

V I 
• 	

a 

• 	LI 	
tr 	

'11 	
str 	• 	:.. 

I 	 I 	
— - 

( fl 

	

	IL 	
II 	 'v 

tif 	tli 	
/

cis 
a..  

ai 	

• 	' 	

i 	• a 	— 	— 

I 	

Lii. 	u 	ia 	L'ii, 	•, 	tii 	
Lu 

a. 	. 	 . 	 a 	 • 	a 	,• 	•• 	

• 
ulka  

	

)iw,S 	
). 

	

• 	

a 

t 4111S1Ui 	lit r &i 	Itu Lu 
e Iç slew I) 

ir 	 CiLi%IJ r l 	thuittik 	nO 
a 	 I d I 	s 	• 

 
• 	a 

- a c :.;:,....... 	•• 	• 
•. Curr ( 	ul 	tsji 	j an 	

I 	lit' 	j 	4 P 	L 	• 

	

•1 	 • 	 . 	

a 	• 	
...• 

	

r ,ir 	

4 

	

• 	:. 	 • 	 ,. 

	

• ••• 	• 	
. 	I 	. 	 • 	 . 	

* 	

1 

	

c eui t u r iii 	i U 	Ui 
• 	i 	. 

•: 	•. 	 ... 	. 	

, 	; 

	

a . 	• 	

. 

a 

- 	 - 	 I 	

- 

I 

6 



	

•1 • •' 	 ._•* 	-. -•-- .-'. .•-- 	-..•-• . 	••--..-)•-- ...... 

	

•:,' 	 :'. 	
••. 

'U— 	

¼ 

•.a 	 r1 

.l u 	 v 	 ti 11  

cuts."L OWL 	 oady*%t;cj / 

th 	t Ii L utt r 	Lh,% L 	jud 4jjic&ik Of 111iS 
 

t¼. 4Lurrt..t..I.4It, 	..siid ,...t.i. 	iii 	
I 

I 	 • 	r • 	•• : y. •• : t: 
..•piI 	Iji 	uch a ISl4_ c. 	t.h'._ ,iarIJ 	 uc.,n 

wr 	 Ii on 	It'4C'Itd t.iicn be 	ur tli 	Cvsirt. 	1.0 
•• 

I 	
I 

'IL 	 C 	V • a lb ;'ru to rs.et y ; 	• .. . •.:.; . 

Is 

	

• 	 . 	 •. 	 • 	 .. I . ' .  

' 	ri.. uiI Li..i- 	 o. vu,J 	b 	 Llt.hi.. 
. 	 I 	 . 	 .t.t 	 ;. 	• ,. 	. 

 

A 1 	 0 11u1114 f Ill. 	. 	 I.. UI 	tI,... 
lip I I 

• 	 . 	 • 	• 	. 	 • 	•1• 	..,t 
I a I) I) 	C) I 	I,. I a.. 	air 	L 	i 	i 	$ 	u 	I 	1 . a 	'hall I I 	1%I  ./. :.. 	 I 	 . 	-. 	. 	. S 	• 	.• •I 

I 	 .I1 	 I 	 • 	. 	• k 
	41116 ccr L I f i ''I 	that 	)i 	CUIIlLCCIId Il*. 

• • : 	• 	• 	• 	 . 	. 	 * I 	• 	• 	•. 	• 	a. 
I 	 I 

	

rI.i1.eI 	cuvcc.j b y  I.nc .). tIlJ':aIcnL 
II 

	

l Ii 	/ç 	LIII. 	a4 	I ( 	I 	jflt.f 	a ri z, i t. I 

Ui' 	1W 	,li1u';i iI 	, 1 Lt% ¼ 1  I 	if'I o Cim' II 	to r.,  PII t 	v 11.111 
• 	 - 	 • 	• 	

•: 	 • • • 

	

'.ci LIUII. 	tI1tI$.I.JIIl 1 	LIii 	c.;;i?t 	IlUtI • I. 	 •.•. . • 	. 	
•• 

..: 	•. 	• 	wt1i 	Iti. 	11I1 	itiLil\t'i. 	tn .4 i 1: of 	 e 	c 	.tiuI 	C.:i;. S.••. 	• 	• :.. 
• 	 • 	 .1 	 • 	.. 

• 	'- 	I 	'I%¼ 	jI 	tv/ee. 	re 	ilul. 	it k: 	 61 . . 	•• 

• 	. 	 • 	 -. 	'r• 	
• 	•• 

pr 	Un. 	 lrt. j 	
I 

	

• t.Iie IiaI 'I Is':r, 	rc nut. 4til,lt.ej 	Lie 	.eieft. 
I 	 ¼ 	 1 

	

1a,¼t c431I616I U Iliai t.n 	cv 	uc' iii 	1 
• 	

.f 	ja 
• r ¼ 1)11 r 1 fl') 	.a 	f I. C hLLJUL IhlIJul 	'3 II.(..  

I 	 lIIlQl44l4 	III II 	•illjI 	'. 	 4.l.Il 	I •Sl J 	t.LS 	.III aU ii (.I, 	lUll 	I 	it..d 

• 	
.. 	

• 	

. • 	
•• 	• 	. 	•: '. 	 . • 	. 	, 	 t 	

•1 

S
•• 	 . 	. 	 . 	

••. 	••• 

I 	• 	: 	•;,1¼ 
i4 	

• 	
• 

• • 	 1• 	
• 	

• 	..• 

1; 

I -' • 
• .i • 	

* 	I 	* •• • 	•_• 

4 	I 	-. 
-.• 

.$; • 
j 



;ir- 
;,' --- — 1 _ — 	

. 
L ( 	Lt C -•— 

 

C~j 
\ 

 

-. 	 .-.. 	 . 	 . 	\ 	: 	
. 	

••\ 

_,•. 	•S.17 	
.hj.: 	ç 	 : 	 : 	 • 	 . . 	L)u •- L 	j , 	

,, , 	 . 
I 	 : 	 . . 	.. :• :u; 

.r i . 	• 	. 	

:JbI), : . J4J1 	 • • 	 . : : -. : 	...• . 	 ;:'• 	 : 

r i V , • 	L 'I  I 

 

	

h, 	 . 	 . 	 .1 	 ILh.i( 	... l  • 

	

t 	'JdLL 
 

	

:, 	
j U(Jtj r 	

I 	 r 	
, 

I' I.  t r 	 • 
UIij ( 

.. 	 . 	 . 	 1. 	•lr. 	 . 	. 	 . 	
.rJ 	

'"''•'t•• 	. 	 . 	
.: : •i •.••.•...... 

I (j 	 "I 	
U) 	

LLUt : 	

CJUç , 	S  • 

) I 	 1ijj ii. r 	 't'' 	
U 	 E s 	• 

• 	
j • 

.-... I I • 	 - 	
':re 	, . 	

U 	 . 	

t_.JiIct..;, 	I;'L 	: 	. 	
.'• • ...... ;.• •: 	: 

ii I 	r1 	 I 	, 	 hut 	I I 

	

 fj 	
I 

n 	 I 
J 	 _ 	,• , 	

I 	 .. Is 	 • I 
 f j 	 f lu t 	

UI1 . I 	
jV1 I 	 I 

I 	ii 
 I't L i 	)l( 	

, 	r 	. 	
• , 	I 	 Iii. 	L, 	

L 	 c 

lo I I 

	

Ui,, i 	
' 	

'JiLt.. (If 	
Lhp 	 i_1 	I• 	f 	 V 

) 'tJ'jr 11 t 
 • 	•7:i 	 . 	 . 	+ . 	 . . 

:'L •... 	 - 	tti 	.ii:i 	£• 
._ 	 ' 	

I•I 

	

- 	. 	 hII1..*•%4 	
_1 	 '. - 	. 	. 	 _'I 	 :. 	- 	. 	. 	. 	- 	 • 

	

I 	 S 

I • 	
-. 	I 	 . 	• 	

. 	(_. 

	

Iii 	 ;- 	'• : 
I 	 • 	 . 	 . 	 • 

I 	 • 	

:---- 	 . . 	. 1 .1 1 
* 	 . .'r 	

• 	 7/. 

- 	; . 	. 	

. 	 ( .. 	. 	 • 
7 	 . . 	- 

I'%fl h11 
 

; 	r 

it

'I • 	( C r i •• 	 - . 	 ,+ 	 • . 	7 •. 	_• 	*1_ 	/.__ ........... . 	 . • 
• 	7 	- 	

.-J.
. 	.—. -.- 	,. J ( 	 - s1 . j ) 	I . 	• 	• - 	• 	- S 	• • 	• 

• 	 . 	 .. 	•• 	
. 	 .J 	 - 	

: 	
•- 

........: . 	 - 	. 	 ;• 	 . 	. 	 _ 	•.% . .it 	• 	.. 1.fi •::l -' •:- -. 

- 	 1 
.7 	Li ' ?- -......... .. 	• .. 	. 	•. • 

	
..-..: I 	• 	

- - .1 	, 	.l•Ii, 	•,t;_ 	
S 

I 	II 	
I 	

7 '. 	 ,.: : 	.. •i:...-:- - 	 -' i.- 	 •',.i .. •:.. •. 	,-. 	- 	 .. 	. 	. 	.• 

	

I 	 I 

' r,' 	I 	 I 	 - 	t 	_•_ 	I 	 7 	
,..I 

	

:-: 	•. 	•. 	 • 	 •;' 	-- :-. -.i:i.:--:: -- 	 •- : 	•- 

- 	

:' 	
' 	' 	 • 	-- I I 	/1 

, 	
f 	

I 

5 	 I 	• 	 d. 	 I-. 	••__.. •. . •,..I.. -...-.. !..-- ........._;__'-.. 	. 	.1 	- _S. 	. ••. •I - 	.. . 	• . - 	S 

- 
I 	 .•.-' 	

'I 	•t 	 I 	 I 
I 	

- 	 I 

- 

• 	 • 	•• 	
.• 	 ,.. 

.7 

'II, 	• 	.. 	. 	 I 	
• 	 . 

A.  



0 	

•0 

/1 
._Z' • 	 .—.-..----.---. 	 ' 	L US'rii) 	ci1i)  

I 	14:4_I  
UUL ' 	I T>'T1 	__ 	

CU bLI I secretnrint 

1/)
jr  (lu 

I 1I 	 \Jti1Jnc'Li SpcciiiL Duty ALI.ownnn (or 	Lviitiiii ''nfliayr 	o( tliti II 	 .(oiitiit 	(0 Vtli%$fl.4tI,t 	I lOVjtj 	in 	tii 	Sti'tt'n 	oiidUii.joii 
0  

1
lorrtt 	ti 'rL' 	óÉ tiortli Cootttil Itc1oii 	iegird1.1, I I 	 4  

• 	 .1 	 . 

• 	 j.,corot'. 	t"ny 	kiiitily 	e (Or 	to 	tI'n( 	Do 
• 	 0 1 /LlE1u/1\i/p9 tAUt 	)SI i.id 3A .3 .200U Oil tho OJbt in(jlittotingi • 	 I 	

• fl1)çIVQ 

 f( 2 	 IA 	p0 hit fl Of dolibc rained by B U U iii t ii I r )O 11) 
1 7/ 11(111 / t\ 1 / 99 1 iii . 2 U . dritc d 2 • 9 1999 have bitteil enui n j ile d 
tuiiou 1 tu t Loll wi tlu (JU r lulte9 rut ed 11 fltice and Ii liii o t y of F Lnn c 
i UO,  I 

I 

 tt 	 of }rlInrldIture) ,%IIrJ 	tnr9.ftitJ0 	to tli 	))OiIitri 01 
fl tIiLfl 	II 4IlIiJOL (dr J.ilLorrn3t 101%, tjuhi*i 	OIitI IlucePooxy rIctiQul 

I 	 1) rhil . lion' b.1 e SUpe erne Court I It the I r 
jutlqeiieiit dr.tivcrcd on 26.11.96 In 

• 	' 	 J 	 Urt i'tittoii Pio.24 oh 1996 held 
• 	 tipt clvtltnii 	Tko'een whp Iiov 

111 idLe trri;n(nr linbhlity are 	 . 
• 	I I 	 't Ittnd t,j tin 9roIIt oh SOt, on 

I. f . 	 .............. 	 lt.J.Ily 	)QtttJ to aiy atntloll 	lii tIe 
j 	 1, 	

iii:. reIJIQIt'Vir 0UtO1e LL .j!3Qi' 	I 

Ceitt 
1. 1 	. 	 aid 1 	(0.1 Low 19 Si t Uli t I 0i 	i 	thor 	 0 
f:J. • 	 '. 	. 	.••. 	 rol (ovt . employee woul(l be 	it 

r iyltilc (or the qrant ot 5Ur 	 0. 

.1/1 ' 	. 	•. 	. 	. 	 kemii1uiy hi 	tIe c Lar1(lt(oiiu 
'1fI 	: 	• 	. .' 	.' 	 I'iited by  the llIii(utty of 	rhiia,ce 

• 	
V .11C the I r LiD 410.11(3) /5 . C. 1 I 10) 0 	1 duted 1.5.901.0 	

. 	 0 

III (,eroulJoui9 	to oiit9tdr I'.C.reyloti 	 0 I 	
but lie la uippoliitemi iiid all (trot appoint. 	 . 	 -- 

iii'iit 19ted • III the  iI.E.Iii9toii e(ter 	 0 No • 	
.(,ii1mvt Lou 	t.ltoyii ciii rct 	recruitmneit 	 . 	 0 • 	 . 	 . 	

. 	1'ri.'s) oil tiic r-.crultmneiit mn'ide oil nil 
IIIdtIl b%nln o ild i)ViniJ ii vivSioimfcemit. 	 0  0 

•0 	 • 	
0 0 	 1.lud 	ucimlority 	lint 	amid 	t1t 	luidla 

I
iramiuter LiabilIty 

• 	0 	 (ti 	. 	Am 	eiu•loyn 	I'm! tin1 	(torn 	VIm, 	1's. region 	• 	 0 

i.ecttd 	omu 	time 	boni.e 	of 	an 	All 	India 
• 	 0 	 . •: u,crtiItncnt 	teat 	puucJ 	borne 	out 	time 	Centre.- 	

0 

.1•t.ued 	czidre/aervice 	ommoui 	aeumtorlty 	OIlj 	 . 
• 	,. 	

0  
LI rat 	appa Liutmetit 	utd 	toe ted 	In 	time 	ii. C..  

O 	•o 0 	)lierjlomm, 	tin 	line 	aloo 	All 	J,iduuilromma(or 	 •. 	 .1: 
O 	0 	 0 i.inI,L11ty. 	 .•. 	 0 	 — 	 . 	 0 

if) lim 	t'i)i1U)e( 	be 101190 	to 	II 	1' 	1 11c9iOul 	wu, 
0  u1i1iif.iitim.J 	(l 1 i'(ji0ii( 	'I' 	or 	'I)' 	rn')oyen 

hum'':') 	Oil 	IOCIII 	ivcruit'n.it 	WilIi 	LIICIC  
i 	 0  i••'.rø 	,i., 	cnIe 	tuiC!l 	lIlt 	tue 	pont 	ftc [or 	 • 	No 

 

0 thi 	'.iiromt 	of 	51)11 	vidt, 	Iltimiotry 	of 	ritlailci! 	 0 
0  

il 	No. 2 U iii 1 / 7.10 1 - C. I V 	1. 	ted 	14 . 12 . 0) 	aid 	 0 

' 	 0 	
0 	

0 

• 	 . 	
: 	.1. 



FN 

h 1:1' 
7..1114/1/qr,  

N 	d I 	1 1 2 U 01 k. ut ou%lPl11Ut11) 	
t11 	U I 

:
u cei it a1 1sed wIth cOII11flO 	fl'lL 

	

•1 	 otty 	
IndIB TtaII 	 2 	•. 

	

l II 	 ubI 1 ty etc on H 	coiit nu ug ii the 

	

- 	 Rrj Ion tIIu9h they cn be La'IO( 	red 

l, 	

I ()IJt 	)Q 	iuY 	uuu'. 

• 	
IId 	ivaLcr b1abItY. 

L• 	stIr ciipLOyeC 	be Iouiyo 	to 	
le 	Lou 	1tr) 

oubcqUe11tlY 	0oted 	outUe 	1E 	fle9L01i 

• 	
whetileK 	he 	wIll 	be 	jIqLbLe 	

(or 	SUA 	it 

' 	( 	

Vouted/tra1ttcr 	to 	iiC 	ItegiOli. 	Ul IES 

1 	/ 	
l0 	hv 1I1 	a 	COflfllOIl 	All 	1IdI 	0uL 

• / 	
ority 	and 1II 	j g la TtnOLer biabi1Y 

v ) 	 cloy2t 	i3t)tIt 	(t0nt.tlC 	Itcylolt, 

panted 	to 	1C 	Ileglo') 	%litia1IY 	bu 

	

UbC(1UL'1ltlY 	tr11DtC 	Yed 	cut 	ot 	tIC 

LOIP . 	but 	e 	otd 	to 	tiC 	ite 	Ion 
itegloit. 

after 	uontLmt 	BCVIII9 	jp 	pppp.iC  

	

; 	

v) 	'lI 	t•i.,r, 	cptt. 	( 	edr• 	vtd 	their 	UO 	In 	•:,1IU 	tha 

	

, 	

i1. 	1 I)) /95-C. IL tbt 	)t . 	.6 .9 	have 	it1

Io 
[I 	that 	tnere 	ci 31JUe 	In 	the 	Bppt11t 

- 	h 	I 

that 	the 	eBOfl 	tiC 

wet 	order 	to 	the 	e( feet Itt 

COIC%tIICd 	i 	IIbI 	to 	be 	trallsIrtred 	
pot  

Lc 	

t 
Littlia 	doe9 	not 	ake 	him 	

: 	lIE 	ryio 

eligible 	(or 	the 	grUt 	of 	SpCCIO1 	Outy 	
lIe 	tu 	not 

I\LtrW1IC. 	For 	tte 	(tticfl 	ot 	the 	
entitled 	to 

of 	the 	PUt\ 	Q 	fl) 	
IJU 	tLX 	he 

(jovt. 	IVH t,tI 	£r)OYct't1. 	
ll%VtItJ 	to 	JI' 

I 	
M:1 	tctdtn 	irll 	

H.Ui1itY 	w 	be 	by 	w(crid 
	out 

pl y lug 	
tetU 	whether 	reel. 	trnent 	 ol 	thut 

i' 	5 	vC1 	tf tout 	IIO 
t 	

I'e' 	made 

Ol 	(\) 1 	Ii;d1 	I,aI" 	fbI 	wImetI) 	pr0mOt0t% 

3  

j 	zto 	done 	on 	tjulu 	o 	 n t 	ML 	idia 

01 	pomnoLIo1 	bud 	on 	COl1.1 	ntfl1 

otIty 	

(or 	time 	ier 	C'!/C 	/P09t 	0 	a 

Itol e 	f'I 	:" 	tll 	cwe 	Of 	ssU/UJ 	there 

1 
!ç)t'•'OI 	l:ruhlt 	t'tt' 	pn:de 	on 

• 	 It 11 	1 	nJ I a 	ha 	Lu 	and 	pr onQt 1 Ciii B 	P 	I! 	B 1110 

ti 
 pp 
ui 	the 	b 	' 	a 	o 	

i iminOn 

•.'i o 	it y 	bia In. 	U,sed 	on 	the 	iih0 
 d 

h 	M 
crIttr1u/t earl 	all 	cnI)Lc.1eti 	re 

te 	I 	IIII3) 	balt 	and 	ttavtu% 	B 

• 
COtilIltUll 	ueritortty 	hot 	of 	Mt 	)itdLB 	banlo 

( 	f)(0P00U 	etC. 	
c 	tlgLb1e 	

(t 	tha 

thr. 	fact 

. 	

j;nt 	of a 	
tv 	ut 

UA 	Irren 	ct 

tI't 	the 	eh,IOYCe 	iili° 	(pm 	II 	nei,IOfl 

)iOJtC 	u 	tIC 	IteioI1 	lre' 	OUtIJk 

the 	tIC 	itg ion. 	
p 

• 	
-  / 

i w  

I 	

I 



//1 I  
) 

i 	) 1:11111) 	UI) 	ii(ilIi) 	(Iv) 	lIhUv4. 	l)i)iI. 	hf 	111C) It 	h1u 
1)11 	III) 	if 	lIIIII/IIluI 	tIhlV,I 	lh%I$,ih.r 	..d 	;.hhyhhh(.))): I 	IhI , $ ) • 

•' 
1 

ut: 	I)Afto 	tIIr 	eII , )1lt)l$It 	11)1.1 11119 	from 	lIL Uccu 	ti- 
IIc;iOI) &I)d 	pootU 	Witi)(lt 	tiio 	)))' 	tIn9i,oii !.II.0 	1"Y 
wIij10 	ii 	this 	coon 	at 	oi,r, 	tito 	rn'c our 	that 	I 

ci llnve ' 	docted 	poymnUt 	of 	SOf\ 	to 	Imjoro rnnr 	c1uo 
:1 	 ¶, hriiliug 	front 	UC 	ItegI.oti 	l'lId 	potrd 	within 11n 	tlir 	ppoI. 

I:IIe 	tIC 	flegioci 	irrenpvct.tve 	of 	the 	I 	ct 	- ,tment 	order' 
I tIlIlt 	their 	trnnnter 	1 tDbLlity 	i 	J\I I ..- 	

nrdict 
./ 	 (I 1lldM 	TrcioLcr 	IJobi) ity 	or 	otIIetiioe. ' 	'TIll 	)IllJ1.A 

• 	1/1 III 	uuch 	czioeo 	what 	aiiould 	be 	the 	rirm 	for Tr a119( er 
• 	• i't'y IlIelIt 	Of 	SU! 	I 	. 	OII 	(II! (11)1119 	t hC I 	I 	[lit y 

irI.I'irjn 	of 	Alt 	itidlo 	1tcrtttn.',u;t 	1ct 	I UOI'.13 	nut 
• 	J 	I 	' II 	roi'tt I CII 	of 	1\ II 	I lId Lu 	Coniou 	u Cli lot it y make 	him  

bii,tltc haVing 	been 	utIuUed 	are 	oil 	the '1i91b.1e  
12Ilp10)ecu 	c Ilyitile 	for 	the 	grant 	Of 	COA, '(or 	t71 3Iht 

4t 	1OA. 

IiIltIiat 	the 	;inyneIlt 	tnde 	to 	Donhe 	e'rpioye uie 	p)'yut 
Iin.tl.tiig 	trout 	HC 	I)et)tOli 	Ucid 	fOUtCIJ 	Iii 	00 node 	to S 	•. Ilnyiuii 	be 	recovered 	utter 	7Of9119t - i.. •t1oyeev 

• I-tIC 	'L l 'Ite 	of 	tJocj'pLoci 	of 	the 	lion 	b}e '  1011119 
tIUpt'flhtie 	Cotirt 	ti,id/or 	whether 	the 	JiI1)'tfleIIt I 	itjq' 	III 

I 	. 	J.;')l.' çi( 	1If)/' 	iihou.id 	be 	ui iowed 	to 	nil 	employeep LegIon 
- 	 ••' 	. i.hicludiiig 	tilOfle 	hal lIicj 	-Iron 	HE 	Ilegion 	with pouted 	III 

oI,f,ect 	(rolli 	the 	t,iati 	of 	their 	irIpohiit,neiit 11 	• PC 	Igioii 
• 	' 	: ttI1y 	lInVe 	.I\U 	liidir' 	Troito(er 	tIbi.l ity 	niid be 	tecover- 

Me 	pc.noed on 	the 	baolo of 	All 	indiA ed 	(iou' 	the 
1:0111101) 	SeIllot I t y 	blot. 	 , Idate 	of 	Ito 

))ayIr.I.Il). 	It 
• tit3y 	also 	b te  

added 	that 
)Ifl 	piyweitt 

wadi 	u thu 

• 	1: 
S lIlC 	1911110 

.: . 	 . 	, 	 . 	•..'. 	. Ipn'1'Icen 

I[ion tic 
rg SOIl 	a 	cr1 

I $,FiOfltCd 	its 
tIE 	ILg t011 

t,be 	tecuver 
I  I'Ie'I 	(IrrTu 	the 

I 
dute 	of 

I I 	II) 	or 
I 	•.- 	•. 	 . . 	.. 	 . ALcr 	21!i 

. 
witic hr vet 

'I 
• 

• 	 . 	
. 'So 	Inter. 

I. ,' 

0 . 	. •'•.',' 	

- 

IS) 

II 

I 	.. 

-. 



- 

- 

tv 

.4 , 	 ,, 

'I 	 'H 	

. 

•i'lt" 	II.I 4 ,(I 	.itit U' 	 at 	the 	1I,tC 

• 	 I 	

• 	 i,'iitç 	r.IIrIMt vNe 	y. Hn. 	
t)49 d*td it.Q.99 	

iIiLY 

YliiitIt(U 	ttY.I}CI%dItUCCIU 	
t,UIO. 	L204/C.tttU)f99 	dLU 

I) J?UUU 

I 	 •. 	 • 	
:' 	 1) 

I 	' 	•... ' 	, 	
• 	• 	 '' i 	p, ii, 	'i'i' 

	

• I 	u1ectuucsit) 

: 	 I 	 . 	 • 	 • 

•
pI•t 	 , 	. 	IIU 	. 	 IIt.,  r 

 

• H 	Ii I'. 	IU 	 Ut 
 

	

• 	• 	•. 	 J 	 e .s. Ut.it. 	Ri. 	
H 

IPC) . 	
• 	us 

I 	 • 	
• 
 ) 
hr 	,:it:k çii;turU 	S (Vru , 

• 	Ut hIII' 	IS. tiUl.. 	 utrectar at tCOUIItO, DACS. 

• 	• 'i 	II 	, 	I It. tieIIOU, 	• 	
• UctOt.Fitt•t 	

Cttb.Cctt. 

• 	 •' . 
	 ...S).9'-- 

I 	 Cab 	 UO NO 2O/L2/9 	- 	 3At 	o- 

1 	• 	 I . 	 • 	 .• 	

. 

'I 	 •, 	 . 	 ' 

" I . 

: 	• 	 'I 	• 	• 	• 	• 	 . 	 • 
• 	H 

H.. 	• 	 1'i 	

I 

II 

• 	'4 	 . 	
• 	 • 

Opp 

• 	• 

• 	,..;. 	H 
..,-- 
.1 	 I 	. 	 • 
• 	 I  

'I H 

- 	 • 	

• 	 4 

I 	 4 

	

- 	. 	. 	 t 	 '. 	• 	•. 	 4 



VFEI±i: '4n 	: ? rn 

	 iirt 

- 

1 	
4/ 	• 	 ' f. ell 

::. 	 •.•t 

• J•4 	 .. 	
• 	I.q 

JI 	 it 	4 

. 	Ui 

. 	
4 	 1, 	

J 	 • 	
r 	

. 	 . 	 . 	 .. 

vir t1 
 

; 	
fl, 	 ug, 

0:  

• 	 I 	$ 	 I ' 	
: 	:: : 	

I 	

i"  ! 	
-; 	

' /• 
. 	

LI 	
°f, Lh0 ,. 	:: 

 
I'. 	 •1 s I •. 	 . 	C c-g. 	. . 	 . 	. 	 . - 

I 	 flU I 	z 	 t 	' •ur. 	
r 	I I 

• 	 .. 	. 	. 	,• 	 •'' 	I)u 	u 	•'- 	"I-a 	•, 	 'I .. 	I 

_it.t 	 I  

j( IJnj 	
LUPJ) 

 

• 	 ;. 	.......- 	..- 	3, 

'Or r 	

: ;  

	

1j ;; 
	

9 	 •••I;. 	 , 

	

'.'LH 	$ 	 • 	4• 	I 
• 	1 ('Ive 	. 	. 	Li. 	. 	 fI iIS I 	• 	$1 	. 	•.•' )21  

1J4l1 	' 	
I 	 l.ne

I 	
• 1' 

( 	
t1 	

I 
's  

 

CU 	 I) 1-' 	
•' 	

I i 
tj 14) 	 I 	 4 

	

InO f 	
• 	• 	': 	. 

ra 
1 	

e 	
(11 01Ir 

	

I 	 • i 4 4 	. 	4. 	. 	4. 	 S f 

• 	'yt_.\ 	-: . 	 " 	 ' 	4 . 	- 	
• 

	

III 	 3. 	t 	I 	1 .1k. 	 $ 	I: 	I 	 • 

	

• 	

;• 	•.! 	•.. 



U 1 i1 	ifl 	!sJ;. 	
nu 

- L 	- 	— 

1 
 :'i '' 	I 	

. 	', 	
• 	 _ 

1 IL'aO  • 	
.::- •'..• 	•. 	::: 	 : -a" 	 . 	

.' 	 . 	 ••. 	• 

1 	 a 	

u . 	 . 	• 	 . 	• 	

- 	 . 	I 	 •• • 	• 	. . 	a  • 	I 	 • 	 • 	• 	

. 
:- ': . 	

.. 

•11.aa 	

a . . 	 - 	

a 

a 1 	

U . c .UAL/I:flj 

flnj Oo 1 	 . 	• 	
. 	: 	 • Q( 	

. 	I 	• 	 • 	

.- r- - s_I 	• 	 - 	- 

• .• •. 	. 	. 

	

.._ 	. 	
I:;: 	 .• 	 • 	

S 
.S 

a 	• '•• .4 
4 

. 	. . 
I I 	 I & 

I 
• 	 a 	r 

I, 
S 

• 	 .* 
•1 

• . . 	: J'.a 	: 	-:.t 	-. 	: 
-. 	. 

•1 a I ... •.I. 	a 
. 	 I. 

• - 	S 	• 	.........'•I i:. 	 •.• 
• 	

I 	• 	• 	•i••' 	,'. 	•.•i.Jf4 • 	. 	 •• 	-. 
a • 	• 	. 	i,i(.'Ij tt-, 

a . 
• 

• 	. 	• 	. 	, 
•. 	

•1 

. 	.. 	
- 

1 - 	4 t 	. 
a 	.. • • 	• 	"-e— ,._. 	 .• 

••& .'•. 	. 	.4. 	. 	. 	. 

.. 	• 	.4.: . 	•l4_4 1 	-: • 
: •:I :----•' :t, 1  

• • . 	• 	 ..• .•. . "-• • •r. J, . -. 
•'! 	

J 
1 

Ii 
"a, 

, ', 
: 	; 	; 

I 
:' I. • 	• • 	i .:. 	- 	. 	. 	. 

•j' ::' 	 • 	• . • .;1•. • • 	• 	a -••.;_ 	• 	, 	• a 
I 	•••.• — 	 ''•• •'. 	- 	. a •- 	•I• -•i.I - 	-t. * 

I 	 •,1• '. 	•f !4• 	•. 	•• 
i . • ••; 	• 	•- 	r J 	 • 

a • -i , 

S I 	I  j 	51 	t t 	 S 
a 	• . I 	•i . 	. 	• a 	• 	. 	. -•1•- 	••' 	s. 	•, 

III 

it! 
l - r 

I  l 	
* ; 	I 	I 	 I It 	S) 

a 

,1't 	
,•t 

— 
, 

• . - 

F-- 

Ll 

I 

.4.  

4. 



.4 

L' JLL_ 
An n - 	/1.:.. 	•'\'\ (ç)) / 	 . .. 

 b 

 . ... I 
lo H (597 	(B) 

Mini.stry of Finance 	. 
'DepaiThent of Expenditure 

New Dc!li, dtcd the 29 th  May, 2002. 

\ 'c1 Specd Duty Allowance tor civilian employ es of the Central 
Govchnncnt Serving in the State and Union I erritorics of Nort i 
Eastcn Rcoii including Sikkim, 

---------...................... -------- — ------------- --- ............................ 

Tue undersigned is directed to' refer to this Dcpartincnts OM No.20014/3/83 
E.(V dittccl 11. 12.83 tutd 20A. 1987rcad with OM No,20010) 6/86-E./I.IL(13) dated 
1.12.88 and OM N(Y. I ((3)/95-13.U.(L)) dt. 12.1.1996 on.tlic subject mciitibned above. 

2, Certain incentives were granted to Central Goverrunent employees posted in 
NE region vide OM dt. 11,12,83. Special Duty Allowance '(SDA) is one of the 
IIICCIILiVCS gi airted to the Centrni Government employees havin 'All India Tra.nslcr 
Liability'. The necessary claiificttion for determining the Au India Transfer Liability. 
was issued vide OM dt.20.4.87, la'ing down that the All India Transfer Liability of 

• the iiicinbci's of any scrvicelcadrc Or incumbents of nnypost/group of posts has to be 
deccrniined 1y applying the tests of rcci1ment ZOI1C I  promotion ZOne etc., LC,, 

whether 1ccruitincn( to scrvice/cadrelpost has been made on All India basis and 
whether pininodoir is also done on the basis of an all lndiu Colnuiou seniority list for 
the service/caih: pusi as a whole, A mere claus in the appointitlerit letter to tile eflct 
that the person concerned is liable to be transferred anywlicrc in India, did not inake 
Init ehigibk for tIle giant of Special Duty Allowance. 

3. 	Some emiiploydes working in 'NE rcgiii who weic not eligible fi grant of 
Special Duty. Ailowatice iii accordance With the orders issued from time to time 

• ' , agitated the issue oI'paymiient of Special Duty Allowance to them before CAT, 
Guwaliati Lienclt and in ccrtain cases CAT upheld the prayer of employees. The 
Central .Govcnmicnt filed appeals against CAT 'orders which have been decided by 
SUPICIUC,COLIIt of Indiii in favour of UOJ. The 116h'bjc Supreme Court in judgenrent delivered on 20.9.94 (ii) Civil Appeal No. 3251 of 1993 in the case of Uor and Ors V/s Sb. S. Vijaya Kuinhi' and Ors) have upheld the submissions of the Govcnirncnt of 
india that CO. .civiliall, Einployccs:(io have Al India Transfer Liability arc entitled 
to the grant ofS l)eciab Duty Al Iowamice on being posted to any station in the Nor thi 
Eastern Iteiomi front outside tue region and Special. Duty Allowance would not bC 
payable . merely because of a clause in the appoii it merit order rela t iiig to All India  'L'ra aster Lirmbilb)': 	 . 

'I. 

 

In 	
recent. appcab tiled by 'I'clec.nni Depait:ncn (Civil Appeal No.7000 ii!' 20(11, amisimig out uCS[.l' Nlo,5155 of (999), Supreme Court of India has ordered ott 

5.10.2001 thai tln.s :mppcal is covered by the judgenicut of tIns Court iii the casç of 1)01 
& ()rs. vs. S. \'ijayakt:mimmmr & Ots. icpom ted as I 99 (Supp.3) SCC, 619 and followed 
ma the case of U0] & Ors vs. Executive 0flccr5' . Asociatiori 'Group C' 1995 
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(Sept) ) SCC 7 7 
	hcr LOIC t1U appCa s to be altow 	

in favour of thL UO 	
he 

1 tonbIc Supreile Court lw ther ot dci ed 
	nt 	

ateVcr amount has been paid to the 

ci?QYcc 5 
 b'? way of Si) , will tiot, in any evflt, be ccovcrC [row them mnSp 

	ot 

die fcl that the appeal has been alloWed 

5, 	th vieW of the miforesaid udgc1t5 
the cuter 	For 	ymneilt of SpeCta Duty 

AUoa1° 
suCld by tIme supreme court is 

r eiterated as under 
tjh  

"[lw S 1 )eCiitl Duty AIloWfl 	
shalt be admis5ib 	

to Ceatr 	
GOVCImI1CnI 

cmI)Ioyes lmayii1 	
A It bidia '[ranSiC Li ability on poslinB o iorth Eastern 

rcioIi (including 	
kId in) from outside the region. " 

cases for grant of Special Duty 
AlluwaI)CC 

includifla those of Alt India SeiCC 

QCCS 
may be regulated stiict in accordan 	iUm the abov inC 	

critefla. 

INJI 

6. 	i\ll i.he Milmiatri, 	
piUtlflCiltS 	

ate requested to keep the above 

	

v1V 
for strict con;ph[tie Vuhe 	

as per direction of IOIi'b 

Seprellie Court, it has also eei decided that - 

(i) 	The amovitt 	
rcal paid on UCCPUnt of Special Duly iloVat1ce 

10 the 

incli[,ibtC perSOnS iul 
q uahfyn1 the ci hei ia"i1Ciiti0fl 	

in 5 aboVe on aibefOiC 

5, 0,2001. which is the date of 
udgciflCflt 

of the' Supreme Cou, will be 

\vavCd. However, recoveries, ii any, already
.  made need' not be refu1id 

The amnoulit paid aim accodat of Special Duty 	
towadee to ineligible perSO" 

after 5 10 2001 will be i CCQV( I Cd 

T. , 	
•'Utiestm orders will be applicilUIC 	

u(J (IS ,,1141o,mdis fo regulating the clai hiS of 

islands Special (Duty) AllpvaitCe which i payable on the tumalogy of Special (Duty) 
• AltowanC to Centra Covemii1net Civilian, employees serving' in tIme 

	mdaman & 

Nicobar and UakshadWLeP Groups of Islands 

In thir application 10 
empIgyces of Indian Audlt & AccoUtitS Dcpattlflt 

	

these omdci s ssuc in Or1sulLd10n with the Compu otter 
	

d Auditor General of India 

V 	- 	

(N.P. Siugli) 

Under Secretary to lime Govcrm111Cu1t of India. 

- 	All Minis I m'icsfDc 	t't iii cnls of tIme C ov era in en I of India, etc. 

CO ) (wit Ii s 	L '°l' s) 
ta C A(, Ut C k n 	1t & tmi U itt d c ft IOI e iuf1t 

haL 	' 
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Whether SDA will be 
a dmIssible or nOt 

POIOU 0 CU ) - 

f 	
- - 

hethcr SDA will be rdmiS5bl tO NO 

A poison belongS to outside NE Region but posted on 
(irst appointment in the NE Region ltef selection 
through direct reci oW nnt based on the reC(UflU11t 
made on All India 51s nd having a 

commOfl/Ce1 	
seniotitY list and All India 

--- 
 

(ii) 	
An employee hailing lom NE Region -selected on the 

	
No 

basis of an All India RecrUitniolit Test and borne on 
	 - -- 

the CfltIflhlSCd cadreISe-lC0 having common 

seniorit'Y and All India TronSler Libi1ity on lirst 

j - 

	

A person belongs to NE Region was appointed as 
	

No 

Group C or 'D' employee based 00 local recruitment 
when there were no idie tule.s for (he pOS( (prior to 

grant of SDA Yidii iinistry of FinanCe CM 

No.20014/2J83' dated 14,12.83 and 20.04.87 
read with OM No.200I411 6(6E.U(B) dated 01.12.88) 
but subsequentlY the postkadre was ceniralised with 

J I  
Common Seniority Li s tJP rOr nOtionuiaU India Translet 

UabilitY etc. on his continuing in the NE Region 
though he can be tirrnslorred out to any place outside 

Rogioll havi D.L11io Ila  

/ (iv) 	An cmptoycO havincj u common All lndi seniority/All 	
'r'CS 

4 - - 	
belon 

	

India Transfer Liability 	
gs to NE Region and 

stibseqiiC1IlY poIed outside NE Region: whethel he 

- 	will ha eligible br SDA if poStCd/lr)n5lU1d to NE 

/v) 	
An employee, having All India Transfer Liability 	• • .- 	 Yes 

common All Inclie $onioiity, hailing 1rpm NE Region, 

. 	
. 	posted to NE Region initially but subsequently 	- 

- 	translcrred but of NE Region and re.reposted to NE 

- - - 	
R eg 	 mehirnr0!9 _ 	---------_-_- in 

(vi) 	The MoF, Depit. 
ol EpenditUre, vide -their UO In case the employee hailing from NE 

No.11(3)195-E.11(B) 
datqd 7.6.97 have clarified that a Region Is posted initially within NE Region 

-. 	

mere clause in th.uppoir1LmOnt order to the ellect that he is - not entitled Lu SOA till he is 

- 	 the PCQ 	
conc nc-d. is liablo to •bQ translerred transiOrred out 

of that Region 	c and r 

aiiherO iii India doc's riot make him eligible for the posted again. 

- 	- 	 grunt of Special Duty Allowance. Determination of the 	- 

I 	 admissibility of the SD to any Central Government 	- 

Civilian employcu liavin all India Trrislo( Liability will 

- - 	 be by epplying the crikiia (a) whether recruitment to 
the Seivico/Cadr&P0nt.5 been made on All India 

- 	 basis and (b) whether promotion Is also done on the 	- 

basIs '31 • All India 'common seniOrity for the 

-. 	
service/Cadre/Post as awtroIe t3a.ed-on lIre above 

criteria ill eirrpluyees 	ci uiied on the All India basis 

. and having 0 common t 
ioniotity list on All India basis 

for proinotiOI etc. mu eligiUlo for tIm. qiauit ol SUA 
• 

	

	 lurorpocIivn at Urn lnr.t llrni 1In emIrInynru Irnil5 from 
NE RegIon 01 posted 10 NI RegiOn 11010 outid the 

1 
I. 

-1 

: 

•-' t 	- 	- 

• 'i. 
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:2: 

I.  
PornIc of Don bk Whcthor SDA viill be ad(nissible 01 not 

What should bu the noun for payment of SDA i.e. on It has already been daubed by MoF that a 
il 

fulfilling 	[ho 	etilona 	of 	All 	India 	Rocruihuent Test & more 	clauso 	In 	the 	appointment 	O(de( 

promotion 	based 	on 	All 	Indick 	common 	seniority, regarding All India Transfer Liability does 
having been satisfied 	are all the employees eligible not make, an employee eligible for giant of 

for the giant of SDA? 	 ' SDA.  

The amount aIredy paid on account of I Whether 	the 	paymc'nt 	made 	to 	some 	employees 
hailinq horn NE Region and posted in NE Region be Special 	Duty Allowance to the ineligible 
recovered alter 20.9194 i.e. tlro date of decision oMhe persons 	riot 	qualifying 	the 	criteria 	on 	or 

Honble Supreme Court and/or whether the payment before 	510.2001, 	whIch 	is 	the 	date 	of 
of SDA should be allowed to all employees including judgement. of the Supreme Court, will be 
thosc hailing from NE Region with effect from the date waived. 	However - recoveriQ_La'L 
of 	their 	appointment 	if 	they 	have 	All 	lrrdia Transfer alreádyrnaderednotpeatQ 
I.inbility and are promoted on the basis of All IndIa NOT BE refunded. 	The arnountJJJSLOJ.i 

I 

 account 	of 	Soecial 	Duty 	Allowance 	t o Common Seniority List. 	 - 
ineligible _petsons after 5 lO200lwWbr 
I C .,¼iY CIflU. 	 r. 	U IJ)J 7 	¼) I 	 ITIUI 

No,11(5)/97.E,ll(t3) dated 29.5.02 Issued 
by the Govt, based our Supreme Court 
judgement dated 5.10.01' is also enclosed -' '. -• 

for information and further necessary 
action.  



,4crn2' 'Q' 	
nnereiI 

4 . Statement showing details of transfer postings etc1 of Shri K N Gogoi, 
Ex-ACIO-I(G) and five others1 

SI. Name & Rank 	ResIdential 	 Date of 	Details of postings 
No. 	 address 	 appointment 

1. 	 2. 	 3. 	 6. 

1. Shri K.N.Gogoi, AdO-I 
(Retd.) 

Khelnagaon, 
PO-Cherekapar 
Dist&PS-Sivasagar, 
Assam. 

18-04-70 	18-04-70 to 05-09-71 lB Hqrs 
(Induction training) 

6-09-71 to 07-10-73 Tezpur 
8-10-73 to 31-07-79 Dibrugarh 
1-08-79 to 08-02-80 Dibrugarh 
09-02-80 to 11-10-82 Shillong. 

"A.K.Dey, ACIO-I(G) 

"S.K.Nandy, ACIO-I(G) 

"N.B.Chetri, DCIO 

C/O-Harendra Nath Dey, 10-11-70 
PO-SriØuria via, Tinsukia 
Dist-Lakhimpur, Assam 

South Basisthanagar 	08-02-73 
Vivek Path, 
Guwhati-29 
Assam 

C/O-Salbahadur Chetri 17-09-74 
ViJl-No.1 Bardikarni 
PO-Rangachakua, 
Dist-Darrang, Assam 

10-11-70 to 21-03-72 lB Hqrs. (Induction training) 
03-04-74 to 15-05-78 Tezpur 
24-05-78 to 3 1-12-80 Shillong 
05-01-81 to 17-06-83 Silchar 
25-06-83 to 30-04-02 Guwahati 
13-05-02 to 31-10-03 Shillong 
11-11-03 till date Guwahati. 

08-02-73 to 07-03-74 lB Hqrs.(Induction training) 
08-03-74 tol8-02-84 Shillong 
19-02-84 to 3 1-08-93 Guwahati 
01-09-93 to 31-10-95 Tezpur 
01-11-95 to 31-07-2000 Guwahati 
01-08-2000 to 31-07-02 Shillong 
12-08-02 till date Guwahati. 

17-04-74 to 07-06-76 lB Hqrs (Induction training) 
08-06-76 to 3 1-03-82 Shillong 
02-04-82 to 09-06-83 Aizwal 
10-06-83 till date Guwahati 

" G.Kisku, DCIO 

Smt.B.B.Das, ACIO-II(G) 

Vill-Bagapuri 
PO-Udalguri 
Dist-Darrang, Assam 

C/O-Late N.C.Bera 
P.P.Road, Rehabari 
Guwahati-78 1008 

	

16-08-84 	16-08-84 to 18-04-85 Shivpuri (Induction training) 
02-05-85 to 3 1-08-88 Kohima 
08-09-88 to 3 1-03-99 Shillong 
12-04-99 till date Guwahati. 

	

20-01-97 	i. 20-01-97 to 12-07-97-DRTC,Shivpuri - 
(Induction Training) 

ii. 14-07-97 to 13-01-98 lB Hqrs 	(do) 
iii.19-01-98 till date-SIB Guwahati. 
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IN THE CENTRAL ADMNISTRAflV1BU AL 

GUWAHATI BENCH: GUWAHATI 

inthematterof- 

O.A. No. 294 of 2005 

Sri Khagendra Nath Gogol & Ors. 
S..- ,  

-Vs- 
Union of India and Others. 

-And- 

Intheniattcrof:' 

Rejoinder submitted by the appikants in 

reply to the written statements 

su'bn'itted by the respondents. 

The applicants above named most humbly and respectfully beg to state as 

under; - 

That with regard to the statements made in Para I to 2 (a), 2 (b), (c), (d), 

(e), (1) and (g)  the applicants deny the same except which are matters of 

records and further beg to state that the applicants were initially 

appointed and posted at New Delhi or at Shivpuri (in the State of Madhya 

Pradesh) and subsequenily they were transferred and posted to N.E 

Region as such they are entitled for payment of Special L)uty Allowance. 

The applicants in reply to the paragraph 2 (1) further beg to state that the 

case of the applicants are covered by the clarification conl.ained in the 

Cabinet Secretariat letter dated 02.05.2000, the very contention of the 

U 



b 

to 
respondents that the applicants were posted either at New Delhi or at 

Sliivpuri for the purpose of induction training and as such the said initial 

posting either at Shivpuri or at New Delhi will not be treated as Initial 

posting is not factually correct. In the appointment letter itself it is 

specfficallv stated that applicants should report for duty by the prescribed 

date failing which the appointment would be treated 'as., cancelled, 

therefore such posting or reporting for duty should be treated as initial 
posting. It would be evident from the Annexure- H of the O.A that said 

.Shri S.K. Nandy after completion of his induction training, he was 	- 
transferred and posted to STR, Shillong after availing the usual joining 

time and the earned leaves, therefore the posting of the applicants at 
Shivpuri (Mad.hva Pradesh) or at New Delhi must be treated as initial 

- posting of the applicants and this fact would he evident from the service 

books of the applicants. As such contention of the respondents that the 

posting at Sbivpuri (Madhya Pradesh) or at New Delhi for the purpose of 

induction training is factually not correct even in service training is also 

counted towards the duty and the said posting is also treated as a posting. 

Therefore, production of service books of the applicants is necessary for 

proper adjudication of the case of the applicants for entitlement of 

payment of Special Duty Allowance, therefore the Hon'blc Court be 

pleased to direct the respondents to produce the Service 'Books of the 

applicants. Moreover, the ON dated 29.05.2002 also secffically stated in 
Clause 5 that the employees on their posting in NE Region from outside 

the. NE Region would be entitled to Special Duty Allowance, therefore in 

the instant case since the applicants have been posted from outside the NI 

Region as such they are entitled to SDA In terms of Clause N. 5 the OM 

dated 29.05.2002. Moreover, in term's of the order dated 10.11.2003 issued 

by the Joint L)irector,. Govt. of India, Guwahati also held that officials on 

their posting from outside the NE Region on transier also entitled to 

Special Duty Allowance even though they are resident of NE Region as 



	

A. 	 I -- 

such the case of the applicants are also covered by the order dated 

10.11.2003 issued by the Joint Director. 

The judgmenf cited by the Respondents in the case of United Bank 

of India -Vs- Meenakshi Sundarain supports the case of the applicants so 

far the payment of SDA are concerned. Similarly, the contention raised by 

the respondents in paragraphs (1), (k) and (1) are also not factually correct. 

The Govt. of India. Ministry of Finance has clarified the position of 

entitlement of SDA so far permanent resident of NE Region are concerned 

in their O.M dated 13.06.2001 (Annexure- Vii). The cases of the applicants 

are squarely covered by the said O.M dated 13.06.2001. The respondents 

in their written statement did not deny the contention of the applicants 

made in the Original Application in support of the ON dated 13.06.2001 

and that score alone the Original Application deserves to he allowed with 

costs. 

	

2. 	That with regard '  to the statements made under Para-wise reply in 

paragraphs (1), (3), (4), (5), (6), (7), (8) and (9) of the written statements 

applicants categorically deny the statements of the respondents to the 

effect that the claim of the applicants regarding grant of SDA is very much 

legitimate and lawful and fuithei beg to state that applicants were initially 

posted either at New Delhi or at Shivpuri (in the state of Mad.hya Pradesh) 

and that have been treated as their first posting and on completion of their 

duties even for induction training they have been transferred and posted 

to the NE Region which would be evident from their own records after 

granting normal joining time and the same would be evident from their 

service records also, therefore the Hou'Ne Court may be pleased to direct 

the respondents to produce the Service l3ooks of the applicants for proper 

adjudication of the original application. The O.M dated 29.05.2002. 

supports the cases of the applicants as because even the induction training 

is also treated as a part of the duty and posting, therefore the applicants 

are entitled to payment of SDA. Moreover, the statement made by the 



4, 
'.1. 

A 

respondents in paragraph (4) is false and misleading to the extent that the 

appointments of the applicants were subject to the induction training. The 

O.M dated 14.12.1983 is very much clear and all the applicants fulfilled all 

the criteria laid down in the ON dated 14.12.83 and the ON dated 

13.06.2001 as well as the ON dated 29.05.2002. The contention of the. 

respondents raised in paragraph (7) that the induction training is a-

prerequisite for appointment is incorrect and contrary to their own 

records in view• of the fact that the offer of appointment has already nuide 

before seiiding the applicants for induction training, it was specifically 

laid down in the offer of appointment that in the event of failing to report 

for duty the offer of appointment would be treated as cancelled, therefore, 

induction training has no relevancy with the offer of appointment. 

Ministry of Finance being the nodal Ministry has clarified the entitlement 

of SDA so far the residents of NE Region are concerned -much aftEr the 

dtcision of the Vijaykunur's case and Meenakshi Sinthams case, as. 

such the impugned orders issued by the respondents are contrary to the 

clarification given by the Govt.. of India, Ministry of Finance as such they 

are liable to be set aside and quashed. 

3. 	That with regard to the statements made in paragraphs (ii) and. (14) 

(there are no paragraphs 12 or 13), the applicants deny the correctness the 

same and reiterate the statements made in Original Application. 

In the facts and circumstances the Original Application desexves to 

be allowed with costs. 	- - 
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VERIFICATION 

L Shri JKliagndra Nath Sailda,, Son of Late Shri Dondeswar Gogoi aged 

about 60 years, Assistant Central Inteffigence Officer (Retired), Subsidiary 

inteffigence Bureau, one of the applicants in the instant Original 

Application duly authorized by the others to verify the statements made 

in the rejoinder, do hereby verify that the statements made in paragraph 1 

to 3 are true to my knowledge and I have not suppressed any material 
facts. 

And I sign this verification on the 	day of September 2006. 

w - 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

	

GUWAHATI BENCH GUWAHATI 	 t- 	' 

	

OA NO. 294/2005 	\ 	. 
Zj 

)L 

• 	SHRI WORMRANATH GOGE! & ORS 

.............. 	Pucs 	- 
-VERSUS- 

UNION OF INDIA & ORS 

• .. .........RESENTS 

/ 

Reply to the document submitted by the applicant in 

support of their claim. 
That the respondents have received a copy of the document bearing No.2/TIB 

(AP72(2) dated 21.03.1972) subnitted by the applicant in support of their claim 
for SDA before the Hon'ble TribunaL After perusal of records it is found that no 

such reference/document/record is available with the re8pondents, hence burden 

lies on the applicants to proof the authenticity of the document before the Hon'ble 
Tribunal 

That it is further submitted that it is veiy clear that the applicants were after 
completion of the  induction training initially posted in the N. E. Region. Copies of 

the initial posting orders are produced by way of fihig MP No 132/2006 before 

the Hon'ble Tribunal As the induction training to all direct recniits (DR) /JIOst 

ACIOs is a pre-rcquisile for appointment to the respective posts and there are 

specific initial posting order after completion of the induction training against each 

of the applicant hence there is no spute regarding pitial posting of the applicant 
• 

	

	The applicants were initially posted after completion of th& induction training to 

the Noilli Eastern Region were never posted outside North Eastern Region as per 
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I 
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6 

9-4 
the various cuculars, OMs and judgments of Hon' ble Apex Court as well 

Hon'ble Gauhati High Cowl, the applicantare not entitled for SDA. 

Copies of the initial posting orders of the applicants 

are annexed herewith and marked as Annexure- P 

senes 
El 

3) That it is submitted that appointment to a service and posting thereafter are two 

different concepts. In this context the respondents beg to rely and refer upon the 

Hon'ble Supreme Court Judgments passed in S. N. Dhingra and others V& Union 

of India and others (2001) 3 SCC 125 and also State of Assam Vs. Ranga 

Mahammad and others (1967) 1 SCR 454. The Hon'ble Supreme Court in the 

judgment it is also made clear that the veiy rccniitment and the terms and 

conditions mentioned therein are of great significance. 

4) That in view of the submissions made above as well as in the Written Statement 

and after production of the initial posting orders of the applicants, it is submitted 

before the Hon'ble Tribunal that the applicant do not fulfill the conditions for 

entitlement of SDA laid down by the Hon'ble Apex Court as well as the Hon'blc 

High Court hence the Hon'blc Tribunal may be pleased to dismiss the Ok 
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VERIFICATION 

about 	. . 	t. 	years 	at 	present 	working 	as 

C>W 	
.. 

,who is one of the  respondents and taking steps. in this case, being 

4 
	 duly authorized and competent to sign this verification for all respondctns, 

do hereby solemnly affirm and state that the statement. made in paragraph 

- 	 aretrue 

to my knowledge and beliei those . made in paragraph 

true to my information derived there from and the rest are my humble 

submission before this Humble Tribunal. I have not suppressed any material 

U 

fact. 
11 

And I sign this verification this - —th day of 
2007 at 

DEPONENT 
Mdl. DeputY Director 

8ubsidarY JtefligeflC0 Bureaa oaw 	t. of India. 
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OHDER 	 ;SEr. 

On completion of their training, .th following 
J•IOs of the 24th batch are posted to the places mefltiOr)Cd 

egainSt their names:- 

S.No. 	Name 	
Pltce of ost1.g. 	 - 

1. 	Murari Singh 	.. 	JAD,.Gangt ,Q4 
2 	R. Sahai 	 -do- 

3 	Manohar Singh Bashi 	SI3 1  TezpU/4. 

4. 	A.L. Nalhotra 	 -do- 

5 	Inclra Deo Narain 	SIB, TeZPU 	
sain-Bhutafl o'c1 

6 	Tarkeehwar ishra 	
-do, M  

7 	A K Borah 
8 	Mrinmoy ChakraaTY 	

-do- 
D.D. Gogoi 	 -do 
R.N. Mukherjee 	 -do.- 
C.K.11. 	Talukdar 	 :_-ç) 

;Assi$tnt'Dt°' 

No.8/TF/C1/71.(3)  

INTELLIGEE BURFJU 
(Ministry of Home A! f 

Govt. of India 

ew elhi- 1, the 
j•) 	 I 

Copy for information and necesSar ,EtiQfl to. 
.....'...... ...-. 

1 	DD, SII3X 	Calcuta and'1e7IJU1'. 

2. AD(T), 113 HearquarS, New Dclh alprigwith 12 copi" 
f or the JIOs concerned. 

3 	JAD, Gangtok 

4. 	JAD(CP). F..1/CPG/71(2) refers. 

5 	C, ('II, G, S 2 , Cash-I, Cash-Il and ACli 'ellc 

	

t 	¶ 

Shri N.S. with 12 copies for  -.theP.DS9pa -file 
of the TIOs concerneu 

A,ss,sta nt<Dtrecter 

Rav iat 	 S 
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11 

On COnlpletjon Of the 
10$0f 2thbathae pste& below agns•b their names:- 

...........................

................ •........- ..-.-.• - v.-.  

T 

'V 
(/4 

L 

• '1:. 

training, the fdio\d.iig ,. 
the places 'mefl OnQA 	- •• 	

-.--'•.• ':' 

S I- 

Na 	 PJco of 	 Rarkg Posting. 

I. 	Chand Singh. 	 ..D., 2, 	Jagdish Rai. 	 Leh, . 	.. 	.• 
.3.. 	Ajit SLngh.' 	;. 	 -do- 1+. 	D.11.Rao. 	. 	

. 	-do- , 	Ramak 
69 	D.PromKumar. 	 -do- 70 	Madan Lal. 	 &.D., 	Simla. 8. 	Dilbindor Singh. 	 -do- HsKjMj5a, . 	

OSD(P) 	Ggtok. BMadhava Pushpr. 	-do- Di joy Kr.L3j. Bimal.. 	-do- Kedar Jha. 	 S,Th, 	Tozpur. V.M.Ptao, 	
. 	- C.K.Blcrjshfl 	 -do

-do... i. 	V.Karthjkeyan. 	. -do..; • 	16.G S an Ln uk h,-m. . 	
-do-- 

	

.17. 	Bhagwat Prasad. 	 -do-: 

	

18. 	. Satrughna Singh, 	••• 	. 190 	Kum' Jit Singh. Lau.r, 2C, 	K.Rchdr 	Nair. 	-do- 21. 	IChandrasckhar Setty. 	-do-. • 	220 	Skar Pev ROy. 	. 	•• 	-do- Ajoy.Kiar Dey. 	 -do 21+. 	
.••-• 	

• 	 -do- 
26. 	

MaLra.
Srjvastav 	 -dó- 	

1 . 	 -do- 

2. 	HajBhush 	. 	•• 	
SIB,. Lucknow. - 	For ITB. Sector. 

Dev Yado, 	-do- S,K.shrp 

2. 
LJ 	- 

T 	i 011O1iflg JIOs 
difficJ.t area, are traflsfer.e wb he ..compI- tenure in their names: 	 . fcc> the Places asshown against 

S.N0. 	Nae 
Present 

Sting ]ce of Posting 
Ordero. 

1.. 	KiS.uwia 	. Y.K.Gup A.D., Leh. 	SIB, Chd1garh. 
B.L.,ijk 

-do- IB Hqrs,, Now De-
lhi. 

5. 	
M.S.Sekhawat -do... . 	-do- N.N.Mathur .  -do.- 

-do... -.• Ct0, 	Taipur. 

Cont'd ...., 
N 

A. 

(I 



i - 	 .• -• 	 . 	 . 	 . - ... 

7. S,S.LThor. 	 1.D.Leh. 	SIB, Chaxdigô. 
&' J.C.Patbak. 

a 	
0SD(P),Gar1gt01. 	SIB, LucknoJ. 

9. G.N.TriDathi. 	 tSIB, Tozpur. 	SIB, Lucknow. 
100.R.C.Bhatt. 	. 	... 	.,. 	-4°- 	.. 	

.. 

4 	 .. 	 . 	 .. 	
.. 	 ( K..N.Singh ) 

Assistaflt Director. 
• 	No.8/TP/Cl/71(7) 	

:. 
Intelligence Bureau.,. 	• 
Ninistry of Home Affairs, •. 
Government of India,. 

• 	 New Dolhi-1, the 22,Feb.1972 

Copy forwarded for information aiid n3cesary . actiOfl t- 

DeDS., SIBx 	-: 	Chadiarh, Lu.cknow,&,TezpU.r'. 

.Ds., 	 Loh, Sia. 

OSD(P)II, 	 Gàngtqk. 	. 	•. 	: 

() 	co• 	. 	
: i aip ur . .... 

CP).wiihefereflco to his U.O.Nó 	1/CPG/12)F dated 
31-1-72. 

fJ(T) alongwith 28 copies for the t9s toncerned. 

so., 	.. 	 tG! CII.Cash.I,Cashfl, S.B., 
.R Cell aio. 	Cell. 

(8) .  Shri N.S. in C-I with 28'copieS fr the perspn- fileS-of 
JIOs of 25th Batch. 

(9) S/Shr.. 1 	SKS, SN in C_I Branch. 

(K.N.Sthgh.) 
. .k3sistan Director. 

• 	•• 
• . i6.-2-72. 	 .. .. . 
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/ 	1 
.1 	ft 	/ 	.4 

oIc; Olw.L 

eferoflC- I.i 	or(ir .o.8/Ti(CI)/7(1)' 

On co ltiOli 01' 
their trJ-ifl the irnderxflefltionbd 

Junior Ini;eliie11Ce Officers of the 29th Bctch aye 	çn .' 

or will be ceeiiPd to ive been relieved from I.. jqr. 
	 I 

:.e.f. tLle thits cid instructed 	
,. to report tote OfC9'S 

s SiL0Wfl 	inst tiir nameS after 
time permissible wider rules. 

3.1o, 	i arue 	
Dte of I elief  

) 

Shri. C.I. Dinkor ltao 7.3.7+(J) ' 
J c dhav 

K. L. Italna 	29.3.  

30 	
R S. fl'ndhotra 

IINw  

it 	P • Swanhinathan 29.3. 7l.FcA) 

1. Krupaflafldm 	713.7(A1) 	
i-do- 	

A 

6. 	B.T.V. I iish evatiaIIl 7,3.7+(.AI)S 

	

7• 	H A.K. SuidEraIaiafl  
- 

	

8, 	p. Krishflrfl 	7 1 3 • /l+J li jS 	 . . 

	

9. 	S.K. 

10 	1 T.L. V1SI\iaflthcfl 7.37+( 1111 ) 

U 	V L huh1iflc ii 	m 7.37+cA] ) 	

A 

S.h 1'nj 	7.3 o 74 \"... 

13. 	Maniiohn i l  NIg 

14 	1 An Kuinar4-&ar'a1 7 • 3. 7(41 

C 

•.( s..B.,.:i 
AbsIA 

No.3/Trg(CI)/73(i) •/,:. 
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/bhrx vi  
1. Om Prakash 	 A.D. L6 2 S.L. Shah 	 -do, R.P. ShanTla 	 -do- U .S.  

A.V. Jar'ahar 	 -do-, 
-do- Johy George 	 -do-. B. T .B. Shah 	 dOr 9 Raa0 Singh 	 do- Karnal Pandey 	 -do- K.K. 8axena 	 -do- M.C. Joshj. 	 -do- 	. H .A. Shah 	 A .D.: Simia A.K. Roy 	 •do.r 	' S. Das 	 -d- D.L. Arya 	 o 
-dô S.3. Si.ngh 	 -do? 	•. T.J( Dut1a 	 -do- A.K. Chakraborty 	 -do-  G.K. Bhola 	 A.D. Naj j']s'. S.N. Singh 	 -do- A. Surynaraya 	 -do- S.P. Mohra 	 do O.K. aag'i 	 - 
-
do- P.N. 	rp 	 d.o Ram P. Prasad 	 SIB Tezr K. C. JOc3hj 	 -do- Gopal Md1a 	 -do-s Chhattar Pal 	 -do- V.P.V. Pjllaj 	;;' -do R .J. Janardhana Rao :c7,• M.M. Bhattp. 	- 

33,4•B. Chetri. 
34 S.K. Mandal 

2. 	COnseguen upofl 1 tbe abovê 	 under- mentioned AOjO.5.41 Gonl)whohavecOIed their tenure in the difficult rejo 	e as nent1oned agaar the1' 	- 

VU  of ................. 	 posti 	tnfer 

:1. Arjeet SinJi 	A.D. Leh 	IBHqrs. 2. B.M. Dhawan 	 -do- 	 -do- 
. . . 

Qi
222 

On Conrn.1etjon of - their training, the following 
ACIOs_Il (Geni) of the 45th Batch areposted to the places 
as mentioiec1 again9t their names. :- 

1 



3. 
4 ' .  
5.. 

 
 

.8. 
 
 
 
 
 
 

16, 
 
 
 
 
 
 
 

23 
 
 
 
 

\ 
.41 \' 

? 

IB 1 148. •\.. 

-'do- 
-do- 

rs 
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(1) 

8/Shri 
KjshanSin,h . 
V.K. 	 ..•,• 	•.... 
Jiterdra..K)n. '•: 
ID.8 	Bana 	-: 
S .3. Sabharwal  

•..;-' 	" 	. 

VilayKuqar 
S 	Jacö'o .t:. 

. 
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Kuld3.p Sng1h 
Shree IRain Ui 

ana 
Pr' em - S indi .  . 
B.P.S.. 	Sun,.. 
B.C. .Josh3.. 	. 	•.. ., 

3 p 	.3j 
O.P. Sjrih

p 	
; 

.• 	 •c.:. 
. 

J.M. Kapoor 
Darshan S ingh  
N.S. Fonia 
N.?. Sjnh . 
P. Dutta 

• 	•. Rat 

: 	: 
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Ram Pratap 
S.N. Mihra 

: 
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IMMEDIATE. 

RDE 

On completion of their basic. tFainiri, the 
follojiflr assistant Ce ntral Intéllieflce Officers'• 

are GradeII(Geflera1) of 51st batch 
border S113x mentioned against their nes br' 
completion of thtir requisite bordr. tenure 

in this ranki,- 

S.No. 	Name ' 	 ' 

P1acdofjstiflg' 

1.Ak.S.S.Prasad. 	 ' 

010 Shila. 

2. 	Bala i G • K ,Rao. SIB 	hme däbad... 

~.
GabrialK1sk. SIB Ko hjrna 

1+. 	11anorafl3afl Kumar." 	' I.B., Gangtok 	- 

5. 	
run Kumar. •',I,B,,Gangtok 

6 	'Prakash Chan3.ra. SIB Kohirna. 

jiKmar Pandey. 	. Sbia' 

Manjit singh.ffOchab. SIB J&K 	'. 

Sunil Kuriar Ranca. SIB JJ 

1 0. 	Bar hm a Nand S harm a.  

11. 	Bikram Jeet. CIC Shinila, 

12 	Prátap Chad Chauhan. - 	 ITUFLah. 

13. 	Gratiafl pius.DISilva?. SIB 	hmedabad. 

i+. 	William Joseph. SIB 	hedabad. 

15. 	Navrang Gaut, am JTBFIh. 

Karan Singh Chaudwy. . 	 :.ITUFJe. 

Kasn.nath Panda. SIB Kalimporig. 

SIJan\tn1) Shanrni-. 

Pawan Kuriaredhar. SIBJ&X 	' 

20. ares 	ucar C\-arer. &1c.3'arnmU 

2 . 

j 
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Hoshiar Sinh. 	 SIB 
I 

Prem Chand 1ena. 	
SIB J&K 

?.Dharma Rajari, 	 SIBhme 
21+. 	C. K.iA1aguaq1j 6 	 : 

: RajencIer Kumar xya.. 	
SIB Tezpur. 

.1 
Narayan. 	 SIB. 

Iqbal S1r1h Gill, 
 

Trilok Nath Pandey.
Le.' 

29 9  Deveridra Singh Garhia, 	SIB j&ic 
Jitendra Shankar Misra, 	SIB J&iç 
Krishna Charictra Upadhya, 	SIB thmedab, 
Rajesh KuarSrjvastava 	

SIB Ahmedat 
M.P.Tjwaj, 	

SIBJ&iç 
31+ Debasish Ghosh. 	

SIB Ka1iipnge 
35, ]3eepinder Singh3.a1ch. 	$IB .T&iç 
36. Pratindra Kurnar, 	 SIB 

(njanGhosh) . 
ssjstant -Director;., No. 1+/C-Iv/85(Th.)/ 

I'ELLIGEE .BURE&U 	 • (Ministry of Home 
Government of India, 	 •- I 

Copy forwarded to :- 

1 • 1*j SIflx; ChandjCarhj hmedab/ }cohjma/i.c 
J&K( Srinagar )/ Jamwu/ 	

0 
 

Tezpur/ Shi1io, 
CIO/.:_ Shimla/ Gangtokj ITBF flehj' K1j 04  Deputy Director (Training), 

. The Princjpai, S.G.M,I., Gangtok,.. 5. S.Cs CR Cell, Conf Cell.; G 
S .13.Sectlon, Computer Ce1i 

. S.0 •foler (2 Copies). 

I] 

(4uijan d1Dsh) 
4AS$jgtaflt Director 
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On completion of their traininq, the followinq directly 
recrutt 	ACtQs-Ii/G oi 	1..U-i batch are posteo to places as 
m.ntjon.d aQainat their 	 In column No. 4 for completion of effective Dormer tsv,ur. 

2. 	Iney are initially posted to SIBx incicatea at coumn N0.3 
for two montn only prior to tneir final posting to oorder SIBx. 

Si. Name Place of Place of 
No. posting posting for 

for •aJeriod completion of 
of 	

.. 	
month border tenure 

1. 2. 3. 4. 

1. Km. .RadhiM.R. Trivandrum Jaipur 
2. 	kema Verma Patna Jammu 
Vo l' Km. 	Banani 	Bera Guwanati 

 Km. 	Laksrimi 	R. 	Pillai Trivandrum Guwabati 
 Km. 	Retu Sinqh Lucknow Jammu 
 Misiriara.j 	L.P. Trivancirum Guwahati 
 S.P. 	Philimon Imphal Koflinia 
 P. 	Murli 	Krishna iWeaoao Guwahati 
 Suhas Sriambhu Sooaa Mumbai Kohima 

 Irfan Arimed Lucnow J&K 
 S. 	Naqaralan Chennai Kohima 
 Neelesri Yadav Bhopai Itanaqar 
 lqbal Ahmea LUCKflOW Guwahati 
 Harisn G. Trivandrum J&K 
 Himanshu A Sutaria Arimeaabad Abmedabaci 
 Guna.jit Medhi Guwanati Imphal 
 ViveIc Awasthi Lucknow Imphal 
 Arun Kumarr Gupta Patna Shillonq 	 ' 
 Sreekumar S. Chennai J&K 	 N .  
 Rastra Pal 	Sinqh Gusain Lucknow Aizawl 
 Ma. 	Javea 	laubal Patna Jaipur/j4. 
 Satvendra Singh Lucknow Imhal 
 VishwanathanK. 	Iyer Ahmeciabad Ahmeaabad 
 Dharmendra Puri Jaiour Anmedatad 
 Naqra.i Jayaram Shetty Mumbai Kohima 
 D.S. 	Raj Chennai Shillonq 
 Sa.i.jaci 	Zahir1 	 . Bhubaneswar Jaipur 
 B. 	Krishnamurtñy Hyderabad Itanaqar 	 7 	.. 
 Prern Sabu 	R.J. 	. Trivandrum Imphal  
 Vi.layaraj 	J. Chennai J&K 

  Rames Chancira Sarkar Calcutta Aqartala 
 Sunil 	K. .Baou Tvm (Resignation beinq oroce4e ci / 
 Amanulla libedulla Khan Humbai J&K 	 . 	f 
 Uoender çhaudhary LucKnow J&K 
 Taoan 6uIlar Biswas Calcutta. Aqartala 
 Margoob Alam Patna Guwahati 
 Dioankar Chakraborty Aqartala Aizawl 
 A. 	Aiav Kumar Banqalore Impnal 	, 
 S. 	Moorthy Chennai Guwahati 
 Atanu Kumar Das Calcutta Agartaa 
 Hemant Kumar Sinqh Bhopal 	- J&K 

I 
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C- 

2. 3. 4. 

Km.Radhika Goalakrishflafl Mumbai -. Guwahati  

 Km. 	Daisen 	tiurali Trivandrum Guwahati 

44, Km. 	Ru}nani Sundram Chenna Jajour 

 Km. 	Serna Mahaian Chandiqarh J&K 

Chetaa --  Patna J&K 

 Amlendu PraDhakar Patna J&K 

 Ganesh 	P.V. Ahmedabad ImDhal 

 Kanak Chandra Basumatari Guwahati Leh 

 A. 	Svam Prasad Hyderabad J&K 

 Bhausar Kint Hansmukh Ahmedabad •Ahmedabad 

Lal 
 Arun Kumar C.V. Chennai J&K 

 Satish Kumar Chandiqarh Leh 

 Laxmikant Gopal 	Ráo Mumbai Itanaqar 

Dhoke 
 Anl 	P. 	Johnson Trivandrum Itanaqar 

 Balkrishna T. 	Upadhyay Lucknow Aizawl 

 Alit 	T.S. Trivandrum Kohima/rai 

 Kulbhushan Yadav Bhoal J&K 

 Bhavesh 	Kr. 	H. 	Patel Ahmedabad Ahmedabad 

 Vrishank Goswami Lucknow Itanagar 

51. Shailesh Kumar bnooal J&K 

 Paqare Surendra \daman Mumbai /Kpoh-iinz  

 Jobby Jose Trivandrum Shiflonq 

 Sandeeo Baner.iee Patna Agartala 

 M.C. 	Euqil Banqalore Kohima 

 Lokesh Kurnar Bhooal Guwahe.ti 

 Mittal 	Tushar Santosh Ahmedabad Ahmedabad 

Kumar 
 Gunian Sinha Patna Itanaqar 

59. Siddharth Sah Lucknow Shiflong 

70. Deepak Jha Patna Shiulong 

71, Hasmukh Bhai 	Purushottam Ahmedabad Ahmedabad 

Bhai 	Parmar 
 Dhirendra Pratao Sinqh Bhooal J&K 

 Sheel 	Rant Harit Delhi J&K 
1 4. Avyaooan 	Pillai 	Sunhl Banqalore Aizawl 

 Byiu Hameed Chennal J&K 

 Subroto Banerlee Calcutta Aqartala 

77, Nirmal 	Kumar Birua Patna Guwahati 

76, Rajesh Khapra Chandiqarh JaiDur 

79. Neel 	I<amal 	Pathak Bhopal Itanaqar 

They stand rlieved from the strength of lB Mars. 
13.1 .98/AN to pro'ed to olaces of their posting fortwo 
as iridicatd in column No.3. 

The ACIOs-II/G may further be relieved by the SI 
mentioned in column No.3 for their final posting to border 
after completion oto monthof their o'ostinq, under int'' 1  

to AD/E. 	The AC.Os-II/G who have been oosted to SIB, J&P 
completion of border tenure, will report to'DD/Tr.. lB 
Kew Deihi for Cipher Training for two weeks before 
dpatrure to report to OD. SIB J&K (at Jammu). 

Contd... 



Sd!- 
(R.N. 	Gupta) 

Deputy Director 

• 

No.12/C-4/97(4)' 
INTELLIGENICE BUREAU 

• 
(MinistrY of Home Affairs) 

Government of India 

New Delhi,..the 
- 

Copy for information & necessary action to 

 Add.l. 	Director, , Chafldiqarh. 

 JD/E. 	at 	IS 	Hors.. 	New 	Delhi. 

 JDs, 	SIBX: 	Delhi, 	Varanasi, 	Calcutta, 	Lucknow. 	
M'mbai, 

Srinaqar, 	Patna, 	Bangalore. 	Chenflai. 	Jaipur. 

• Kohima, 	Shillong 	Bhopal, 	Hyderad, 	Guwahati. 

 DD/E & DD/Trq at lB Hors., 	New Delhi. 

 DDs, 	SIBx: 	Cacutta. 	Guwalati, 	Ahmedabad. 	Srinagar 	(at Jammu) 

Itariagar, 	Agartala, 	Bhubaneswar. 

 AD/Trg. , 	at 	IS Hers., 	New Delhi. 

 ADs/CIOs 	: 	Imohal. 	Luckiow. 	Srinagar, 	Jammu, 	
Itanaqar. 

Calcutta, 	Trivandrum. 	Guwahati. 	Mumbai, 	Abmedabad, 

Patna. 	Kohima, 	Sanqalore. 	Chennai, 	JaipUr, 

Chandi.qarh, 	Aizawl, 	Agartala, 	Bhubaneswar, 	ITBF 

Leh. 	Shillong, 	Bhopal, 	Hyderabad. 	Delhi. 

 SOs 	: 	Tr. . 	Cash-Il 	(2 	coPies). 	SB 	Sec.(2 	copies). 	G-I. 	G-II. 

ACR 	Call, 	Conf. 	Ce11. 	GPF 	Cell, 	Ia. 	+or6,,.P4e'Ji.'' 

S. TOB/SO's 	folder/PFs/Shri 	BK. 	C4 	Br.. 	lB Hors.. 	New Delhi. 

Deu.V DireroT 

•' 

:1, !"1 

J"D  
ORL 

iç  

The above CIO-11/G ar -  not nttled t ,jo'ninq time an 

1transer Def S like transfer qrant, packing etc.at  tna time of 

/the - r departure for initial places of pstinq. 	But they are 

entitled to actual journey time and Railw.y fare. 	However, they 

are entitled for all transfer benefits including ,joininq time 

4 ( 	' hile proceednq to their final places of postino to oordr SIBx 
indicated in column o.4. 

I 


